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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)
Wednesday, 8th March, 1950

The House met at a Quarter to Eleven of the Clock

[Mr. SpEAEER in the Chair)

MEMBER SWORN
Shri Jwala Prasud Srivastava (Uttar Pradesh).

BALLOT OF QUESTIONS

Shri M. A. Ayyangar: Before we proceed, Sir, may I suggest to you thab
we follow the same procedure in regard to questions as we do in regard to Bills?
I find that Mr. Bidhva's questions appear first always. As you know, we
must send questions ten days in advance.¢ A number of questions are sent in.
I suggest that you wait till that date, and then take a ballot—[Interruption.]
I ought not to be misunderstood by Mr. Sidhva. I am not jealous of hi
questions appearing first in the list. (Shri Sidhva: ‘‘You are jealous!’’)
What 1 submit is & more substantial thing.  Questions tabled by a number
of other hon. Members never come up before the House and they have no
opportunity to put supplementaries. A number of new-comers have come
into this House and there is no chance for them. Therefore, I would suggest
for your consideration, at a later stage leisurely, that you may wait till the
last day and then toke a ballot. The questions may thereafter be printed in
the order in which they are drawn in the ballot—[Interruption.] There is
also another point which T wish to submit for your consideration. Yesterday,
you might remember there were four Short Notice Questions that had been
tabled. Mr. Sidhva asked that all those four questions should be put, irrespec-
tive of the inconvenience caused to the House and the time taken up—[Inter-

ruption.]
Shri Kamath: This matter can be tuken up after Question Hour, Sir.

Shri M. A. Ayyangar: Those questions were overlapping.  Therefore, 1
submit that even with respect to Short Notice Questions, if they all relate to
the same subject a ballot should be taken and whichever c8mes first must be
admitted and the other ones may be put as supplementaries. I would request
you to kindly consider this matter for future action.

. 8hri Sidhva: I am sorry that the Deputy Speaker, holding the position that
he does, should have raised this point. Te is rather unaware of the existing
rules. The new rules will'be coming up for discussion and he would be justified
in making the suggestion that he has just now made on that occasion. But
abruptly today, without any rhyme or reason, he has raised this question. He
himself knows that he is jealous of me. Therefore, to justify his position, he

(853 )
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says he is not jealous, but he is jealous of me. Whenever he

: . . wants to speak,
he wants to have precedence over every body. He is so eager to speak.p He
not only speaks l\ut' he makes long speeches sometines for an bhour.
my point is that this is out of order—[Interruption.]

Mr. Speaker: Order, order. Let him finish.

Therefore,

tsﬂm 'Sidhv&: He holds the position of Deputy-Speuker and therefore, I do
xI:o }no'w whether you may not give him latitude, but with due respect to you,
submit that this is out of order and what he has stated is not correct.

Mr. 8peaker: I do not think we need tauke time from the Question Hour.
- Shri Kamath: After Question Hour.

Mr. 8peaker: Not even after Question Hour.

The Minister of Home Affairs and the States (Sardar P it n
Mir atal): W
be proper if the questions of hon. Members are (taken up ::l) the cl;)r‘(l)lr(xloll:g:]c?i

order of their names so that Mr, Sidhva’ i
intorroption] r. Sidhva’s place may be appropriste—

Mr. Speaker: Order, order.

Shri Sidhva: My questions arc se inconvenient that from:  all sides 1 am
opponed.

Mr. Speaker: Let us proceed now. As the hon. Member, Mr. Sidhva has
stated, the rules of procedure will be coming before the House and the House
would be able to take a decision as to whether it should be by ballot or in the
order in which questions are received. But I would not like to put a discount
on the alertness of an hon. Member in tabling questions in time. In this
connection, I may say that when I reduced the number of questions from
fve to three, 1 took into consideration the larger number of Members and the
desire of all of them to have more of their questions nnswered orally.

1 would also like to take advantage of this opportunity to make it elear to
the House that 1 find on many occasions when gquestions are taken up for oral
answer, hon. Members seem to forge} that we should put through each question
as quickly as possible.  There is, on the part of hon. Members, a desire always
to put as many supplementaries as possible and 1 remember one occusion in
which about twenty minutes were taken on one question only. 8o, we shall
have to try all remedies, such es fewer questions, avoidance of expression of
an opinion in the shape of a question, avoidance of suggestions for action in
the shape of a question, and so on. If care is taken in these respects and
gupplementaries are restricted strictly to getting information, then it will be
possible for us to put through o larger number of questions and in fact, to
exhaust the Question List. 1 am trying to adjust matters to this new method.
1 do not know whether hon. Members are gatisfied or dissatisfied with the
procedure, that 1 am following of allowing a few supplementaries and then
going immediately to the next question. However, this matter may be cmn-
gidered in due course. We need not take time now.

sShri Kamath: We have lost nine minutes already'

Mr. Speaker: It does not matter. We have not lost them; we have used
them for some useful purpose.



‘ORAL ANSWERS TO QUESTIONS

The Minister of Commerce (S8hri Neogy): With your leave, Sir, I propose

i'to answer questions to-day on behalf of my hon. colleague the Minister of
Industry and Supply.

HaNDLOOM INDUSTRY
*689. Shri 8i{dhva: (a) Will the Minister of Industry and Supply be pleased

‘to state the total number of handlooms in India state-wise ?

(b) Is any export of handloom articles made and if so, to what countries
-and what percentage of the articles produced is exported?

The Minister of Commerce (Shri Neogy): (a) The total number is 28.26.000. .
A detailed statement is laid on the Table of the House. . [Bee Appendix III,
-annexure No. 87.1

The statement iz based on figures furnished by the State Governments.

‘They are the best available estimates and their accuracy differs from area to
-area.

(b) A statement showing the countries to which handloom cloth is usually
-rexpogt;d is laid on the Table of the House. [See Appendiz III, annexure
No. 88].

The ratio between export and total production has varied from year to year;
it is about three per cent.

8hri 8idhva: May I know the part of the country in which the largest
number of handlooms exists ?

‘

Shri Neogy: My hon. friend will get the information from the Statement I
have laid on the Table.

Shri 8jdhva: Would he not at least tell us the province in which the largest
number of handlooms exists ?

8hri Neogy: Madras.

Shri 8idhva: What is the total valuc of these goods exported to foreign
countries?

Shri Neogy: During which period?

Shri Stdhva: 1948 and 19490.

Shri Neogy: I must have notice.

Shri Khandubhai Desal: How many of these looms are working looms?

8hri Neogy: I have not got the information before me just now. I presuine
that .most of them are working.

Shri Mesava Rao: May I know whether it is a fact that large quantities of
handloom goods are lying idle with handloom weavers?

‘Shrl Neogy: Yes, perhaps that is the case.

.Dr. Deshmukh: Has the hon. Minister any estimate of the accumulation of
handloom stocks ?

Shri Neogy: Well. I know for a fact that therc has been some accumulation:
tut T have not got accurate information.
Shri Alexander: Are any quotas for exports fixed for the Btates?
(18585)
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Bhri Neogy: We want to liberulise exports of ‘handloomu products as much:
ag possible. No question of quota therefore arises.

Shri Deshbandhu Gupta: Has the number of handlooms gon¢ down, or-
gone up since 1949, or is it stationary?

8hri Neogy: I am not in a position to answer that question.

Shri Buragohain: To what extent the growth of power looms has affected
the handloom industry?

8hri Neogy: I should like to have notice of that question.

Shri Shankarajya: Was any committee appointed to study the conditions-
of the handloom weavers in South India?

8hri Neogy: We get reports from the Madras Government on this subject.

Shri M. A. Ayyangar: Have any facilities been given to the handloom

weavers of South India to export handloom cloth to Malaya, Singapore and fo-
Western countries?

8hri Neogy: Every possible facility is given to every patt of the country.

8hri Shiv Oharan Lal: Do Government think of importing Japanese hand-
looms?

Shri Neogy: I do not know how that arises out of the present question.

' PURCHASE OF STEAMERS FROM AMERICA

*690. 8hri Sidhva: (a) Will the Minister of Oommerce be pleased to state
whether Government have through private agency purchased any

steamers
from America?

(b) How many steamers have been purchased and what is the total num-
ber of ships for which contract has been made?

(¢) How many are plying and on what routes are they plying?

(d) When was the deal made and what is the profit and loss so far?

The Minister of Commerce (8hrl Neogy): (a) and (b). TLast year twc. Cana-
dian Victory type vessels were purchased on Government of India’s account by
the Embassy in Washington through the Scindia Steam Navigation Company
and their Agents in North America at a gross purchase prife of 625,000 dollars
each. The ownership of these vessels will be transferred to the first Govern-

ment-sponsored Shipping Corporation as soon as it is set up. No contract has.
been made so far for the purchase of any more vessels.

(¢) These two ships are now employed in the India/Australia service.

(d) Pending the registration of the first Shipping Corporation these vessels.
have been run on Government account and their management has been
entrusted to the Scindia Steam Navigation Co. Ltd., Bombay. There was &

net profit of approximately Rs. 1,82,000 as a result of the voyages of these
vessels which have so far been completed.

Shri Sidhva: May I know what is the fonnage of these steamers which have
been purchased?

Shri Neogy: The tonnage in one case is 7,216 and in the other 7,217.
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__Shri Sidh‘vu: The hon. Minister stated that the profit derived was about a
dakh and thirty-two thousand rupees. How will it be distributed and what
‘will be the percentage of this Government-sponsored Corporatoin ?

8hri Neogy: I am afraid my hon. friend has not quite followed the reply
that I gave. The Government-sponsored Corporation is yet to be set up.
Meanwhile these two boats are plying on behalf of Government and the
management only has been entrusted to the Scindia Company on a commigsion
basis.  The figure that I have given is the net figure and this is creditable to
‘the Government account.

8hri Sidhva: But what is the Government’s share?
8hri Neogy: The wholc of it.
Shri 8idhva: s it ncs o fact that Scindia has got 26 per cent.?

‘ Shrl Neogy: My hon. friend is again, T am afraid, under a misapprehensijon.
As T huve already stuted, the Government-sponsored Corporation l:as yet to

o

be set up. There is, therefore, no question of Scindias taking 26 per cent. of
‘the shares.

8hri Goenka: What is the knot speed of these steamers?

Shri Neogy: The speed is 104 knots.

Dr. Deshmukh: In what year were these ships constructed?
8hri Neogy: They were constructed in 1944.

Bhri M. A. Ayyangar: In arriving at the profits, is -sufficient depreciation
-allowed as in the case of commercial lines? May I know the rate of dividend
-that is provided on the capital ?

8hri Neogy: This figure has been arrived at after deducting commission, and
-as far as T can make out even depreciation.

8hri M. A, Ayyangar: Wha! rate of dividend does it work out to?

8hri Neogy: There is no question of dividend: the steamers belong to Govern-
‘ment and the profit belongs to Government.

Mr. Speaker: Evidenily the hon. Member wants to know what percentage
‘the profit represents on the capital invested?

Shri Neogy: My hon. Friend might work it out.

Shri Munavalli: What is the commission charged by the Scindia Company
for management?

8hri Neogy: Five per cent. on net freight collections.

Pandit M. B. Bhargava: May I know why a private agency like the Scindia
‘Steam Navigation Company was employed for the purchase of these ships and
‘what was the amount of commission paid on this purchase?

Shri Neogy: We had to employ some agency for the purpose of making
expert enquiries, and it so happened that the Scindia Company had a responsible
-officer of ite own available there at the time. This was the only Indian
.company whose assistance we could avail of in this matter.

As regards .the other question as to whether any commission was payable,
I might inform the House that although a commission at the rate of 2§ per
cent. wns payable to the Scindia Navigation Company, I think they agreed to
forego that commisgion.
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Dr. Deshmukh: Is there any proposal to purchase ‘any more ships, and, it
8o, how many? ‘

8nri Neogy: Yes; we are hoping to he able ot purchase, say, sbout three
ships, subject to availability.

Dr. Deshmukh: And all through the Scindia Steam Navigation Company?’

Shri Neogy: The Government-sponsored shipping Corporation is likely to
bu registered very soon and whatever transactions take place in future will be
on behalf of that shippirg Corporation,

8hri Sidhva: The Chairman of this Corporation made an announcement day
before yesterday that this body will come into operation from next week. If

that is s0, may I know whether the Government have been informed of the
terms and conditions?

Shri Neogy: Government had the ferms and conditions under consideration
for more than a year now and the House itself knows the terms and conditions
because this is not the first time that I have to answer questions on the point.

Shri M. A. Ayyangar: Is the purchase of three more ships .jn addition to

the three ships that are being built in the Vizag harbour under the agency of
Scindias ? ' )

8hri Neogy: Those three ships are not taken into account for this particular -
purpose. .

Dr. Pattabhi: May I know, 8ir, how many paid intermediaries were employed
for the purchase of these ships? ;

Shri Neogy: [ do nop know of any paid intermediaries:

There were the seller’s representatives who got one per cent. and there was
a broker who got one per cent. : '

Dr. Pattabhi: May I know whether the total is 24 plus 1 plus 1" per cent.?

Shri Neogy: 43 per cent. of which Government have got the benefit of 2}
per cent. which was otherwise payable to 8cindia Navigation Company.

TiBRTAN Lia1soN O¥FICER AT KaLmroxa

*684, Shri A. B. Gurung: Will the Prime Minister be pleased to state:
(8) the functions of Tibetan Liaison Officer stationed at Kalimpong; and

(b) ‘the reasons for the detention of some bales of cloth at Gangtok, ex-
ported to Tibet under export permit issued by the Ministry of° Commerce
belonging to Jyoti Brothers of Kulimpong by the Tibetan Liason Officer?

The Deputy Minister of External Aftairs (Dr. Keskar): (a) The Tibet Liaison
Officer at Kalimpong is an officer appointed to supervise the export of goods,
in particular cotton piece-goods and yarn, from India to Tibet.

(b) The proourement and sale to Tibetan traders of cotton cloth and yarn
commodities is carried on by a Syndicate of Indian merchants, established a$.
Kalimpong on the orders of the Government of India, under the supervision
of the Tibet Liaison Officer. Some months ago, however, the Government of
India issued orders for the free grant of export licenses for cotton cloth ‘to
foreign destinations. The firm in question obtained an export permit. The
Tibet T.iaison Officer who had no knowledge of the authorization of the Ministry
of Commerce detained part of the goods obtained by this firm. The detained
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goods on reference to Government of India were

previous system regulating exports of textiles to
fresh orders issued on the 6th December, 1949,

allowed to go to Tibet. The
Tibet was re-established by

Shri A. P. Gurung: Sir, may 1 know whether it is u fact that an ubsolute
monopply with regard to the export of goods to Tibet is given to this association
at Kalimpong, much against the will of the Government of Tibet?

. fJDr. Keskar: There is o monopoly; the fact of the existence of a monopoly
ig true.
Shri_Raj Bahadur: Sir, may I know what is the cost incurred on the cstab-

lishment and maintenance of the Liaison Officer in Tibet on behalf of the
Government of India?

Dr. Keskar: I do not think the Tibet Lisison Officer has got a big establish-
ment. It is a commercial establishment; and I would require notice if the
hon. Member wants more details.

Thakur Krishna Singh: Is the Government uware that merchants in Tehri
Garhwal and Garhwal do not get any help or protection in the matter of trading

with Tibet, from the Liaison Officer at Kalimpong or the Trade Agent for India
in Tibet?

Dr. Keskar: I am not aware that Indian merchants trading with Tibet in
Tehri Garhwal or Garhwal do not get help from our Liaison Officer.  Probably
some of the difficulty in getting help may be due to geographical difficultics.

8hri A, B. Gurung: May [ know whether the Liaison Officer at Knlimpong
is subordinate to the Political Officer at Gangtok?

Dr. Eoskar: No. The Liaison Officer is especially for commercial transac-
tions and is subordinate to the Government of India here.

8Shri A. B. Gurung: How does he stand in relation to the District Mngistrate
at Darjeeling?

Dr. Keskar: He has no relation with the District Magistrate, Darjeeling.

Shri D. D. Pant: Sir, is the Government going to appoint a new t{rading
agent in Tibet?

NoN-MUSLIMS IN TERRITORY UNDER AZAD KASHMIE GOVERNMENT

*g95. Sardar Hukam 8ingh: (a) Will the Prime Minister be pleased to
state whether there are any non-Muslim Kashmiris residing in the Ilaga under
the domination of thé so-called Azad Kashmir (Govermment.

(b) If so, what is their number?

The Deputy Minister of External Aflairs (Dr. Kealar): (s) aud (b).  There
is o considerable number of non-Muslim subjects of the Jammu and Kashmir
State, who are still on the other side of the cease-fire line, but I cannot give
even approximate figures as we have no means of ascertsining them. ~We have
so far failed to reach a satisfactory settlement with the Pekistan Government
about these people, but the matter is always receiving the constant attention
of the Government.

Sardar Hukam Singh: Bir, may 1 know whether these people are in their
own houses and enjoying their property, or whether they are in some caraps?
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Dr. Keskar: As I said, we are not able to get definite information about

these non-Muslims who are on the other side of the cease-fire line, except in
stray cases.

i Sardar Hukam Singh: Do any of these migrate to the border line on this
side ?

The Minister of Transport and Railways (Shri Gopalaswami): I may be
permitted to answer, Sir.

Some of these people are concentrated in a few camps in pockets. The
people in one of these pockets did migrate and were brought over to Lahore,
and some of them have returned to India. The condition of the other pockets
is not definitely known to us.

Sardar Hukam 8ingh: Have any of those people who have migratéd to India
been able to go back, after the cease-fire?

Shri Gopalaswami: Not so far, none of them has gone back.
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Giani @. 8. Musafir: Is the Deputy Minister aware of the fact that somc
Hindus and Sikhs who were coming here from Skardu and Gilgit have been
detained near Rawalpindi?

Dr. Keskar: Yes, that is a fact, and hon. Members are aware that u few
days back the Prime Minister gave definite figures of the number of such per-
sons detained in a camp near Rawalpindi.
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Giani G. 8. Musafir: Is there any proposal to bring them here at the earliest
and what efforts the Government is making in this connection?

Dr. Keskar: (fovernment is trying to bring them back to India and negotin-
tions are going on with the Government of Pakistan about this.

Shri Deshbandhu Gupta: May 1 know the number of non-Muslim and Muslim
Kashmiris respectively who have crossed the border since the cease-fire ?

Dr. Keskar: I would require notice.

Dr. Deshmukh: Sir, are we to understund that Government have not even
spproximate idea of the number of non-Muslim Kashmiris in that territory, and
if so, are any efforts bheing made to find out the number?

Shri Gopalaswami: We have made certain efforts. We are trying to us-
certain the numbers through neutral observers who go there, people for instance,
like Mr. Horace Alexander and one or two others. They visited one or two
camps but they were not able to visit the whole area, and it has wuot been
possible for us to ascertain the exuct numbers. ~Some of them have come
over to Indin; others are remaining there, and still others in camps.

Dr. Deshmukh: Do they not have even a rough estimate?
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REPRESENTATION 0 ' INDIA BY AN AMBASSADOR IN U. K.

*698. Dr. M. M. Das: Will the Prime Minister be pleased to state whether
it is a fact that the Government of India desire to be represented in London
By an Ambassador in place of a High Commissioner?

_The Deputy Minister of External Affairs (Dr. Keskar): 'The High Com-
misgioner for India in London has exactly the same status and privileges and
functions as on Ambassador. The question of designation is under considera-
tion.

Dr. M. M. Das: Sir, may I know whether the non-replacement of the High
‘Commissioner in London by an Ambassador is compatible with the independent
Republican status of Indin?

Mr. Speaker: It is & matfer of argument.

Dr. M. M. Das: May I know whether Government propose to replace the
High Commissioners in other Commonwealths other than Britain, by
Ambassadors?

Dr. Keskar: There is no question of replacing the High Commissiohers
anywhere. As I said, what should be the exact status of the High Commis-
sioner is under consideration. .

Shri Kamath: Sir, with ‘reference to that part of the answer where it is
stated that the question of the designation of the High Commissioner is under
consideration, does that mean that our membership of the so-called Common-
wealth is ouly n paper membership and has no relation to rrality?

Mr. Speaker: Order, order. I do not think that question arises.

Shri Tyagi: Sir, is it the intention of the Government to send some seasoned
politician as Ambassador in London?

Mr. Speaker: Order, order. It may be in the form of a question, but it
implies a reflection on the present personnel.

Shri Raj Bahadur: May I know whether the change-over from High Com-
missionership to Ambassadorship would involve any financial implications?

Dr. Keskar: There would be ubsolutely no change. At present the High
Comnmissioner enjoys all the privileges and rights of an Ambagsador. But
whether the name should remain the same, only that is under consideration at
present.

Shri Kamath: Does that mean that he is de facto Ambassador and not
de jure?

Mr. 8peaker: Order, order. It is going into an argunent.

Shri Raj Bahadur: Is it contemplated to reduce the staff there, consequent
on the change-over? I mean the English staff?

Dr. Keskar: The office of the High Commissioner anywhere, either in London
or in any other country is not built up with reference to whether the person is
called a High Commissioner or whether he is called an Ambassador. The
office is there with a view to performing certain functions, and as my hon.
friend is aware, in London the High Commissioner has to perform certam
commercial and financial functions, and that office is mainly for that purpose.
So the questinn of reducing the staff or increasing the staff does not arise.
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FiNANoOIAL COMMITMENTS OF FRENCH ADMINISTRATION IN INDIA

*897..Dr. M. M. Das: Will thc Prime Minister be pleased to stute whether
it is a fact that the Government of India have agreed to take over the financial

commitments of the French Administrations in India and if se, on what
conditions ?

The Deputy Minister of External Affairs (Dr. Keskar): Yes, Subject to an
agreement between the two Governments the existing financial commitments
of the French Administration will be taken over by the Government of India
when the French possessions in Indin join the Indian Union.

Dr. M. M. Das: May I know what is the total amount of this financial com-
mitment?

Dr. Keskar: The question will arise when the question of taking over these
possessions will come. We have declared that when we take over the French

possessions we will at the same time take up the liabilities and assets at the
same time.

Dr. M. M. Das: May I know to whom this amount is due?

Dr. Keskar: These things have not heen gone into in detail. They will

urise and will be gone into only when the question of teking over the French
_possessions will come.

Dr. M. M. Das: T want to know to whom these liabilities are due?
Dr. Keskar: Nothing is known about liabilities.

JUTE GOODS EXPORTED TO JAPAN

*698. Shri B. K. Dag: (a) Will the Minister of Commerce be pleased to state
the value of jute goods exported to Japan during the years 1948 and 1949?

(b) How does the selling price for Japan at present compare with those
for U.8.A. and other countries?

The Minister of Commerce (Shri Neogy): .(a) There were no exports of jute
goods to Japan during the years 1948 and 1949.

(b) The question does not arise.

REPUBLIO DAY CEREMONY AT INDIAN EMBASSIES

*699. Shri Kamath: Will the Prime Minister be pleased to state:

(a) whether upon the inauguration of the Republic of India, our Anbas-

sadors and Ministers abroad presented fresh credentials to the Heads of States
to which they are accredited;

(b) whether any message was read by them in the Embassies on behalf
of the Indian Government; and

(c) if so, the text thereof?

The Deputy Minister of External Aftairs (Dr. Kegkar): (a) It was decided
that in accordance with international usage fresh credentials should be present-
ed by our represeritatives abroad after the 26th January, 1950. They were

informed aocordingly. Fresh Letters of Credence are being sent out to aur
various diplomatic missions.

\b) Yes.
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’

(c) A copy of the text of the proclamation, and of the message of the Prime
Miniutex_j is laid on the Table of the House. [See Appendiz I1I, anncxure
No. 39.

8hri Kamath: If fresh credentials are being presented, are they being pre--
sented in Commonwealth countries as well?

Dr. Kegkar: The question whether we shall have to present fresh credentials
to the Commonwealth countries is under consideration.

Shri Kamath: On what dates were credentials presented in such of the
countries where it has been done so far?

Dr. Keskar: It has been decided and letters are being sent. 1t will be
difficult for me at this stage to say to which countries fresh letters of credence
have been sent and to which we have to send.

8hri Kamath: Were any credentials presented in any country on the Re-
public Day itself?

Dr. Koeskar: No, because the letters of credence have to be sent in the name
of the President und until the President takes charge, letters cannot be sent.

Shri K. O. 8harma: Were any of these messages in Hindi or Hindustani or
any other Indian language?

Dr. Keskar: They were generally in English. )

8hri Xamath: How many Ambassadors or Ministers were absent from their
posts on Republic Day?

Dr. Keskar: T will reql;ire notice of that.

MANUFACTURE OoF MoTOR Pumes

*700. Shri Jnani Ram: Will the Minister of Industry and Supply be
pleased to state:

(a) whether motor pumps are manufactured in India;

(b) the names of the factories where motor pumps are’ manufactured ;
(0) the number of pumps manufactured and distributed in the State; and
(d) the approximate cost of each pump?

The Minister of Commerce (8hri Neogy): (a) Presumably the hon. Member
is referring to power driven pumps. If so, the answer is in the affirmative.

(b) (i) Messrs. Kirloskar Bros., Kirloskarvadi.
(ii) Messrs. Jyoti Limited, Baroda.

(ili) Messrs. P. 8. G. & Sons, Charity Industrial Institute, Peelamedu,
Coimbatore.

(iv) Messrs, Argus Engineering Co. Ltd., Peelamedu, Coimbatore.
(c) About 14,338 pumps were manufactured during 1949. Information
regarding their distribution is not available.
(d) Tt varieg from Ts. 60 to Rs. 1,975 acoording to size, type and mauke..
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8hri Jnani Ram: Is there any control by Government on the sale of these
pumps ?

8hri Neogy: I do not think so.

Pandit M. B. Bhargava: May I know what is the normal requirements of
‘this country and what is the percentage of imports? '

8hri Neogy: I do not find anything to indicate the normal requirements,
even approximately but it is estimated that in about 4 years time our require-
ments may be met wholly by indigenous manufacture.

Pandit M. B. Bhargava: What is the extent of import from outside coun-
tries of these pumps ? '

8hri Neogy: Imports are allowed only on the basis of essentiality and is
-confined to types and sizes and only where these types and sizes are not available
in the country.

IMPORT AND DISTRIBUTION OF SILK

*701. 8hri B. O. Upadhyaya: (a) Will the Minister of Industry and Sup-
Ply be pleased to state whether Government have received the resolution pas-
sed by the representatives of silk interests of the country held at Bangalore on
81st January, 1950, submitted through the All Indin Silk Board?

(b) Have the Government of India considered the resolution and if so,
have they come to some conclusion about the policy to be adopted regarding
the import of silk and distribution of the imported quota?

The Minister of Gommerce (Shri Neogy): (a) No.

(b) Does not arise.

Raip BY Pagrstanis oN BIRILPUR FORT NEAR BIKANER

*702. 8hri Kamath: Will the Prime Minister he pleased to state:

(a) whether it is a fact that on Republic day some Pakistanis, dressed
in khaki and blue uniforms, and equipped with modern weapons, occupied
Birilpur fort near Bikaner;

(b) what action was taken against the raiders, and when were they driven
away;

(¢) how many such or simila- raids have tuken place nlong the Pukistan-
Bikaner boundary during the last six months; and

(d) the measures tuken by (overnment to check and repel such border
raids?

The Minister of Transport and Railways (Shri Gopalaswami): (a) and (b).
About one hundred Pakistan nationals armed with rifles and wearing khaki and
blue uniforms approached village Birsalpur not Birilpur on the afternoon of
the 26th January, 1950, and opened heavy fire. Military reinforcements were
sent and the raiders were driven away by the morning of the 28th.

(c) 26 raids, mostly minor ones.
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(d) There are police picquets, supported by units of the Rajasthan forces all
along the border. Vjgorous patrolling is being casried out by these picquets.
Apart from this, quarterly meetings are held between the Inspectors-General
of Police of the border states to devise ways and means of preventing such rsids.

Shri Kamath Have any military pickets been posted or increased on this
border since these raids took place?

Shri Gopalaswami: It is not desirable in the public interest to disclose
information of that character.

Shri Deshbandhu Gupta: Have some of these raiders been arrested ?

8hri Gopalaswami: I have not got the information here, but I shall find oub.
if the hon. Member wants it.

Shri Deshbandhu Gupta: Is it not a fact that some of these raiders who
have been arrested have confessed that they were getting communications fron
some people on this side and were guided by same in the raids ?

Shri Gopalaswami: I have no information on the point.
Babu Ramnarayan 8ingh: Was any raider killed?

8hri Gopalaswami: I do not think there was any person killed in regard
to the particular raid referred to by the hon. Member who put the question.
As to whether there were any killed in the course of the other 25 raids, it is
" not possible for me to give the information at present. :

Sardar Hukam Singh: Was any reply received because I presume a protest
must have been lodged?

8hri Gopalaswami: The Army Headquarters themselves have protested
against that but so far we have received no reply.

Kanwar Jaswant 8ingh: It is the generdl belief on our side of the area that
these raids are genmerally inspired? Have Government any information?

Shri Gopalaswami: One bit of information I can give which perhaps shows
that things work in a contrary direction also. The person who brought the
information to our authorities in regard to the referred to in part (a) of
the question was himself a muslim of our area. He was sent out to find where

these people were and he came back minus the camel on which he rode to that
place. :

SPEOULATION IN OILSEEDS

*703. Shri Sidhva: (a) Will the Minister of Oommerce be pleased to state
whether it is a fact that Government have banned speculation or Phatka in
oilseeds and if so, since when?

(b) Is it & fact that recently the Government of India issued warnings against
speculative dealings in oilseeds?

(o) Are Government aware of the fact that in spite of such ban and such
warnings Phatke is openly going on in the Burrabazar Market in Calcutte
and if so, what steps do Government propose to take in the matter?

(d) Have Government got any report as to the rise in prices of linseeds
recorded within last 10 days at Calcutta Phatka Market?
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(e) Have Government received any representation from the President,
Bengul Oil Mills Association, that the speculative rise in prices of linseed is
doing harm to the oil mill industry in Bengal and if so, what steps have Govern-
ment taken in the matter?

The Minister of Commerce (8hri Neogy): (a) Yes, Bir. Forward contracts
in certain oilseeds, including linseed, have been prohibited since 1943, under the
Oilseeds (Forward Contracts Prohibition) Order 1943.

(b) Yes, Bir. A Press Note was issued by the Government of India in
September 1949, warning the publie against illegal futures transactions in oil-
-seeds.

(c) and (e). Government have received representations from certain com-
mercial bodies including the President, Bengal Oil Mills Association, alleging
-gpeculative activities in linseed in Calcutta. The Government of West Bengal,
to whom the matter was referred, have informed us that some futures transac-
tions in linseed are reported to have taken place in Burrabazar. Action to be
taken against persons participating in these transactions is under consideration.

(d) The recent price rises in the Calcutte market for lingeed in January and
first week of February have been reported by West Bengal Government to be
not substantial.

Shri P. G. 8en: Is there any ban on jute phatka?
Bhri Neogy: Yes, that is not) an oilseed.
‘Shri P. @. 8en: No, that is phatke in question.

Shri Goenka: May I know whether the Government are aware of the-fact
that as a result of speculation in groundnut in Madras province, the price of oil
“has doubled recently?

8hri Neogy: The evil complained of is not confined to Madras, and 1 am pre-
pared to accept from my hon. friend any information on this subject as fairly
suthoritative.

8hri Barman: Has there been any attempt on the part of Government to
find out where the oilseeds have been garriered by the profiteers and black-
marketeers ?

8hri Neogy: The execution of this law is entrusted to the provincial Govern-
ments. I take it so far as the particular question goes, the West Bengal
Government is expecled to take whatever action is possible and necessary.

Shri Goenka: What action do Government propose to take if, as the hon.
Commerce Minister has said, he accepts my statement as correct?

8hri Neogy: We are contemplating comprehensive powers for:the purpose
of desling with the evil effectively.

8hri Alagesan: Has there heen any speculative activity in groundnut in
Saurashtra?

Shri Neogy: I presume so.

Bhri N. 8. Jain: May I know why Government allow speculative activities
in these commodities ?

Mr, Speaker: Order, order. Next question.
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INDUSTRIAL TRAINING

*704, Shri Ethirajulu Naidu: (a) Will the Minister of Labour be pleased to
state whether Government are imparting Industrial Training?

(b) What is the expenditure incurred by Government for (i) ostablishment;
and (ii) stipends for candidates?

(¢) What is the total expenditure incurred by Government?

The Minjster of Labour (8hri Jagjivan Ram): (s) Yes, Sir. After the
termination of the War, the Government.of India in the Ministry of Labour
instituted Bchemes for the technical and vocational training of demobilised
services personnel with a view to facilitating their resettlement in civil life and
securing an adequate supply of skilled personnel for post-war inudstrial deve-
lopment.  These schemes were subsequently extended to displaced persons
from P’akistan. They are due to be terminated very soon. A new Scheme for
imparting technical and vocational training to adult civilians has, however,
been sanctiohed up to 81st July 1952. Under this Scheme, provision has been
made for 10,000 seats in 49 training centres throughout the country. Approxi-
mately 7,000 reats will be in engineering aud building trades and the rest in
occupations relating to cottage and small scale industries. The list of trades
in which training will be given and the location of the proposed training centres

are given in the prospectus, copies of which are available in the Library of the
House.

(b) and (c). A statement is laid on the Table of the House. [See Appendir
111, annexurc No. 40].

Shri Ethirajulu Naidu: Are other Ministries  ulso imparting  industrial
training

Shri Jagjivan Ram: The next question is seeking just that information.
The Rehabilitation Ministry is doing something for displaced persons,

8hri Ethirajulu Naidu: Is there any proposal to bring all industrial training
under one Ministry ?

Mr. 8peaker: That is a suggestion for action to bring all training under one
Ministry.

Shri Deshbandhu Gupta: The hon. M:nister in reply to part (¢) of the
question said that a statement was laid on the Table of tae House. Yoy were
pleased to rule on an earlier occasion, Sir, that if it was just one figure, it
would be given on the floor of the House and not laid on the Tuble of the House
in a Statement. May I, through you, request the hon. Minister to enlighten
the House by giving the total figure? It is only the tosal that is wanted.

Mr. Speaker: Can he give the total?

Shri Jagjivan Ram: The totuls for three years have Leen given under different
headings. That is why a statement has been made. [ can give the total
figures. For the current year, it is 87.76 lakhs out of which 56-53 lakls came
from the Centre and $1-23 lakhs from the States. For the next year, the
Ludget provision is 61-60 lakhs out of which 40.50 lakhg will be from the
Centre and 24'10 lakhs from the States.

Shri Venkataraman: Is it a fact that many of the trainees are unemployed?

8hri Jagjivan Ram: The fact is just the contrary. Many of the truinees of
Technital Training Centres are so much in demand by the industry that they
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are not even allowed to complete their course and are taken away by the
industry.

8hri S8hiva Rao: With reference to part (c¢) of the question, the form of the
question was, what is the total expenditure incurred by Government. Am I
to understand that the answer just now read by the hon. Minister refers to
Government as a whole or to his particular Ministry alone?

8Shri Jagjivan Ram: If a question is put to Government, the Ministry con-
cerned gives the answer and this expenditure is of course the expenditure
incurred by the Ministry concerned.

8hri Shiva Rao: I am asking the question because the next question is in
identical terms. Am I to understand that this answer to part (c) does not
include the expenditure incurred by the Ministry of Rehabilitation on the same
subject?

8hri Jagjivan Ram: It does not.
Shri Ramaswamy Najdu: Iz there any undertaking given to the trainees
that employment will be found for them ?

8hri Jagjivan Ram: There is no undertaking. But, there is so much
demand for this kind of skilled workers in the country that Government is
satisfied that as soon as they complete their courses, they will be absorbed in
industry or will be able to start small cottage industries of their own.

Oh. Ranbir 8ingh: May I know whether there are any training centres in:
rural areas? )

8hri Jagjivan Ram: Most of them are in rural areas if by rural areas it is
meant that the centres are surrounded by villages.

INDUSTRIAL TRAINING

N

*705. Shri Ethirajulu Naidu: (s) Will the Minister of Rehabjlitation be
pleased to state whether Government are imparting Industrial Training?

(b) What is the expenditure incurred by Government for (i) establishment;
and (ii) stipends for candidates?

() What is the total expenditure incurred by Government?

The Minister of State for Transport and Railways (Shri Santhanam): (a}
Yes.
(by (i) Rs. 22.41 lakhs,

(ii) Rs. 56.56 lakhe,
() Rs. 1,22-02 lakhs.

Shri Tyagi: May I know if there is any co-ordination in the administration
of these schemes in these Ministries?

Shri Santhanam: Yes, Sir. Many of the refugees are being trained at the
training Centres established by the Labour Ministry and also by the Btates.

Shri Tyagi: Are the administrations of both the Ministries with regard to:
training separate or are they co-ordinated into one?

Shri Santhanam: They are co-ordinated. Only the expenditure is allocated:
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DISPLACED PEBRSONS TRAINED AT VOOATIONAL TRAINING CENTRES

*707. 8hri 8. N. Sinha: Will the Minister of Rehabilitation be pleased to
state:

(a) the number of displaced persons who have already been trained in the
vocational training centres;

(b) if there is any proposal to give financial ussistance or loan to these
trained persons to enable them to start their own cottage industries; and

(c) the number of trained persons who have been absorbed in (Government-’
owned industries?

The Minister of State for Transport and Railways (Shri Santhanam): (a)
17,700 up to Blst December, 1949.

(b) Trained displuced persons desirous of setting up their own cottage in-
dustries arce cligible for loans up to Rs. 5,000, under our urban loans schems
which is administercd through the State Governments. Besides, these ‘persons
are also given facilities for procurement of tools, raw materials eto.

(¢) Information about the number absorbed in the Government owued in-
dustries is not readily available.

Shri Kesava Ra0; Out of the 17,700 may 1 know how many of them received
financial assistance?

Shri Santhanam: All of them.

Dr, Parmar: Are any of them women?

8hri Santhanam: Out of 7024 persons trained by the Ministry of Labour,
there were 278 women. I have not got the different figures for the people

trained by the States.
ProTEOTION TO CoCOA POWDER AND CHOCOLATE INDUSTRY

*708. Shri 8. C. Samanta: Will the Minister of Commerce he pelaserl to
state:

(a) whether (locoa Powder and Chocolate Industry in India is given any
protection ;

(b) if the answer to part (a) above be in the affirmative, whether the in-
dustrinlists mmornud submit their statistics every year in time;

(¢) how much Cocoa Powder and Cho~olate was lmported in the yeurs 1948
and 1949 and from what countries; and

(d) how much was produced in India?

The Minister of Commerce (Shri Neogy): (a) Yes Bir. The period of protec-
tion has recently been extended to th: 31st December 1952.

b) No, 8ir; nol hitherto. I might add that the reccmmendation regarding
submission of such data was contained in the Tariff Board’s Reporb on this
Industry issued on the 15th December 1949. This recommendation of the
Tarift Board was inter alia accepted by Government in its Resolution issued
on the 2lst January, 1950. It is therefore too early as yet to judge whether
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ﬁxiz' information would or would Yot be furnished by the Industry every yeur
in time.

(¢) I place on the Table a statement showing imports of c¢ocou and cliocoiate

other than confectionery during the years 1948 and 1949 and the countries from
which they were imported.

(d) 1947—2,170 cwts.
1048-~1,004 cwis,

The only factory producing cocoa powder and chocolate closed down in
March, 1948 but is expected to resume production.

BTATEMENT
Imports of Coooa tnd Ohocolate other than confectionsry
e e —— e e e
1948 1949
Quantity Quantity
e e e e — oy i R o e
U. K. 9,160 4,410
U. 8. A, 1,663 1
Netherlands 283 176
Canada 457 <
. Switzerland ki 19
Austrelia 13 531
‘New Zealaud 1,621
Denm~rk 28
Maluya 205
ToTAL 11,853 6,991

Shri 8. 0. Samanta: May I know, Sir, what is the quality and price of the
imported and indigenous cocoa and chocolute ?

8hri Neogy: As I huve already stated very few of these industries have
been in production of late, but as far as [ recollect, there has been some com-
plaint on the ground of quality about the Indian produetion. As regards prices,
weli, | am not in a position to state anything definitely hut so far as quality is,
concerned, the quality has been considered to be more or less poor due to the
pour materinl nvailable,

Shri 8. 0, Samanta: What are the raw materials required for the production
of ¢ocva powder und chocelute?

8hri Neogy: May 1 refer my hon. friend to the report of .the Teriff Board.
I have got it before me and 1 should not like to read whole extracts of it.

Shri 8. C. Samanta: Hus the cultivation of cocoa beans been experimented
in Indian soil?

‘8hri Neogy: As far as I know, it has not been. As a matter of fact it is
cofisidered that the quality of cocoa beans that come from Ceylon and other
neighbouring countries is not quite up to the mark and I do not imagine that
India grown cocoa bean would be any superior.
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Shri 8. 0. Samanta: May I know if it is true whether the Government want
to protect the industry or the industrialists want to protect it?
. Bhrl Neogy: I might remind my hon. friend that the protection in this parti-
cglar case consists mostly in converting the revenue duty into a protective duty
without any change in the rate of duty payable.

Dr. V. Subramariam: May T ask whether cocoa powder and chocolate are
taken as foodstuffs?

Shri Neogy: I presume so.

DisPLACED PERSONS IN DATIA 1N VINDEYA PRADESH

*709, Shri Dwivedi: (a) Will the Minister of Rehabilitation be pleased to
state whether it is a fact that about 5,000 ‘displaced persons are housed for the
last two years in an old six storeyed building in Datia in Vindhya Pradesh which

1s open to inclemencies of all kinds of weather?
(b) How long more will it take to rehabilitate them?

(¢) What sums of money are proposed to be given to each family?

(d) In addition to the working capital will it also include sums of money
for construction of houses for them in places where they are io be rehabili-

tated?
te) Will there be any discrimination in the distribution of these sums ae
between persons who are to be rehabilitated in rural and urban areas?

The Minister of State for Transport and Railways (Shri Santhanam): (a)
The hon. Member is probably referring to the Bahadur Garh Fort at

and (b).
If so, the number is 1500. Most of those people are gainfully

Datia.
employed and are therefore averse to going to other places for rehabilitation.

{¢) Loans at the auveruge rate of Ra. 1,100 and Rs. 800 per agriculturist and
non-uagriculturist families respectively have been sanctioned.

(d) No.
(e) There is no question of discrimination.  Loans are given on the basis
of actual requirements of displaced persons and according to the funds available.

Shri Dwivedi: May I ask if the Vindhya Pradesh have been co-opersting
with the Central Government in this respect?

Shri Santhanam: It is the Vindhya Pradesh Government which is ad-

ministering this for the Rehabilitation Ministry.

8hrl Dwivedi: If the Vindhya Pradesh Government have been co-operating
may I know, what is the cause of delay, particularly when free feeding was

stopped ?

Mr. 8peaker: The hon. Member says that something has not been done and
wants to know what is the causc of this slow progress.

Shri Santhanam: I have not heard the question clearly.
"Mr. Speaker: We shali then go to the next question.
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CoAL LaBOUR CONCILIATION AWARD

*710. Shri Jnani Ram: Will the Minister of Labour be pleased to state:
(n) the date of giving the Coal Labour Conciliation Award;

(b) the period for which the Award was to remain in force;

(¢) whether the period has expired;

(d) if so, the reasons for not giving a fresh award; and

(e) the‘ time by which a fresh award will be given?

The Minister of Labour (8hri Jagjivan Ram): (a) The hon. Member presum-
ably refers to the report of the Conciliation Board (Colliery Disputes). It was.
published on the 12th May 1947.

(b) This is not an award under the Industrial Disputes Act, 1947 but a report
made by a Conciliation Board constituted under the Trade Disputes Ach, 1920.
The report of the Conciliation Board was & unanimous one and the parties.
agreed to implement it. It is being observed by both the parties.

(c) to (e). Do not arise in view of the reply to part (b).

HospiTAL IN KODARMA AREA FOR MicA MINES LABOURERS

*711, Shri Jnani Ram: Will the Minister of Labour be pleased to state:

(a) whether there is any proposal to construct a hospital in Kodarma arem
for Mica Mines Labourers; '

. (b) if so, the amount sanctioned and the progress made so far; and
(c) the reasons for thé delay in the construction of the hospital?
The Minister of Labour (Shri Jagjivan Ram): (a) Yes.

(b) No formal sanction has so far been issued, but an expenditure of Rs.
8,087-9-0 has already been incurred on the acquisition of land, poesession of
which has since been taken. Plans and estimates of the hospital building and
staff quarters are under preparation.

(c) Delay was mainly due to the fact that it took sometime to get the land
aocquired. )

8hri Jnani Ram: May I know from which funds this hospital is being cons-
tructed?

Shri Jagjivan Ram: From the Welfare Fund.

BAN ON GROUNDNUT EXPORT

*712. 8hri R. Velayudhan: (s) Will the Minister of Commerce be pleas-
ed to state whether Government have imposed a ban on the export of ground-
nut?

(b) If so, what were the causes that necessitated the ban and when was
it imposed? '

(c) Is it a fact that prices of groundnut have gone up?

The Minister of Commerce (S8hrt Neogy): (a) and (b). On 1st February
1950 Government announced a ban on further exports of groundnué Wwncle
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from India. The action was necessituted by a number of circumstances
‘which include the late arrival of the groundnut crop, the size of which is now

-estimated to be less than what was originally anticipated, the rise in internal
Frices, the acute supply position in some of the internal markets, and the
arge volume of exports which had already taken place in January 1950.

(c¢) Yes, Sir,

Shri R. Velayudhan: May I ask whether the Andhra Chamber of Commerce
have protested against the ban on the export of greundnut oil?

Shri Neogy: I do not recollect having received a protest like that, but I
am prepared to teke that from my hon. friend.

Shri R. Velayudhan: May I ask whether Government have banned ground-
-aut oil also for export?

8hri Neogy: I may inform the House that just a week ago a Conference
was held of the representatives of all the State Governments interested in oil
seeds for the purpose of considering the situation and also possible future action
and the Government are now considering the report of that Conference.

Shri R. Velayudhan: May I know what amount the Government got by
‘the export of groundnut oil last year?

8hri Neogy: I am afraid, I must ask for notice.

Shri Rudrappa: May I know what is the -surplus quantity available in India
for export generally?

8hri Neogy: That depends upon the size of the crop. We get the figures
from the Ministry of Agriculture indicating the available surplus for export.
Bo far as the current year goes, the Ministry of Agriculture might have been
agreeable to an export of about two lakh tons, but as I have already indicated,
-the crop has proved.to be very much shorter than was anticipated.

Shri Rudrappa: May I know what was the quantity exported last year?
Shri Neogy: I do not think that I have got the figure here just now.

8hri Shiv Oharan Lal: Has the export of groundnut oil also been banned?
Shri Neogy: I do not think so.

8hri Goenka: Do Government enquire into the causes for the rise in prices
whenever it happens?

8hri Neogy: When the rise is of the order with which we are now con-
-cerned, the ‘answer is ‘Yes’ and that is why the conference to which I have
veferred was held.

8hri Goenka: Will the Governinent tell us what are the causes for the rise
dn prices at present?

8hri Neogy: The causes are very many, the principal one being speculation.

Shri Alagesan: May I know whether the ban was first imposed by one of
‘the State Governments and then the Government of India followed suit and
whether such powers vest in a State Government?

Shri Neogy: 1 am prepared to allow that credit to that State Government,
but it is o fnct that the whole question was under examination by Government
and it was an accident that action was initiated by the State Government con-
-cerned.



674 PARLIAMENTARY DRBATES [&rn Max. 1950

Shcrt notice question and Answer

EscaPE oF MIrR Lamx ALI

Shri 8idhva: Will the Minister of States be pleased to state:

(a) whether it is a fact that Mir Laik Ali, former Premier.of Hyderabad,
escaped from house custody;

(b) if so, when and under what circumstances;
(c) when was be last noticed by the guard;

(d) what were the arrangements that were made for guarding the said person
while under arrest;

(e) ans any action been taken aguinst those responsible for his escape; and
(f) what efforts have been made to find him out?
The Minister of Home Aflairs and the States (Sardar Patel): (a) Yes.

(b) and (o). Investigations into the escape of Mir Laik Ali are still proceed-
ing and it is yeb too early to say exactly when and in what circumstances he
escaped. So far, enquiries indicate that he escaped, accompanied by his wife,
on the morning of the 4th March after 7-30 A.M. in a car which was screened.
He was last seen by the Guard Commander at 7-80 A.M. on the 4th March. I
should like to use this opportunity of contradicting the general impression
created by news agencies that Mir Laik Ali had grown a beard. Our informa-
tion shows that this news is entirely unfounded, although he had not trimmed
his moustache for some time.

(d) Mir ‘Laik Ali was lodged in his own bungalow at Begumpet with his
tamily consisting of his wife, son and five deughters. The bungalow was
guarded by one Guard Commander of the rank of Head Constable, one Lance-
Naik, Second-in-Command, and six Constubles of the U.P. Provineial Armed
Constabulary. The Guard was changed twice a week on Mondays and
Thursdeys and was stationed at two fixed posts of sentries, one in front of the
main gate and the other at a point commanding’ a view of the back portion of
the house. In addition, two irtelligence men in mufii were ,posted to.keep
watch and one woman Constable of City Police was posted for the search of
females entering and leaving the house. ’

(e) As I have already indicated, the investigations are still proceeding. At
the request of the Hyderabad Government, we have lent the services of an
officer of the Intelligence Bureau to assist them in the investigation of this in-
cident. The Chief Minister of Hyderabad Government will consider action to
be taken against the persons concerned as soon as the course of investigation
justifies it.

(f) The police authorities of various States have been informed with a view
ff» searching air ports, railway trains and private and publio moter vehioles.
.ocally also, intensive searches are being made and a close wathch is being kept.

8hri 8idhva: Is there any truth in-the statement that he has crossed Indian
territory and entered into Portuguese tertitory?

Bardar Patel: That is the report in the press. These are-all more or less
speculative or imaginative réports, - '

Shri Bidhva: May I know whether any daily roll call was made or whether
there was any daily check?
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Sardar Patel: There is no daily roll call.

Shri Brajeshwar Prassd: Is the hon. Minister in a position to state the
extent of the immovable property left by Mir Laik Ali?

Sardar Patel: It is difficult to say, but he had considerable immovable pro-
perbty so far as I understand—houses, factories, business concerns, etc.

Shri Brajeshwar Prasad: Is it true that property worth several lakhs has
been left by Mir Laik Ali?

Suardar Patel: It may be true.

Pandit Krishaa Ohandre Sharma: Has any member of the family of Mir
Laik Ali or uny 1rember of his staff been left -behind?

Sardar Patel: I do nobd know about his stafi. One servant was there and
he has been grrested. About his family members, there is none there.

Shrimati Durgabai: May I know whether there is any truth in the press
report that Mir Laik Ali’s relatives, viz., his wife and children were allowed
to go out and come in as they liked for some time past?

Sardar Patel: His wife and children were allowed to go out and come in as
they liked, because they were not under detention. The children were going
to school. There was also a marriage party where these people, his wife and
children, were going duving the week, before his escape.

Shri Hanumanthaiya: How many servants did Mir Laik Ali and his family
have?

Sardar Patel: He had about a dozen servants of whom five had already
left in January. Five servante seem to have left him a week beforc. One

is still there.
Shrimati Durgabai: May 1 know whether it is true that Mir Laik Ali dis-

appeared in n burga?

Sardar Patel: All these are speculations. 1t may or may not be true. I
do not know.  All the information available is that he went away with his
wife in a sercened car. Whether he was in a burga it is dificult to soy. The
police woman who wns to check thig zave the report that evervthing was all
right. o

Shri Goenks: Is there mny truth in the news report that two months back
the Hydérabad Administtation suggested to the States Ministry the transfer
of Mr. Jetley, the Inspector Genera] of Police?

Sardar Patel: That wus not in this connection. It was in connection with
Communist activities which occurred in two districts, and the report of the
Hyderabad authorities was that the present Inepector General of Police was
not up to it. We were trying to replace him by another competent and able
officer, & very much younger officer. We have written to several Governments
to find out whether they could spare anybody. @ We have written to U.P.,
we have written to Bombay and also Madras, but the difficulty is of finding
officers capable of dealing with this job. because of the formation of many
Uniongs and States and the gereral disruptive activities in several places.

Shri Goenla: Ts it a fact that recently the Hyderabad Administrution in-
formed Mr. Jetley that since the Government had practically decided to pro-
secute the ex-Members of the Hyderabad Cabinet, the mmrd); in their houses
should be strengthened?
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Sardar Patel: That I cannot suy till we get a full imvestigation report.

Shri R. K. Ohaudhuri: May I know when the Government of India received
the news of the escape?

Sardar Patel: We received the news on the 6th evening.

Shri Kamath: Was this the first occasion on which a screened car as was
stated by the Minister was allowed to pass out of the bungalow premises or did
it happen before on any other occasion ?

Sardar Patel: Such things may be disclosed in the enquiry, I do not know.

Shri Deghbandhu @Gupta: Is it true that Mir Laik Ali has already disposed
of some of his valuable movable property?

Sardar Patel: He had ample time. There wus no restriction on disposal
of property, and his wife was free to go about.

8hri Tyagi: When was Mir Laik Ali last seen before his escape?
Sardar Patel: I have already answered that question.

Mr. Bpeaker: In view of the statement of the hon. the Deputy Prime
Minister that investigation.is not yet complete and that it is still in progress,
I do not think that these questions should be put just now, at this stauge before’
the Government have full information. The hon. the Deputy Prime Minister
has already stated that these are questions relating to the enquiry which is
proceeding now.

Sardar Patel: 1 have already answered that particular question that he was
last seen on the 4th morning.

8hri Tyagi: May I know whether all were found missing together or one or
the other of them was reported to be missing previously?

Sardar Patel: The report is that on the Srd his wife and children had left
for n marriage party. His children never returned but his wife returned.
Laik Ali and his wife are, according to the report, said to have gone on the
4th morning in a car which was screened.

Mr. 8peaker: 1 think 1 shall put a stop to these questions now. We have
elready taken more than ten minutes over this.

8hri Goenka: Just one question, Sir. Is it a fact that the Inspector
Ge.ner‘al of Police allowed an American correspondent to interview Mir Laik
Ali without reference to the Government?

Sardar Patel: T have no information.
Snrimati Durgabai: Sir, just one more question.
Mr. 8peaker: 1 do not propose to allow any further questions. T have

mnde myself quite clear about that.

WRITTEN ANSWERS TO QUESTIONS
PErMITS T0O MUSLIMS FROM WESTERN PAKISTAN
*g91. Seth Govind Das: Will the Minister of Rehabilitation be pleased to

state the numbe: of Muslims who entered India from Western Pakistan with
and without permits up to date?
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The Minister of State for Transport and Railways (Shri Santhanam): The
attention of the hon. Member is invited to my reply to Part (a) of Starred
Question No. 598 on 14th December, 1949 which gives the number of persons
who entered India from Western Pakistan without permits up to the 8lst
October, 1949. During the period 1st November 1849 to 81st January 1950,
908 persons were found to have entered India without permits.

Besides, 66,619 permits of all kinds were issued from the date the permit
system ocame into force to 8lst January, 1950.

PROSECUTION OF Bnnsons ENTERING INDIA FROM PARISTAN WITHOUT VALID
R PERMITS

*692. Seth Govind Das: Will the Minister of Rehabilitation be pleased to
state the number of prosecutions that were launched up till now against
those who entered Indis from Pakistan without valid permits?

The Minister of State for Transport and Railways (Shri ‘Santhanam): About
2,200 up to 31st January, 1950.

INDIANS WHO VISITED SHRINES IN PAKISTAN

*693. Beth Govind Das: Will the Prime Minister be pleased to state the
number of Indians who were granted facilities for visiting the religious shrines
in Western Pakistan?

The Deputy Minister of External Aflairs (Dr. Keskar): 277—a detailed state-
ment is luid on the Table of the House. [See Appendix 111, annexure No. 41].

INTERNATIONAL TEA AGREEMENT
*708. Prof. Ranga: Willthe Minister of Oommerce be pleased to state:

(a) the te ms of the International Tea Agreement as far as they apply to
India; and

(b) what are the present Indian and world prices prevailing for the same
qualities of tea? '

The Minister of Commerce (8hri Neogy): (a) and (b). 1 luy on the Table of
the House a copy of the International Tea Agreement for 1948-50 and also a
statement showing the average prices per lb. of export teas ruling in the
Calcutta auctions held on the 17th January 1950 and Colombo suctions on the
80th January, 1950. [Bee Appendix 111, anneaure No. 42].

IrON IMPLEMENTS FOR AGRICULTURAL PURPOSES

*713. Shri Zangre: (a) Will the Minister of Industry and Supply be pleased
to state as to what quantity of iron implements for agricultural purposes i«

procured by Government?

(b) What is the total output of iron implements for agrioultural purposes
from Indian iron and steel works? .

(¢) Are iron implements for agricultural purposes imported from foreign
count: ieg? :

The Minister of Commerce (Shri Neogy): (a) Information regarding quantity
is not readily available. The value of orders placed by Government during
1949-50 up to December 1949 is Rs, 1,8],51,000,
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(b) Abgut 14,035 tons in weight during 1949 on the basis of allocation of
steel to factories on the approved list.

(c) Yes.
EMPLOYMENT EXCHANGE MADRAS

*714. Shri Rathnaséwamy: (a) Will the Minister of Labour be plensed to
state how many applications for employment were received by the Employment
Exchange at Madras in 1949?

(b) How many were provided employment in that year?
The Minister of Labour (Shri Jagjivan Ram): (a) 30,112 applicants registered
for employment. at the Employment Exchange at Madras during 1849.

(b) 8,480 persons were found employment in that year by the Exchange at
Madras.

“No-WAR” PROPOSAL

*715. Shri Kamath: Will the Prime Minister be pleased to state:

(a) whether Pakistan's reply to India’s ‘‘No-War’' proposal has been
received ;

(b) whether Pakistan hus accepted thc proposal; if so, on what terms and
conditions; and

(o) if not, whether Pukistan has rejected the proposal or made any counter-
proposal?

‘The Deputy Minister of External Aflairs (Dr. Keskar): (a) Yes.

(b) und (c¢). In his reply, the Pakistan Prime Minister referred to u number
of disputed mutters between India and Pakistan. The matter is still under
correspondence and T think that i twould be desirable to awai tthe conclusion
of this correspondence before the details are published. I might mention,
however, that, speaking before the Security Council in the debate on the
Kashmir issue, the Pakistan. representative read out some of the proposals
which arc contained in Mr. T.iaquat Ali Khan’s letter to me.

RAOIAL R10TS IN JORANNESBURG

*716. 8hri T. N. Singh: Will the Prime Minister be pleased to muke a
statement regarding the losses in life and property suffered by Indians in the
recent riots near and around Johannesburg in South Africa?

The Deputy Minister of External Aflairs (Dr. Keskar): There was 1.0 loss
of life but a few Indian shops in the locality were burnt or looted. No official
figures are available but according to a press report the damage to proprety is
estimated at £ 16,800. ‘

BAN oN IMPORT OF BicyoLEs

*717, Shri Banjivayya: (1) Will the Minister of Commerce be pleased to
state whether any memorandum was presented to Government by the bicyele
importers regarding the lifting of the ban on import of bicycles?

(b) If so, what action have theé Government taken on that?

-The Minister of Gomumeros (Shri Weogy): (a) Yes. Sir.
" {h) 'Phe mutter is under tonsideration,
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CONTRAOT FOR SUPPLY OF AMMONIUM SULPHATE

*718. Shri M. O. 8hah: (a) Will the Minister of Industry and Bupply be
pleased to state whether a contract was made by our High (‘ornmissioner’s
office in London for the supply of ammonium sulphate?

(b) If so, when and with which firm in England, and for what quantity and
at what rate?

() What quantity was actually received against the said contract?

(d) If the full quantity was not delivered under the said contract, on what
grounds was that not supplied?

(e) Did Government suffer any loss on this account?

, (?f) If so, what action is taken or proposed to be taken to recover the
o088
The Minister of Commerce (8hri Neogy): (a) Yes, Sir.

(b) A contract for 400,000 tons of Ammonium Sulphate was placed with
M/s Kenbanks Enterprises Limited, London, on 25th July 1949 ot the rate
of £23-2-8 per metric ton C. & F, Indian Port.

(c) 24,457 tons were actually received.

(d) The balance quantity of the contract was cancelled as it was found thap
the suppliers were not in a position to inake shipments according to the agreed
schedule and also later claimed increased prices due to devaluation.

(e) No.
(f) In view of my reply to part (e) above, the question does not arise.

AUTOMOBILE MANUFACTURE

*719. Bhri B. R. Bhagat: (a) Will the Minister of Industry and Supply be
pleased to state whether there are possibilities in India of complete manu-
facture of automobiles in the near future?

(b) If so, how far have the plans for complete manufacture of motor cars.
advaneed ?

(c) How many concerns, foreign or indigenous, are prepared to start
manufacture in the near future?
(d) What is the capital proposed to be invested on them?

(e) What time will they take to start actual manufacturing of motor cars?

The Minister of Commerce (Shri Neogy): (u) Yes.

(b) Two firms M/s. Hindustan Motors Ltd., of Calcutta and M/s. Premier
Automobiles Ltd., of Bombay have started manufacturing some of the auto-
mobile components.

(c¢) and (d). Three. Their Authorised Capital is Rupees 4 crores.

(e) Tt is difficult to estimate the period accurately.

TRADE BETWEEN INDIA AND CENTRAL ASIA

*720. Prof. 8. N. Mishra: Will the Minister of COmmerce be pleased to state:

(8) whether it is a fact that the trade between gent.ral Asia and India
via Leh (Ladakh) has been brought to a standstill; a#
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(b) if 80, the volume of trade affected’ and the measures contemplated to
be taken to resume the trade?

The Minister of Commerce (8hri Neogy): (u) Yes.

(b) The volume of trade between India and Central Asia has not been
substantial in the recent years.  The latest statistics of Indo-Sinkiang trade
availuble are for the year 1943-44. The value of trade in that year was
Rs. 41,000. Trade since 1946 has been negligible.  As regards resumption of
trade it is proposed to ask the Consul General at Kashgar, ag soon as direct
communication with him becomes possible, to study and report on the possibi-

lities of trade between India and Sinkiang in the light of the existing situation
in Sinkiang.

FREE TRADE ZONES

*721. Prof. 8. N. Mishra: Will the Minister of Commerce be pleased to
state whether it is a fact that a proposal to set up ‘‘Free Trade Zones'' in
India is under the consideration of Gowornment?

The Minister of Commerce (Shri Neogy): Yes, Sir. The Chambers of Com-
merce and Trade Associations whose views were sought in the matter have,
however, not supported the proposal mainly on the ground that the stage has
not yet been reached when the scale of processing of imported raw materials
would be so large as to justify establishment of such zones with all the attendant
administrative problems. The Export Promotion Committee also held a some-
what similar view. No final decision has yet been arrived at.

FOREIGN PARTIOIPATION IN INDUSTRIAL PROJEOTS

*722. Prof. 8. N. Mishra: Will the Minister of Industry and Supply be
pleased to state whether it is a fact that negotiations for foreign participation
in Industrial Projects have been finalized in regard to 75 projects between
15th August, 1947, and the end of 1949? '

The Minister of Commerce (S8hri Neogy): The total number of cases of foreign
participation for which issue of capital has been sanctioned is 75. Negotiations
in such cases take pluce between the Indian and foreign parties and Govern-

ment have no information as to the number of cases in which the negotiations
have been actually concluded.

\ INDIANS IN NORTHERN RHODESIA
\

J
*728. Pandit M. B. Bhargava: Will the Prime Minister he pleased to state:
(1) the number of Indians residing in Northern Rhodesia;

(b) whether it is n foct that the Indians there are subject to certain social
and educational disabilities; :

(¢) if so. what the nature of such disabilities are; and

(d) what naction the Government of Indin are tuking to get the same
‘removed ?

. The Minister of External Aftairs (Dr. Keskar): (a) About 1,500.
(b) Government have recently received a report to that effect.
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(c) It has been complained that sufficient facilities are not provided for the
education of Indians and that discriminatory treatment is accorded to Indians
in such matters as entry int; cinemas and accommodation in trains.

(d) The Government is at present investigating the matter.

Recorps or OFFICE 0F REHABILITATION COMMISSIONER

*724, Pandit M. B. Bhargava: (a) Will the Minister of Rehabilitation be
pleased to state whether it is a fact that certain records and files of the Reha-
bilitation Commissioner, Delhi were found to be used by a shopkeeper as waste
‘paper and if so, how and when did these records reach” the shopkeeper?

(b) Has any search been made as to what records and files are missing
from the said office and since when?.

The Minister of State for Transport and Railways (8hri Banthanam): (s) and
(b). Enquiries made by the Police reveal that some blank forms and delivery
books, ete., were sold as scrap to a Kabari. The Chief Commissioner is tuking
further action in the matter.

ExporT oF RUBBER

*725. Pandit M. B. Bhargava: (a) Will the Minister of Industry and Supply
be pleased to state what proportion of rubber produced in India is exported out
of India and to which countries it is cxported?

(b) What is the stock of raw rubber aceumulated at present in various
States and Union of States?

(c) What is the reason for such accumulation and what steps, if any, are
taken by Government to avoid such accumulation?

The Minister of Commerce (8hri Neogy): (a) During the year 1948 out of a
total productoin of 15,422 tons, 6 tons of raw rubber was exported out of India.
There was no export during the months January to October 1949,

(b) About 5,000 tons.

(¢) Production during the months October to December is at peak. Owing
to curtailment in the menufacturing programme, some important manufacturers
were not able to purchase normal quantities.

It has been decided to allow 500 tons of high grade rubber for immediate
export out of India so that the growers can take advantage of the rising prices
in the foreign market. The position will be reviewed at a meeting of the Indinn
Rubber Board at Cochin fixed for to-day.

ENaAMEL-WARE PRODUOTION
*726. Kaka Bhagwant Roy: (a) Will the Minister of Indusiry and Supply
be pleased to state what is the number of enamel-ware factories in India?
(b) What is their annual total production?

The Minister of Oommerce (8Bhri Neogy): (s) 59.
(b) 6.6 million pieces in 1949.
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AUTOMOBILE FACTORIES

*727. Giani G, 8. Musafir; (a) Will the Minister of Industry and Supply be
pleased to state the total mumber of automobile factories in India and their

total annual output?
(b) How much of the automobiles goods have been imported in the year
1949 from Bterling area and from the Dollar area?

The Minister of Commerce (Shri Neogy): (a) and (b). A statement is laid
on the Table of the House.

STATEMENT
(a) There are 13 firms in Indis who already assemble automobiles or will assem-
ble in the near future.

The total output during 1949 was 21,800 vehioles (6,672 cars and 15,137
trucks).

(b) The value of automobiles (cars and trucks) imported into India during 1948,
is given below : '

(Valus sn Rupess)

From Dollar area 5,41,94,447
From Sterling aren 5,60,30,425
Total 11,02,24,872

SEIZURE OF AsSAM PoLIOE PARTY BY PAKIsTAN POLIOE

+728. Shri Borooah: Will the Prime Minister be pleaged to state:

(1) whether it is a fact that an armed Police TParty of Assam Govern-
ment, consisting of one Sub-Inspector, one Assistant Sub-Inspector and two
Constables were seized by Pakistan Police on the Indo-Pakistan borders in
the Khasi Hills in Assam from Indian territorv on the 28rd November 1949

and taken to Sylhet;

(b) whether it is u fact that the Government of East Bengal did not reply
to.the communicat'on from the Government of Assam in this connectiou

and refused to release them;

(c) whether it is a fact that they were sentenced to rigorous imprison-
ment for one year and a half by a Pakistan Court without giving them any
opportunity and faciiities Jor defending themselves and that the verdict was
passed on the second day of the trial;

(d) whether Government are aware that this seizure and punishment of
Police officers and Constubles have created great dissatisfaction amongst the
Police officers and men of the Government of Assam and demoral'sation
amongst the tribal people inhabiting the border areas in the Indian Union;

(¢) whether the attention of Government has been drawn to the Press
note j<zued hv the Gevernment of Assam on the 20th February, 1960 which
states that “The Govermment of Assum: have no power but that of persuas-
jon so far as the East Bengal Government are.concerned’’; and
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(f) what steps do Government propose to take to secure the release of
the aforesaid Police Party?

The Minister of Transport and Railways (Shri Gopalaswami): (a) Yes.
(b) Yes.
(e) Yes, according to the reports received by the Government of Assam.

(d) It is natural to expect that the effect of this incident on the police officers
and tribal people inhabiting the border areas in the Indian Union should be as
stated by the hon. Member.

(e) Yes.

(f) In the copy of the Press Note, which the Government of Assam sent to
wus merely for information, it is said that they propose to seek relief and justice
in this case from the ]udxcxary of East Bengal. We had already instructed
the High Commissioner at Karachi to take up with the Government of Pakistan
the question of their failyre to observe the terms of the Inter-Deminidn agree-
ment on- the subject, under which the Government of Pakistan were bound to
inform our High Commissioner of the arrest of any of our officials in Pakistan
limits while they are on duty or on leave or otherwise. On receipt of & copy
of the Press Note from the Assamn Government, we have instructed our High
‘Commissioner at Karachi to lodge immediately a8 vigorous protest against the
arrest and convietion of these policemen and ask for their release.  Informa-
tion as to the result of this protest is awaited.

TRADE WITH PORTUGAL

*729. Shri Joachim Alva: Will the Minister of Commerce be pleased to
state the walue of trade carried on belween TPortugal and India during the
years 1947-48, 1948-49 and 1949-5()?

The Minister of Commerce (Bhri Neogy): A statement showing India's trade
with Portugal during the years 1947-48, 1948-49 and 1949-50 is placed on the
Table of the House.

STATEMENT
India's Trade with Portugal,
(In lakhs of rupeos),

Year Imports Exports Balance of Trade
1947-48 32-70 47-06 -+-14-36
1948-49 18:77 42-58 -+ 23 81
1949.50 1176 10-54 —1-22
April to
Oe¢ tober.

PAPER AND NEWSPRINT

*780. Shri Joachim Alva: Will the Minister of Industty and Supply be
pleased to state:

(a) the total quantity of indigenous and foreign pnper used in India
during the years 1989 and 1949 and what was the value of both the
categories ;
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(b) whether Governmient have auny plans to tackle the problem of the
scarcity of newsprint especinlly in an emergency period; and

(c) what encouragement Government have given for the munufacture of
newsprint ? )

The Minister of Commerce (Shri Neogy): (s) Accurate figures are not avail-
sble.  Estimated consumption based on figures of indigenous production,
imports and exports are as follows:

Production Imports Ezports Conasumption.
: (¥ tons)
1939 70,813 1,10,696 526 1,80,084
1049 1,083,133 1,654,416 3,036 2,564,614

(b) For the current half yearly period a monetary ceiling of Rs, 180 lakhs for-
import of newsprint has been fixed which is expected to cover s quantity of
about 28,000 tons ab current prices in cxporting countries.

(¢) A newsprint mill with a capacity of 80,000 tons per annum is under
orection in Madhya Pradesh. Requisite quantities of steel and cemeat have
been made available for this purpose and the construction is proceeding satis-
Ufastorily. Assistance has also been given for import of machinery from the-
U.8.A.

RENT ¥oB RussiaNn EMBAssy BuiLpING IN INDIA

83. Dr. M. M. Das: Will the Prime Minister be pleased to state the amount
of money the Russian Government have to pay to the Indian Government as
rent for the housing accommodation of the Russian Embassy in New Delhi?

The Deputy Minister of External Affajrs (Dr. Keskar): The Russian Embassy
in New Delhi is located in the Travancore House for which they pay a rent of
Rs. 8500 p.m. to the Travancore and Cochin Government. They also occupy
two blocks of hutments built by the Gcvernment of India in the compound, for
which rent will be charged at Rs. 2318 p.m. with effect from 25th January 1950.
For the period 1st June 1948 to 24th January 1950, the rent was fixed ab
Rs. 8845 p.m.

\ WELFARE OFFICERS IN FACTORIES
\
84. Seth Govind Das: Will the Minister of Liabour be pleased to state

the number of Welfare Officers appointed st present for supervision in various
factories in India?

The Minister of Labour (8Shri Jagjivan Ram): Welfare Officers are appointed
in some factories, but no information is available regarding their number. The
appointment of Welfare Officers in factories employing 500 and more workers
became a statutory obligation only on the 1lst April 1949. The enforcement
of the provisions of the Factories Act is the responsibility of Btate Governments.
The number of Welfare Officers appointed under the Factories Act will be known
only when the report for the year ending the 81st March 1950 is prepared.
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SuPPLY OF FILTERED WATER 70 LABOURERS IN ESTATE COLLIERIES

85. 8hri Jnani Ram: Will the Minister of Industry and Supply be pleased
to state:

(8) whether filtered water is supplied to the labourers in all the Estate
collieries, and if not, why not;

(b) whether there was a demand by the I.N.T.U.C. workers for supply
of filtered water; /

(c) whether it is a fact that usually water drained out from the mines is
supplied to the labourers; and

(d) whether it is a fact that tanks at some places are exposed in the
extended area at Bhurkunda collieries?

The Minigter of Commerce (8hr{ Neogy): (a) No Bir; the existing filters are
insufficient to cope with the increased demand, due to large increass in labour
force.

(b) Yes. Arrangements are being made for the installation of Jewell Pressure
filters in Kargali and Bokary.

(¢) Water pumped from the mines is sometimes used to augment supply,
but only after filtration and chlorination. Such water has been found potable
on analysis.

(d) Yes.
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CORRIGENDA

to

the Parliamentary Debates (Part II—Other than Questions and Answers), Ist Session, 1950,~
In Volume II,—
1. No. 1, dated the 24th February, 1950,—
(1) Page 809, line 19 for “cbroadly” read “broadly”.
(ii) Page 814, line 20 for “alsod” read “also a”.
(ili) Page 826, line 24 after “have” read “got”.
(iv) Page 831, line 12 for “stile” read “still” and in line 13 for ““wonld” read- “would”.
(v) 9= ¢yy, df| < & 430" ¥ eam 9x 9B oF
(vi) 55 ¢yy, dfF ¥ & ‘=i’ ¥ agd <A’ #Y s €
(vii) Page 865, last line for “15th” read “25th”.

2, No. 2,dated the 25th February, 1950,—
(i) Page 884, line 27 from bottom for “latterly” read “laterly”.
(ii) Page 898, line 11 for “fact” rcad “feet”.
(iii) 'Page 901, line 11 omit “a” after “had”.
(iv) Page 903, line 10 from bottom for “low”’ read “law”’.

3. No. 3, dated the 27th February, 1950,—
(i) Page 950 , line § from bottom for “alternation® read “alteration”.

(ii) g5 %2, N F dfF@ Q3 & “sft wo fo fag” & s ax “sff To flo
famgr” 93
(iii) g% <%, dfad ¢ F “ar”’ & sqw )@ @1’ 93
(iv) Page 967, line 9 for “ot” read “to”.
(v) Page 970, line 9 for “Mangers” read “Managers”.

4. No. 4, dated the 28th February, 1950,—
@ l:;ge 934, line 11 for “Mr. Chairman :— The question is"’read “The motion was
opt.e n.

(ii) Page 986, for the existing last line read “T'he House then adjourned for lunch till half
past two of the clock™.

(iii) Page 994, line 27 from bottom for “onse” read ‘“‘ones”.
(iv) l;;lgg 1010, line 16 from bottom for “Mr. Gaganvinari lal” read “Mr. Gagan_vihari

s. No. s, dated the 18t March, 1950,—
@) Page 1021, line 22 for “has been callous” read “has been even callous”.
(li) Page 1033, line 25 from bottom for “on” read “or”’.
(ili) Page 1053, line 21 for “Shri Ethirajula Naidu” read “Shri Ethirajulu Naidu”,
. (iv) Page 1054, transfer lines 29 and 30 after line 31.
(v) Page 1064, line 4 for “cadamom” read “cardamom”.

6. No. 6, dated the 2nd March, 1950,— ) v
(i) Page 1090, line 17 for “Hon. Members three minutes” read “Hon. Members say
three minutes”.

(ﬁ) Page 1096, first line for “section” read “selection”.

7. No. 7, dated the 6th March, 1950,—
(i) Page 1143, line 11 from bottom for “fact” read “face”,
(ii Page 1150, line 18 for “in” read “the”,
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(i) Page 1060, line 13 from bottom delere “no”.
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(v) Page 116§, line 26 for “Dr.” Mattrti” read “Dr. Mathai”.
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(i) Page 1179, line 11 for “question’ read ‘“‘questions”.
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10. No. 10, dated the 9th March, 1950,—
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12 No. 12, dated the 11th March, 1950,—

Page 13Bs, for the existing line 18 from bottom rcad “another thing that I wish to
submit is this. It is but fair that, when the”.

13. No. 14, dated the 14th March, 1950,— )
Page 1507, line 11 from bottom for “Shri A. P. Fain” read “Shri A. P. Jain”, .
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PARLIAMENTARY DEBATES
(PART JI—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Wednesday, 8th March, 1950
The House met at a Quarter to Eleven of the Clock

[MR. SpEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12 Noon
MOTION FOR ADJOURNMENT

Escapre oF MIr Laix At or HYpeERABAD FrROM CustoDy—contd.

Mr. Speaker: We have now to take up the question of the admissibility of
the adjournment motion. Before 1 request the hon. the Law Minister to give
me the benefit of his views, I might say that there are ccriain doubts which
have arisen in my mind as a result of my study of what was said in the House
yesterday. I would just express them, so that the hon. the Law Minister may
be able to give me some enlightenment on those points.

Mr. Munishi made a point yesterday that the root of authority is only the
people of a State as represented in their legislature or the people of India as a
whole as represented here. I also find that, the scheme of the Constitution
proceeds upon a division of authority—the Centre being given certain powers
of control all round and, at the same time, the States being given some kind
of autonomy. That seems to be the general division and the lists of powers
seem to have been made on that basis.

Mr. Munshi then referred to article 371 and it is here that I feel a certain
amount of difficulty. Article 871 is a temporary provision for a period of ten
years and the President is authorised to curtail that period by a special order.
That is the character of that provision. But then, it provides that ‘‘the Gov-
ernment of every State specified in Part B of the First Schedule shall be
uuder the general control of, and comply with such particular directions, if
any, as may from time to time be given by, the President.”” The question
of responsibility of the Government of India is to be based upon this power
of general control and the power to give particular directions.

During the course of arguments yesterday, a distinction was sought to
be made as between States which have lLegislatures and States which have
no Legislatures. I find that, so far as article 871 goes, there is no such distine-
tion. It groups all the States together irrespective of the fact whether they
have a Legislature or not. I find difficulty in evolving an interpretation equally
applicable to all the States in Part B, if I were to accept the ground of distine-
tion as made out by Mr. Munshi and which was also supported by some other
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Members of the House, namely the fact of there being 5 Legislature or not
in.a Btate. If I were to accept that kind of distinction, I am afraid I shall be

.-going beyouc‘l the provisions of the Constitution by introducing a- distinction
-which the Constitution itself does not envisage.
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R may also refer to articles 385 and 386. There also I find that, in cases
where Legislatures are not functioning provision is made that the Rajpramukhs
will continue to exercise the powers which they used to do before the Legis-
latures were there. The authority to appoint a Council of Ministers is given
to the Rajpramukh. In this view would it be correct to say that the Raj-

}:‘amukh is purely a constitutional head till the Legislature comes into exis-
-tence?

Then, 1 would like to have the matter clarified—though I am clear within
*myself—as to what the words ‘‘general control” in article 371 exactly mean.
A distinction has been inade by the hon. Deputy Prime Minister between giving
‘directions about the general policy and exercising control over the internal ad-
hninistration of a State. Within the policy which the Centre may lay down or
Firections which the Centre may give, the State will have perfect autonomy.
T'he present question is really one of law and order, as the hon. the Law Minister
stated and it is & question of day to day adminisiration. Thercfore this aspect

also might be clarified, so that I may be able to consider the matter in all
its aspects.

The Minister of Home Affairs and the States (Sardar Patel): Before the
{egal position is explained 1 wish to remove certain doubts about the exact
constitutional position of Hyderabad State and its relations with the Centre,
#0 that the bearing of the legal position may be properly explained. Otherwise
there is likely to be considerable misunderstanding and ill-informed statements
in this House are likely to be used for various purposes. For instance, I said
vesterday and [ want to repeat it today, that so far as the Chief Minister and
the other Ministers are concernal they are appointed by a firman of the Nizam
and not by us. After the Police Action the House is aware of the hostile
atmosphere in the State, where the serviees were composed of people who were
to be placed in restraint or detention and one of thewmn, the prineipal man, has
escuped. In those circumstances, when the whole machinery of the State was
such that it was difficult to put the adminstration under proper control, we
had to give the State trained and experienced officers who would exercise their
functions with responsibility. To this State Mr. Vellodi, a very senior oflicer,
has hecn given on loan and His Exalted Highness has appointed him as his Chief
Minister. The other officer next to him is aiso a very senior officer of the Bom-
bay Government, Mr. Bakhle—an honest, upright, straightforward and a very
ab'e man of high repute. This officer is the Home Minister in charge of law

and order. Under him is the Tnspector General of Police to look after the pclice
administration.

Tt ia very dangerous to say that the States Ministry here does every thing and
the Nizam is nothing and that he cannot do anything but sign what is given to
him. I have heard Moin Nawaz Jung saying so in the U.N.O. but that a Mem-
ber of this House could be so ill-informed as not to know the status and position
of th2 Nizam and the manner in which we have treated him is very regrettable.
No statement shou'd be made in this House without knowing the full facts, and
without realizing its implications. Anything stated here will be reported im-
mediately outside perhaps with exaggeration, and with ulterior motives. There-
fore the House should know the full facts before making any statement. If
after the Police Action. it had been thought necessary for us to treat the State as
8 conquered State there was nothing to prevent us. If we found it necessary to
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remove the Nizam there was nothing to prevent us. But we did wot do so
because the Nizam himself said that he was a prisoner and that the Indian Gov-
ernment had released him from his prison—from his bondage. We had nothing
to doubt his statement and everything to support his statement that a clique of
conspirators who ru'ed the State for their own purposes in a fanatical manner
had kept the Nizam a prisoner. That is why we could not settle the question of
the State’s accession. So, when we found that position, we treated him with
ali the courtesy due to him. And up to now he has been kept jn a different pcsi-
tion and status and he is today in the position of a Governor c¢f 2 Province.
Therefore, to attribute to the States Ministry the assumption of powers which it
had never claimed on behalf of the Government of India is a vers wrong state-
ment to make So I warn this House to be on their guard to ascertain full facts
befora making statements® And if there is any mistake, certainly by all means
condemn the States Ministry, condemn the Administration arJd everything.
But in a State, where full autonomy in the administration is given, merely
because there has been no election or there is no Assembly, cannat suggest that
we are here to take over the administration of those States. Otherwise we will
not be able te do any business here except taking up motions of adjournment
and discussing these questions. There are many questions in the States aad
even in the Provinces. liook. for instance, at Salem and at what happened in
the jail there. Twenty-two people have been shot dead. They have appointed
an Enquiry Committee. But we cannot in the Centre take the responsibility
for all these auestions. Therefore, although some of us may feel shocked that a
respcrsib’e ran of the status of an ex-Prime Minister, who was responsible for
most of the administrative evils of that State, should have escaped in this
manner, that should not influence our judgment as regards the responsibility
of the Centre. You cannot take the responsibility in this way. Mr. Munshi
has quoted article 371. T do not know what his idea was at the time the Draft-
ing Committee drafted this article. But the other member of the Drafting
Committce savs that Mr. Munshi is wrong. Now, what advice have I to take—
from what source? T must use my own knowledge of law, however imperfect it
may be. Tf full administrative charge has been given to our officers, who have
been loaned there for service, and the Nizam by his own firman has given all
admini:trative powers to them, how can we interfere in this matter?  do not
see. It would be very bad, if we establish such a precedent. You can get all
information. you can ask questions. But to have an adjournment raotion of
this nature i you want to condemn the administration of the States Ministry or
the Government of India so far as the internal administration of Hyderabad is
concerned, is a wrong thing. If there is any policy which we have laid down o
far as the administration of Hyderabad is concerned which you want to discuss
and also to disapprove of, by all means you are free to do that. So. what I sub-
rit is that the Administration there is in full charge so far as internal adminis-
tration is concerned, as in the Provinces. Now the Law Minister can explain
the position.

Mr. Speaker: I believe my difficulty is ~/ared so far as the internretation of
arti~le 871 is concerned. If I accept Mr. Munshi’s interpretation, I do not see
how questions regarding Mysore or Travancore-Cochin, where the legislature
exists, can be dealt with.

Sardar Patel: There is Vindhya Pradesh, there is PEPSU, there is Rajas-
than—there are so many places where there is no legislature.

Mr. Speaker: There are no legislatures in *hose places. But if I were to
accept that distinction, as the article mentions only the States in Part B without
making any distinction, it will be impossible to interpret she article differently
when we come to different States. That is the difficuity which [ nave been
feeling in accepting Mr. Munshi’s interpretation.
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The Minister of Law (Dr. Ambedkar): Sir, I am grateful to you for the
second opportunity which you have given to me to clarify and to explain further
the points that were made by me as well as by other Members of this House in
the course of the debate that took place yesterday on the adjournment motion.
Since. you have been good enough to point out to me, before I commenced my
remarks, the difficulties which you feel. I will follow the line of points which you
have set out; I will first of all try and explain the constitutional position of the
States 01 the one hand and the Centre on the other and to what extent the
States are free and independent of the Centre, to what extent they are under
the subservience or surveillance or superintendence or control of the Centre.

The first thing T would like to draw the attention of the House to is this that
there is a certain amount of parallelism in the constitutional frame-up of the
Central Government and of the States. TFor instance, with regard to the Cen-
tral Government you have article 53 which says that the executive power o: the
Union shall be vested in the President. Corresponding to that article, you have
article 154 which states that the executive power in the States shall he vested
in the Governor or the Rajpramull, as the case may he. Coming to the ques-
tion of actual administration, article 74 of the Constitution provides that there
shall be a Council of Ministers to aid and advise the President in the watter of
the exercise of the exeeutive authority which is vested in him by the  Constitu-
tion.  Analogous to that article, we have also artic’e 163 which velates to the
States.  [Ir also is worded in the same language as article 74, Tt sayvs that there
shall also be a Counei! of Ministers to aid and advise the Governor in  the carry-
ing ont of the administration which is vested in the Governor, or the ‘Raj-
pramuih  Then we have another article, 79 which vests the legislitive power of
the Centre in Parliament consisting of two Houses.  Analogous to that, we have
article 168 constituting a legislature for the States in almost  the same  terms,
except for the fact that in some eases there are two Houses and in - other c.ces
there is one House. There is a further provision, namely, that where at  the
commencement of the Constitution there does not exist any popularly  consti-
tuted legislature in any State, then the  Rajpramukli of that State shall be
deemed to be legally the legislature for that State. Tt will therefore be seen that
the paraphernalin, so to say, of administration in accordance with the enstitu-

tion is  pamllel  in both  cases. Supplementing  this by what
T stated vesterday  that  the  legislative authority  of Parliament

is  primarily  econfined  to  subjects  ¢nmumerated  in List T, and  the
legislative nuthority of the States is confined to subjects mentioned in list IT,
with the further proposition—to which there can be no objection raised because
it i3 n well-established judicial proposition—that the legislative authority is co-
extensive with executive authority, it follows that so far as the States are con-
cerned, primarily and fundamentally they occupy an independent position in
the Conatitution. That being so. it is quite clear that by the rule of comity and
also by the rule governing responsibility, it would not be open to this House to
discuss any matter, either in the form of legislation or in the form of administra-
tive action, which has been taken by the State which lies within the ambit of
subjects mentioned in List TT. As I stated vesterday, so far as I can under-
stand. th: subject-matter of the Adjournment Motion relates primarily to law
and order. Taw and order is a subject which is included in List 1T snd thepe-
fore it would not be open to this House to discuss such a question when the
Legislature of the State is competent by the rule of the Constitution to deal with
it. That T think is a general proposition which must be accepted.

¥ should like, if hon. Members want to see the thing in a clear light, to ask
them to compare the provisions of article 289 with the provisions of the articles
80 which T have referred in regard to the States. Article 289 refers to States
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in Part C; they are what are called ‘‘Centrolly Administered Areas’’. The
language of article 239 is absolutely different from the language of article 154,
The language of article 154 is that the executive power, which also includes
administration, vests in the Governor, while article 239 begins by saying that
the States in Part C shall be administered by the President, which means
‘‘President on the advice of his Council of Ministers’’, which in turn means
that the responsibility for any matter of administration so far as States in
Part C are concerned, directly falls upon Parliament and upon the Central
Government. It is therefore open for any Member to discuss any matter re-
lating to States in Part C on the floor of the House, which would not be the
case so far as the other States are concerned.

With regard to the States, I should also like to point out that although our
Constitution divides the States in Part A and Part B for certain purposes, that
is for the purposes to which I have referred, namely the frame of their constitu-
tion, the vesting of the executive authority, the authority to make law, and
all that, they are on a parallel footing and there is complete parity. True
enough that the Constitution contains an article, article 238, which applies
with certain modifications, the articles which apply to States in Part A to States
in Part B. But anyone who has the curiosity to examine the provisions of
article 238 will find that the changes made in the articles which are applicable
to States in Part A in their application to States in Part B are of a very minor
character—substituting ‘‘Governor” for ‘‘Rajpramukh” ete., a sort of termino-
logical difference. Beyond that there is no difference at all. Therefore, from
that point of view, just as it would not be competent for this House to discuss
any matter falling within the jurisdiction of States in Part A, it would also not
fall within the jurisdiction of the IHouse to discuss any matter relating to
Part B States because both of them, as I said, are placed by the Constitution
on the same footing.

At this stage T wou'd like to endorse what the hon. the Home Minister hag
said just now. The mere fact that the Nizam is a Rajpramukh, the mere fact
that there is no legislature, the mere fact that certain officers have been lent
by the Home Ministry to the Nizam for carrying on the administration of the
State, would not alter the character of the Hyderabad State being exactly on
the same footing as other States in Part B3, which is the same thing as being
equivalent to States in Part A. I shall have to say something at a later stage
by way of a small qualification, but I should like to say that the mere fact that
the officers have been lent would not alter the status and the character or posi-
tion of the Hyderabad State within the field of the Constitution.

Now, this is the general proposition, namely that the States in I
well as the States in Part B are free and in({ependent of theeB égniﬁ'zrt;nAtl?:
matter of executive authority, in the matter of legislative authority and in the
mode and manner of administering the legislative and executive authority that
they possess. This is the general proposition. The question that we_have now
to consider is the provision contained in article 37 1, and the questioh is: does
the provision of this article make any change in the position of States in Part
B? Because, as everyone knows, article 371 applies only to States in Part 13
and does not apply to States in Part A. In the course of. the debate yester-
day, I found that one hon. Member said that the Central Government possess
no .authority to issue any directions to the States except under emergency pro-
visions, which gave me the impression that in his view article 371 could not be
the foundation for the Ministry of States or the Governmenrt of India to issue
directions to States in Part B. With all respect, I submit that I cannot accept
that position. To explain the matter fully, the Centre has the power to issue
352 directions under the Censtitution to the various States, under four different
articles. The first is article which is what is called an emergency article aris-
Ing out of war or internal aggression and things of that sort. The second article
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which permite the Centre to issue directions to the States is article 360 which
deals with financial emergency; when the President is satisfied that the credit
of the State is in jeopardy he can declare a state of financial emergency and
under that article he can issue certain directions to the States. The third
article is article 856 which is called a breakdown article. When the President
finds that the Constitution in any particular State is not being carried on in
accordance with the provisions contained therein, then also, the President issues
oertain directions to see that the Constitution is carried on in accordance with
.its provisions.

+ Then comes the last Article,” Article 371, which is the supervispry Article.
It has to be understood that Articles 352, 860 and 356 are, in a general sense,
emergency articles, that is to say, they can be invoked for the purpose of giving
directions to the States only when certain circumstances arise and the President
is satisfied that those circumstances have arisen.

Pandit Kunzru (Uttar Pradesh): May [ ask the hon.  Minister of Law
whether he has made this observation with reference to Article 371 also?

Dr. Ambedkar: No. [ am taking it separately. [ s tryving to point out
the distinction between the provisions contained in Article 371 on the one hand
and Articles 352, 360 and 336 on the other. As 1 said, these latter Arlicles are
emergency Articles. They are not Articles which deal with normal administra-
tion in normal times.  Cirenmstanees  must justify their  invocation.  The
second thing with regard to them is that they apply to States in Part B to the
same cxtent, in the same degree and in *he same manner as they apply to
States in Part A, provided, of course, that the emergency has arisen.

Article 371 stands on a different footing. 1t does not require an emergeney.
Tt can be used in normal times. That is one feature of distinction. The other
feature of distinction is that it applics only to States in Part B. Tt does not
apply to States in Part A, Therefore, in my judgment it is not correct to say
that the Central Government must use ‘cither Article 352 which is an emer-
gency Article, or Article 360, or Article 336, to is<uc directions to States in
Part B. (Pandit Kunzru: Hear, hear} Independently of these  three

Articles, the Centre has the power to issue directions to States in Part B under
Article 871.

Pandit Ba'krishna Sharma (Uttar Pradesh): And it is only transitional.

Dr. Ambedkar: That is a different matter. The transition has not ended.
The Article is in operation and we must therefore take it as it is. Therefore,
in my judgment, Article 371 does give the power to the Centre of issuing
directions to States in Part B even though there is no emergency. It 1s an
Article which is to be used in normal tiines.

Now, Sir, the question you have been good enough to raise is one which,
if you will permit me, I would like to take up towards the close. In so far
as Article 871 is concerned and in so far as a direction has been issued—I am
using my language very deliberately—in so far as Article 371 is concerned and
in 8o far as it has been used for the purpose of issuing a direction to the State
Government, it seems to me that there is a possible basis for discussion of
that matter by this House. That is my view of the matter.

Now, T would like to take up

Mr. 8peaker: May T have clarification on one point at this stage? Wilk
the failure to give direction......
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Dr. Ambedkar: I am just coming to that. That is the very point I want
to deal with, because that is a very important one, and we must be very
clear about it.

Pandit Balkrishna Sharma: May I know what direction has been issued
under Article 371?

Dr. Ambedkar: I am coming to that. I am stating the position generally.
My hon. colleague, the Home Minister wiil say what direction he has issued.
I am not in charge of administration, and I have merely been asked to explain.
the legal position.

Now, Sir, I was trying to find out whether there was any- precedent in the
past procedure of our Legislature which could help us to come to some definite-
conelusion on the issue before the House. 1 have examined the provisions of
the Govenment of India Aet, 1919, in order to find out whether there was
any ruling which could furnish to us some kind of a precedent. As the House
will remember, the scheme of the Government of India Act, 1919, was to
divide, so far as the Provinces were concerned, the field of administration into
two parts: the transferred part and the reserved part. The House will also-
remember that under the old Government of India Aet the superintendence
and control of the civil and military government of India was vested in the
Secretary of State in Council. It was also provided that the Governor-General
in Council as well as the Governors would carry out their respective duties
of administering this country, subject to the power of superintendence and
control of the Secretary of State. When the field of administration was.
demarcated into the reserve and transferred sides in 1919, a rule was made
that those subjects which were classified as ‘transferred subjects’ were not to
be under the supervisory control either of the Secretary of State or of the
Governor-General or of the Governor, because they were administered by
Ministers who were responsible to the TLegislature. Now, the question that
arose under the -provisions of the 1919 Act was this: whether it was possible
for the Central Legislature to ask a question with regard to the administration
in the Provinces. The researches that I have made—and I am grateful to the
Secretariat of the Speaker for the help they have rendered me in this connec-
tion—show that the then President of the Assembly took the view that in so-
far as the question related to transferred subjects, he would not allow them,
but if they referred to ‘reserved subjects’, he would allow them subject to the:
sanction of the Governor-General. You will recollect that such sanction was.
necessary, because the Assembly worked under both Rules and Standing Orders..
The Rules were made by the Governor-General, which sometimes restricted tho-
scope of Standing Orders. Therefore, his permission wus necessary. But the-
principle was conceded that in so far as the administration continued to be under
the superintendence, direction and control of the Governors, of the Governor-
General and ultimately of the Secretary of State, it was possible for a Member
of the Central Legislature to ask a question relating to those subjects and the
President, subject to other conditions being fulfilled, would admit that question.
That is one precedent. Of course, it must not be extended to a field which it:
did not cover. As I said, it extended only to questions and not to other matters.

Now T come to the Government of India Act, 1935. Probably, some Mem-:
bers of the House will remember that as soon as the Government of India Act,
1935, was passed. certain members of the House of Commons were cor}mdera_lzly*
agitated as to their rights to ask questions to the Secretary of State in Parlia-
ment with regard to the administration of India and a question was put to tl.le—
then Prime Minister, Mr. Chamberlain, in the vear 1937. Mr. Chamberlainr
gave the reply to the effect that since the administration of the country was
transferred to agencies in Tndia and to that extent the Secretary of State ceased®
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to possess to have any kind of responsibility for the actual administration, it
would not be possible or permissible for Members of Parliament to put any
questions to the Secretary of State on those matters., That matter was taken
up in the Assembly here immediately after the interpellations had taken place
in the House of Commons and a question was put by our old friend Mr. Pande,
who was a well-known Member of this Assembly, to the then Law Member,
Sir Nripendra Sarear. I propose to read the answer which Sir Nripendra Sarcar
gave, because it is a very illuminating reply and, in my judgment, supports

the conc'us’on to which [ have come and to which T have given expression just
now.

The answer of Sir Nripendra Sarcar was this:

‘“(a) The general position is that where the executive and legislative authority are
vested under the Act in the provinces, it would not bLe appropriate for the Central Legisla-
{ure to discuss those matters. There are likely, however, to be matters in which the
Central Legislature may be properly interested, (e.g., a direction under sub-sections (1)
and (2) of section 126 of the Government of India Act) and thus the prevention of any
encroachment on the provincial sphere may well be left to be regulated Ly the powers vested
in the hon the President under Rule 7 of the Indian Legislative Rules in regard to questions
and in the Governor-General under Rule 22 in regard to the Resolutions.”

My submission is this: that the provisions eontained in Article 371 are
more or less analogous. 1 do not say thev arce exactly alike to the provisioons
centained in Section 126 of the Government of Tndia Act. The Act of 1635
vested power in the Governor-General . Tt says:

“The executive authority of the Federation shall extend to the giving of such directions
t¢ » province as may appear to the Federal Government to he necessary for that purpose.”

Further it savs:

“The executive authority of the Federation shall also extend to the giving of directions to
a proviuce as to the carrying into execution thercunder any Act of the Federal Legislature,
ote.”’ :

As T said, Section 126 deals with power to give directions to the provinces.
Similirly, Article 371 also gives power to Centeal Gowvernment to give direc-
tions. As interpreted by my predecessor Sir Nripendra Sarear, on the basis of
the discussions and clarifieations that took place previously in the TTouse of
Commong, he came to the conclusion that a matter such as the one Iyving within
‘the purview of section 126 could be discussed in this House. My submission,
therefore, is that that opinion of his is a sound one.

8hri T. T. Krishnamachari (Madras): May. T Sir, suggest to the hon. the
Law Minister to give us his opinion on Section 126 of the Government of Tadia
Act vis-a-vis articles 257(1) and 73(1) proviso of the Constitution.

Dr. Ambedkar: 1 have not considered those sections. Tf at any other time
the peint is raised 1 would be prepared to clarify it. TFor the time being, it
does not seein relevant to the subject we are discussing.

Pandit Eungru: Will the hon. T.aw Minister read out Article 371 and tell us
whether under it orders can be issued by the Government of Tndia to the
Governments of the States only in regard to Central (Federal) subjects, or also
in regard to subjects included in the State list?

Dr. Ambedkar: Tt is quile clear that Article 371 contemplates issue of

& directions relating to matters lying within the purview of the State legislature

and the State Fixccutive. It is really in relation to the administration of the

States that Article 871 has been drafted. Tn my mind there is no doubt ¢n the
point at all.  Now, Sir............
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Pandit Kunzru: May I ask the hon. the Law Minister how he then regards
Article 371 as analogous to Section 126 of the Government of India Act which
restricted the executive authority of the Government of India to matters includ-

ed in the Federal list?

Dr. Ambedkar: 1 do not think my hon. Friend has understood me. The
point is this. I.et me put it in a somewhat pointed manner. When cne
Government has the right to give directions to another, could such directions
be the subject matter of discussion in an Assembly to which that particular
Government is respousible? That is the question. I am not using Section 126
for the larger issue. I am using it for the limited issue, namely, that wherever
there is power to give direction, that power implies responsibility and wherever
there is responsibility there must be discussion. That is my point.

Now, Sir, you were good enough to ask me to explain what ‘‘general control’
meant. Now, it seems to me that the words ‘‘general control’’ are used in order
to include every matter of administration arising within that particular State.
The direction necd not be confined to any particular matter. Tolay t»h.e
direction may be given with regard to the Police administration; tomorrow it
may be given with regard to revenue administration; at a IiltEY‘ stage
it might be found necessary to issue a similar direction with regard to h_n?.nce.
““General control”” means control extending over the whole field of administea-
tion. That is hew 1 use the word general control.

It would not be permissible for me, I suppose, to give the history as to how
this Article came to be drafted. I would not ask your permission, nor if you
give it would I use it. But I have a very clear picture in my mind as to what
this Article was intended to cover. This Article does not take away the powers
given to the State under the various Articles to which T have referred, nwmely,
154, 162, 163 and 168, the power of executive authority, of administration and
of legislation. Tut in the interest of good Government it superimposed the
authority of a dircction given by the Centre in crder that the levels of administra-
tion may not fall down.  That, Sir, is the implication of Article 371.

Dr. R. U. Singh (Uttar Pradesh): May T ask a question, Sir? Is it contended
that when control has been exercised or is being exercised, and directions have
been given, Purliament is not competent to discuss the matter?

Mr. Speaker: He is advocating just the reverse.

Dr. Ambedkar: Sir, you referred to the question whether there is a Legic-
lature or whether there is no ILegislature is a matter which ean be taken into
congideration in coming to a conclusion. Theoretically, of course, no such
consideration can be paid to the existence or non-existence of a Legislature,
because the Constitution itself expressly says in article 885 that where there
is no Legislature, the Rajpramukh shall be decmed to be the Legislature. But
if T may say so, this matter whether there is a local Legislature where the parti-
cular point could be agitate]l or not, was taken into consideration by your
predecessor in dealing with questions during the last war. As you remember,
Sir, in 1939 when the war was declared, the Congress party which was the
governing party in the various provinces resigned on aceouat of certain ditferenc-
es between the party and the Government, and consequently, section 93 was
applied. Here certain Members asked certain questions with regard to the
administration in the Provinces as conducted by the Governor and his Advisers.
It was then held that it was right and permissible for Members of the Ceutral
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Assembly to ask guest’ons for information with regard to the administration in
the Provinces where there was no Legislature functioning. I remember having
read the proceedings, ‘and much emphasis was laid on the fact—not on the
legal fact, but as a de facto position—that since the people have no opportunity
fo ventilate their grievances before a properly constituted Legislature, that in
ilself was an additional ground for permitting questions being asked in the
Central Legislaturz 2bout provineial admin‘strations. So technically it would
‘not be right to take this into consideration because the Rajpramukh is the
Legislature. But I say, technicalities in a matter of this sort, should not be
allowed to come in, much as some hon. Members might like to.

Mr. Speaker: At this point, may T ask whether he would place questions for
information on the same footing as a discussion?

Dr. Ambedkai: As T said, the precedents which T have collected refer only
to questions.  According to Sir N. N. Sircar which is the authority T have
relied on, the mutter can be discussed, the prepriety or otherwise of a direction
cen be discussed. Tt seems to me that as he has used the word “‘discussion’
it would be large ¢nough to include even an adjournment motion.

Now Sir, T come to the other question whiel you have been good enough to
put to me, “What is the scope of article 371?"" Now, Sir, reading article 371,
T should like to point out one important matter and it is this, that that article
does not caxt upon the Government of India the duty of having general control.
It is not an article which imposes a duty. It is an article which permits the
Government of Indin to give directions. Now Sir, this distinction which T am
making is a very important distinction and it must be very clearly borne in mind.

8hri Kamath (Madhya Pradesh

): May T point out that the language used in
Article 871 is— :

““...the Govermment of every State...shall be under the general control ..
cte. ete.’

Dr. Ambedkar *Shall be’ means what? Tt is the duty  of the State to he
under.  There is no duty on the Central Government.

Shri Kamath: There is mutuality.

Dr. Ambedkar: No, no mutuality at all.

Now, the position is this, That listinction is important from this point of
view. When there is the duty cast to do a certain thing, then a motion of
censure could be passed either upon the mis-performance of the duty or upon
the failure to perform the duty. But if it is agreed that this article merely
pennits the Governmnent of Indin, in the interest of better :\dnnmstmtnpn, to
i8sue on certain occasions or in certain situations, certain directions telling the
Provincial Governments that they may Jdo this or they may not do that, then I
am sure about it that the only question that can arise for consideration is, what
direct'on was piven, whether the direction was proper, and whether any steps
were taken to see that the directions were carried cut. If the Central Govern-
ment in its wisdom, in its discretion, felt that notwithstand'ng the fact tb’:_lt-
there were elements in the situation which called for the issue of an order, did
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not think it necessary, proper or wise to give a direction, then the Central
Government, could not be called to account for failure to do so. That, I submit,
is a distinction which must be borne in mind.

Pan lit Kunzru: How does my friend come to that conclusion ?

Dr. Ambedkar: That is how I read it. My friend, as I said. may read it
ditferently ; I know, and people who are, if I may say so, more enthusiastic than
cautious may probably like to give a more stretched meaning to this article.
But looking at it fromn this point of view, from the fact that the Constitution
has vested the States with the right to administer their affairs, and has only
‘given what may be called in the case of States in Part B certain res'duary
powers to give directions on certain matters and on certain ocecasions, this
power which may be exercised, as I said, under article 371 must be of a very
limited character. My submission, therefore, is that although as I read article
871, I cannot help accepting the conclusion that it does admit the possibility of
discussing a mattier relating to the administration of States in Part B, it must
be of a very narrow character. That is all I have to say.

The Minister of Transport and Railways (Shri Gopalaswami): I only want to-
refer to one particular point.  If you are going to give a general ruling on the
applicability of article 871, its interpretation and the admissibility of an adjourn-
ment motion, based upon that article, I should like you, Sir, to defer your
ruling till other Members iike me have put certain points before you. But if you
are going to reject this motion on the short ground on which the hon. Law
Minister ended his speech, I need not waste the time of the House by puiting
these points before you.

Mr. Speaker: T will tell him what is passing in my mind. T do nct propose
to hurry up any decision. I have heard the hon. Law Minister, I have heard
his point of view, and if other Members are anxious to address on the purely
constitutional aspect of it, without going into the merits, I am prepared to hear
themn; but that discussion should be of a very short duration. I have not yet
made up my minl &s to...

Dr. Tek Chand (Punjab): Shall we do it today or on some other day? This
question raises very important...

Mr. Speaker: I have not finished. The hon. Member will please let me finish
first, und then he wili see that I entirely agree with him, and that T am gcing
to do what he wishes to be done. The point I was coming to is this. I am
restricting myself only to the facts of the present case, and I want to know
whether I have anderstood the hon. Taw Minister correctly. He has given his.
views on the wider issues about the scope and there might be, as he says,
occasions when the Centre may exercise this power; but am I clear in under-
stand'ng him this way that, supposing no directions are given by the Centre
or no control is exercised, then the present motion would not be in order. Ts
that his conclusion?

Dr. Ambedkar: That is my view.

Mr. Speaker: The other position T want to get clarified was about the words
‘general control’.  He stated that the word ‘general’ means the control
extending to the whole administration.

Dr. Ambedkar: And not detailed control, not over day to day administration.

Mr. Speaker: That is what I wanted to be clear about. Subject tc the
general policy laid down by the Centre, the States will have perfect autonomy.
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'Dr. Ambedkar: But with the further fact that if the Government of India is
satisfied that the directions are not, carried out, then the other provisions will
come into operation. .

Mr, Bpeaker: That is a different matter.
can arise in this House unless the power i

But no question for a discussion
n Article 371 is exercised by the

Shri M, A, Ayyavgar (Madras): In the same section ‘general’ mearns only
'pol_lcy because we find later ‘do” comply with such particular direct'ons’. So
it is general control. If they wanted to

Mr. Bpeaker: I sm not referring to the direction because

the wording is
<lear but I wanted to be clear about ‘general control’.

I would certainly like to give hon. Members an opportunity to speak but
shall we give it today?

Dr. Tek Ohand: The questions raised by the hon. the Law Minister are of
very great constitutional signiticance,  Apart from the merits of the particular
matter in Hyderabad State, this matter should be cleared up, and T would
request that n sepurute day, sometime next week, may be fixed for its considera-
ton.  Toduy, the hon. Minister has drawn very fine  distinctions  between
‘general control exercised by Government™ and “the failure »f the Government,
to exercisg such control’.  He hay also drawn a distinetion between ‘power’ to
exercise such confrol and ‘duty’ to excrcise it.  These are matfers which require
very careful censideration by the House and before you, Sir, give a ruling [
would submit that the matter inny be discussed sometime 1ext week or on any
other day that you way fix.

8hri Tyagi (Uttar Pradesh): May [ submit that on such watters which are
ubsolutely under your own diseretion, you can only take light from the Members
Qf the ITouss and they might just express themselves. Itis probably your duty
to do so and I do not think we should waste our time hera. It is a question of
giving your ruling.  Yon can make a private study if vou like. It is not for
the House to d'seuss nbout rulings. It is for you to give a ruiing and we cannot
go on discussing this issue.

Mr. Speaker: Ifon. Mcmbers will appreciate that whatever ruling [ give,
this way oe that wuy, will be very important as a precedent and I do not mean
to suggest that, cven after 1 hear a large number of Members, I shall necessarily
be taken by all as having given a cent. per cent. correet ruling, Opinions may ditler
on that but the ruling will be binling on the House. Therefore, T should like
to give ample cpportunity—not a whole day however, T am very clear on that,—
not even half u day, it i3 not necessary. After all, the question for decision
before me is a very limited one as to whether this particular motion is admissible
or not; and I may say that, even if I hear the whole thing, 1 do not propose to
give in any ruling which T may give a review of the entire history and the
implications; and even if I do so, lawyers know that all those things will be
purely obitor dicfum. I do not propose, therefore, to go into those things. My

- idea was to have a further discussion just tomorrow and not today because
notherwigse the result will be that we shall be taking the whole time of the budget
disoussion.

The Minister of State for Parliamentary Affairs (Shri Satya Narayan Sinha):
We can sit on Svnday or tomorraw after 5 O' clock.
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Dr. Pattabhi (Madras): May I suggest that we do have copies of this motion
and if possible the Law Minister’s speech?
Mr. Speaker: Yes, that is possible. We shall do that.

Now there seemis to be some difficulty in fixing the time for discussion.
Tomorrow I am tcld there is emergent legislation and so that time cannot be
taken up.  Today hon. Members wish to discuss the budget and so they also
do not propose to give up that time. I should have been willing and if the
House wishes, I shall have no objection but my difficulty is purely personal
that I shall not be able to remain present in this House on the 10th and 11th.
That will be the difficulty.

The Minister of Works, Mines and Power (Shri Gadgil): 1f the House agrees
the question hour may be used for discussing this tomorrow.

Shri Satya Narayan Sinha: TFor today we have decided to sit till six O’ clock.
Tomorrcw we can sit after five or the question hour may be dispensed with.

Mr, Speaker: \We undertake then to finish the discussion tomorrow?
Shri Kamath: The question hour must not be eliminated.

Mr, Speaker: Lct us fix up a time-limit,
Shri Tyagi: Yes.

Shall we finish it in one hoar?

Mr. Speaker: T mayv crave the indulgence of the House for making another
request.  Tf we sit tomorrow, it will not be possible for me to study and come
to a conclusion and deliver my ruling.

Dr. Tek Chand: You will be back on Monday, Sir?
Mr. Speaker: I <hall be back on Sunday night but T must have a few hours.

Dr. Tek Chand: Let us have it on Tuesday. We are not going to deal with
the Hyderabad incident but deal with the constitutional aspect and what does
it matter if we do it tomorrow or on Monday or Tuesday? Any day next week
will do.  There is no urgency about the constitutional aspeet of the matter and
it requires very coreful consideration by the House and by you. Theretore
any time next week or any other day may be fixed but it will take at least two
hours—not necessarily a whole day.  After all, Members have to place different
points of view before you and two hours would be the minimum time required.

Sardar Patel: Tn vicew of the difference of opinion among the members of the
Drafting Committee themselves and some of the new lawyers that have come,
it is befter to give a little more time becaunse it will involve legal questions.

Mr. Speaker: T wculd not mind putting this to next week. The only ditfi-
culty. I was feeling was as to whether it may not be felt by some Members
that an adjournment motion discussion to raise a definite matter of public
importance and urgency is being postponed. So we shall have the matter
sometime next week. It may be Monday or Tuesday whichever is convenient.

Shri Kamath: After five O'clock.

Mr, Speaker: I think it is better to have these arguments while one is fresh
in the morning ond not when fagged out at the end of the day. We shall have
it next waek but that will also be after the question hour. 1f the question hour
is not dispensed with, some time of the Demands will have to be taken up.
It we think that we cannot allot two hours on one day, we shali take one hour
each day and finish the business in two days. That will be a fair compromise.
At any rate thz House will now stand adjourned.

The House then adjourned for Lunch till Half Past Two of the Clock.



The House re-asecmbled after Lunch at Half Past Two of the Ciock.

[Me. DEPUTY-SPEARER in the Chair.]
GENERAL BUDGET—GENERAL DISCUSSION—contd.

FIRrsT STAGE—CONLd,

8hrimat{ Durgabai (Madras): Rising on the last day of the general discussion
on the budget, 1 «m ufraid that I am not in a position to contribute to the use-
fulness of the debate. Yet, I do not like to miss this opportunity, because, it
is only once in a year at this time that we could take stock of our position,
economic as well as political.

We have achieved certain things. We have achicved a unified army, a
single customns syetem, a unified railway organisation and a unified finance
structure. These are great political and economic gains. But, Sir, though
they are not ends by themselves, they can certainly be the means to build up
8 just democracy. The man in the street has fought and won the battle. He
has made the lenders who now occupy the Treasury Benches as his superior
leaders and supreme arbiters of his future. He has made it possible for them
to use these gains in the interests and for the betterment of public at large.
8ir, this is a great trust and we have to see how far Government have succeeded
in discharging th's trust and how they intend discharging this trust. This
could be b2st judged only by a review of the financial proposals that are placed
before the House for its acceptance.

I have had the advantage of listening to many speakers who have examined
the budget proposals from different angles.

8hri Kamath (Madhya Pradesh): And disadvantage also.

Bhrimati Durgabai: As far as T understand there scems to be a large measure
of unanimity about the diagnosis of the budget. It is unmistakably a business-
man's harvast  The Finance Minister has not hidden his intentions. He has
told us in plain terme that the tax reliefs that are given to the well-to-do classes
fre necessary to build up this country’s economy. It was his endeavour to
find money not only to balance his budget, but also to create a surplus for
banding it over to these investing classes. Sir, the poor and the lower middle
classes are extremely grateful to the hon. Finance Minister because he has not
increased the indirect taxes for paying bonus to the rich classes, who, aceording
to him, are th: primary producers. This is one good point about the budget.

I fully agree with the views expressed on the floor of this House tlhut Dr.
Matthai's thesis is wrong and that the tax reliefs given to these so-called invest-
ing classes do not certainly induce them to invest in the gainful industries and
that thigs money is likely to find its way into speculative operations. 1 do nof
mean to say that the capitalists are not public-spirited enough. They do
invest; but they invest in their own industries. They do not like to iend the
money to Government for their own undertakings, because it means no advantage
to them snd they could get only a fixed interest on their money. The reliefs
given and the unbounded sympathy that is manifested to these classes, T am
sure, are not strong enough to dispel their fears. They are fully aware of the
spirit of the times: they are also aware of the fact that what is_happening foday
to capital all.over the world is bound to happen to capital in India also sooner
or later. Prudent as they are, they do not like to take the risk for fulfilling
the aspirations of the Finance Minister. The budget should therefore be- cost
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in a different mould by transferring the surplus to the benefit of the industries
that are being run by the State or to the development projects that are being
undertagen by Government. But, the hon. Finance Minister has not oaly not
doune this, but he has not chosen even to utter a word of sympathy for these
poor and lower middle classes. Of course, he has made a reference to labour
in his speech. Of course, he had to, because he knows the power of labour.
The lower middie class peopie have no right to strike and therefore there is
nothing to talk to> them or talk about them. The hon. Finance Minister is right
when he said that the budget is a human document involving the emotions of
multitudss of women and men. May I ask with all humility, is there any
human approach madle in this budget? What kind of emotion will be brought
about by these proposals among men and women?

The complaints voiced by my hon. friends on the floor of this House that
they cannct face the pubiic with these proposals are not untrue. What is it
that we can tell them? We have to teil them, of course, that their salvation
lies in the reduction of prices and therefore production, more production and
still more production is the only solution to their problem. We have to tell
them that it is just to bring about this we have made a present of fifteen crores
to the investing classes. Of course, they would naturally ask us, what happened
to the énti-inflationary measures adopted by the Government last year and have
they brought about a reducton in the prices, have they increased production
and brought down cost of living? They have only failed. Coming to their
borrowing programme, in spite of the hopes expressed by the hon. Finance
Minister that certainly he would be able to enlist their co-operation and be in a
position this year to present a more heartening picture, has this happened?
Therefore, naturally, the question will be put to us by the people whom we have
to face with these proposals. What should be our reply? What is our reply?
We will, ¢f course, open a long argument with them and tell them that these
will certainly bring some relief if certain ‘ifs’ and ‘buts’ are satisfied. What
are they? If these investing classes are made to feel safe and secure, if the
raw materials they require are made available to them, if the State undertakes
to train technical personnel and make their services available to them, if ample
power i3 given to them, also if the State gives a further guarantee that they
would never commit the blunder of imposing a Business Profits Tax, or limiting
their dividends, then if they produce on those con‘litions, if all that is produced
will ¢pie into the white market, then only, there will be relief. That would
certainly bring relief by bringing down the cost of living and bringing a reduction
in the prices. Sir, I confess that it is an argument which will convince none
except those who have a flair for figures, graphs, charts, index numbers, eto.
If a young man says that he does not understand these figures, we should not
say that it is his fault. No one would regret more than the Prime Minister
or the Deputy Prime Minister who run our Government tolay for haying had
to present a Budget l'ke this and they would have certainly liked to present a
more humane Budget. Their sympathy for the lower strata of society is un-
questionable. But they could not see their way to recommend immediate relief
to these ¢lasses. Why? Sir, the Government like the whole country is the
victim of circumstances, and the Budget is the result. On the one side they
have to face immense problems like that of Kashmir or Eastera Pakistan or the
communal killings or railway sabotages that we are experiencing day by day.
Now the crux of the problem is this: Should the Government undertake to
build a new pattern of economy? Should they at this stage give up this
traditional method of inducing capital by giving these reliefs? Should they do
that now? Are they in a position to do that? Can they afford to do it? That
is the question and I say the Government would have certainly preferred to
adopt a more bold and popular course. We have come into the picture anfi we
are responsible for it. Are we not to see that there is sufficient public opinion
to enab’e them to adopt a more bold and popular course? Are we having peopls
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who are sufficiently trained and who are prepared to undertake and face the
responsibilities that are involved in experimenting these bold undertakings?
That is the question which we have to put and answer ourselves. For instance,
I will tell you the small savings scheme proved a failure and I am sure that it
is bound to prove a failure and a greater failure this year, because we are
expecting this work to be done by people who are paid on the commission basis.
Certainly this kind of work is one in the category of social service. Did not we
in the good olden days take Khadi on our backs and go from house to house
hawking? Did we not in those days line up before toddy shops and prevent
people from drinking? Did we not take to that work as a love of labour? But
toduy we find the Government is appointing officers, paid propagandists etc.
to do thir kind of work. Sir, where has the spirit of service gone? Who is
responsible for destroying this spirit of service? Should we not revive it? Is
it imposcib'e to revive it? 1f it is impossible, T think we have no business to
criticise the way in which things are done,

When the Government see this situation in the country and when also they
see that the only existing national organisation capable of enlisting the co-
operation of the people in a good cause is dormant, I do not think, Sir, ‘the
Government has any alternative other than the one that they have taken,
namely, adopting the (raditional policy of inducing capital by giving reliefs after
relicfs.  This involves no risk except the risk of letting sleeping dogs sleep till
they wake up.  The only thing that is left is to pray to God to grant the
prayers of the hon. Finance Minister to be able to induce this investing class to
produce more. I have nothing more to add, Sir.

Pandit Kungru (Uttar Pradesh): [ should like to look upon the hen. Finance
Miuister as a wise and experienced guide who will lead us safely and surely
out of the economic difficultics that surround us at present anl to accept the
proposals that he has laid before the House. 1 should, however, like to feel
sure that the suggestions that he has made to us represent his final views on
the diflicult matters that we are considering today. [ have followed my hon.
friend's views on economic and financial questions earefully since 1947 and it
seems to me that they have during this period been in a state of flux.  For
instance, he strongly — supported the Budget  put forward by the Coalition
Government in 17, but he deseribed it last year as ‘an un-orthodox, a
gensational budget’.  Again when last vear we ventured to point out that the
deficit in the Capital Budget might lead to inflation and ereate other difficulties,
he rebuked us and said that he had seldom listened to such nonsense as had
been spoken on this subject. But events compelled him later to recognize that
it was not those who expressed this fear that spoke nonsense, but those that
denicd its reality. It seems to me, Rir, in view of what | have stated that he
is groping in the dark almost as much as the rest of us. It should not be
surprising, therefore, if the suggestions made by him raised doubts and questions
in our minds and we wantel our doubts to be removed and our questions to be
answered before finally agreeing with him,

My hon. friend has proceeded on the assumption that the root cause of the
trouble that we ara suffering fromn is one of inadequate production. He express-
ed the samg view last year. I, for one, entirely agree with him in his diagnosis
of the problem that faces us. Having diagnosed the disease, he has suggested
the remedy which is that various concessions should be given in order to in-
crease - the investment available for industrial undertakings.

My hon. friend is willing to decrease the surplus by about 8} crores in order
to increase investment in industries. Now, the first thing that we should
therefore like to know is whether we might in future expect our revenues to be
as buoyant as they have been hitherto. Such attention as I have paid to the
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Budget makes me think that the hon. the Finance Minister has made a some-
what optimistic forecast of the yield from the corporation tax and income-tax.
1 hope that his expectations will be realised, but when I consider that the
arrears thai will fall due in future and will be realised later.on are likely to he
mauch less than those that we are trying to realise now, I feel somewhat doubt-
ful about the accuracy of his estimate. If on a prudent calculation we really
find that there is nothing to give away, then it is apparent that the basis on
which the hon. the Finance Minister has proceeded either does not ex'st or is
much narrower than he has estimated it to be. . :

My hon. friend probably thinks that if business improves if not next year,
at least the year after the next, the realisations from the taxes on income will
more than make up for any loss that we might suffer next year. e have
therefore to consider whether the eoncessions that he has made will lead to an
increase in production. "Production does not depend on any single factor. The
hon. the Finance Minister in winding up the Budget Debate last year, referred
to Sir Archibald Rowland’s Budget and told us that the view on which the
Budget was based was not realised. Increase in production did not take
place because the necessary plant and machinery were not available and the
other factors favourable to increased production did not exist. Have we gn
reason to Hope at the present time that the circumstances are such as to le
to an acceleration of deliveries of plant and machinery or remove the difficuls
ties thal the shortage of raw materials has created, or remove the inadequacy
of building materials and so on? I doubt whether my hon. friend would go
so far as to say that all these difficulties would be removed merely by the
remission of taxation. Leaving aside cotton and jute about which he has given
us information in his Budget, can he tell us what are those circumstances
that make himn think that the remission of taxation will lead surely to larger
production in the immediate future?

Again, S'r, we have to consider the sources from which alditional invest.
ment can be availeble.  Now, my hon. friend has reduced the income-tax on
incomes between Rs. 10,000 and Rs. 15,000 by about bhalf an anna and on

incomes above that by an annma. But he has waised the super-tax also by an
ana on all incomes up to Rs. 1,350,000, Tt is obvious that none of those
people wiio will have (o pay suncr-tax will bo able to benelit by a reduction
of an anna in the income-tax. 1t is only people- whose incomes lie between

Rs. 15,000 and Rs. 23,000 that wili benefit by the reduction of an anna in the
income-tax on incomes exceeding Rs. 15,000, Now, the other class that will
benefit by this reduction will be the class whose income exceeds Rs. 1,50,000,
So far as I can see, these are the only twc classes that can be expected to
save more in future and to make their savings available for additional invests
ment.  So far as the first class is concerned, i.e., prople whose income ig
between Rs. 15,000 and Rs. 25,000, it seems {o me that unless the price level
comes down considerably, there can hardly be any hope of their being able to
make any savings for investment in new undertakings.

The hon. the Finance Minister referred to the index relating to foodstufts
and told us that but for sugar and gur, the index would have been appreciably
lower than it was. The figures relating to the wholesale markets may
show that the cost of foodstuffs is coming down, but he will find no cone
sumer in any town either in Northern India or for that matter in® Western
India, that will be prepared to agrce with him that foodstuffs can be bought
9heaper Low than they could be a few months ago. Whether you ask a man
in _Delbi, Agra, Allahabad, Bombay or Poona you are told that the cost of
living is going up. Unless, therefore, the cost of living can be controlled or
3 oM honacb af fosddns can be anpreciably  brought down, I do not

o* ™ think there is any ikeiihood of additional investment being made
available by those whose incomes do not exceed Rs. 25,000. As regards the
class of people whose incomes exceed Rs. 1,50,000, will they by themselves be
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sble to produce enough’additional money %o increase production to the degree
that the hon. the Finance Minister wants? I suggest that the basg of his
edifice is narrow and weak and that we need not be surprised if we find shat his
expectations are not likely to come true. )

There is just one more point to which I would like to draw the attention of
the House in this connection. My hon. friend has in the Budget referred ‘o
increassed industrial investment from private sources but he has said very little
with regord to the possibility of obtaining more money by Government for
earrying out those projects to which the country attaches so much importance.
He has told us that Government are awaiting the recommendations of the
Committee on Rural Banking and so on. But we should like to know what
Government’s anticipations are with regard to the success of their borrowing
programme in the immediate future. We are concerned with the immediate
future here.  What will happen to planned cconomy? Is our economy, in spite
of the policy laid down by Government, to be improved only in one sector? Is
it all to be a non-socialised economy? If Government have come to the con-
clusion tkat their policy should be changed in other ways than in respect of
taxation, then the hon. Finance Minister should take us fully into his confidence

and tell us what is the present policy of GGovernment in regard to our economie
advancement.

Another question to which T should like to draw the attention of the House
g that of cheap money. My hon. friend has not said a word about this subject.
Yet this is a matter of cardinal importance. My hon. friend is making invest-
ment in business and in industiy more attractive. How does he then propose to
attract moeney to. Governmens securities and Government loans? This is a
matter which concerns us vitally.  Is the cheap money policy adopted by the
Gavernment sometime ago to endure or not or does my hon. friend propose to
change the credit policy of the Government? If he does not propose to change

it T should be very glad to know how he proposes them to atirasd money to
Government loans?

The question of cheap money is connected in the eves of economists
ut present, with the question of full employment. My hon. friend has been
silent on that point too.  There is no doubt that it production increases
additional labour too will probably be necessary and to the extent that there
‘i8 co-operation hetween eapital and labour and improvement in transport tlrere
may well Le additional production. But is there any other way in which he
expects that employment will increase? Has  he any scheme in view for
promoting employment? These are very important questions on which I hope
the hon. Finance Minister will throw some light. The credié policy of the
Government is a matter that is exercising the minds of many of us in this
House and I have no doubt that it is exercising the minds of those people

outside this House too who are interested in the economic progress of the
eountry.

Sir, if you will permit me, I should like to say a word more before I sit down.
I shall grant that the basis on which my hon. friend has proceeded in framing
his taxation is sound. But was it necessary for him to deprive himself practi-
cally of #ll the surplus that would have been available fo him but for the
remission of taxation proposed by him? The education and heslth budgels
have been so ruthlessly cut down. Could not the additional incentive been
provil 4 i bising sinen aad dsdusivialisis withou% proceeding as far in the
way of remission of taxation as he has done?

Again, if more money was available, could he not have done something te
meet the legitimate grievances of the Indian Commissioned Officers of the
Indian Army? T do not piopose to dwell at length on this subject. I drew the
attention of the House to this matter lasé year. I shsll, therefore, only ssy
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that the enquiries that I have made on this subject go to show that the diffi-
culties of these officers up to the rank of Lieut.-Colonel, certainly at leash
up to the rank of Major are that their families are living in great discomfort
and that many of them are in debt. It behoves Government therefore to see
that their conditions of service are such as to satisfy their legitimate needs
without throwing an undue burden on the State. I do not want to plead on
behalf of any class of Government employees. I have not spokem on behalf
of the Indian Commissioned Officers simply because I take a keen interest in
all that relates to the welfare and efficiency of the Defence Forces. I have
done so because on a review of the circumstances it seemed to me that this
was a case that merited the urgent attention of the Government.

I shall raise the other points relating to the Defence Forces when the Defence
Estimstes come to be considered. But as it is a matter of general importance
and as the hon. the Defence Minister is here, I should like to ask for imformation
regarding the exact manner in which the State Forces have been integrated with
the Tndian Army. The present situation does not seem to me to be satisfactory.
The State forces, from what I can see, will continue to be at least nominally
under the control of the Rajpramukhs and to be recruited from the classes from
which they are at present recruited.  This does not seem to me to be a
satisfactory state of things. If they are to form part of the Indian Army
then they ought to be placed on the same footing as the rest of the units of the
Indian Army. Again, if they are to be absorbed in the Indian Army we must
take good care to see that we do not place all the officers of the States forcea
immediately on the same level with the Commissioned officers of the Indian
Army. We may bring about complete equality between such officers of the
State forces as have been trained in the Indian Military Academy or the
Staff College...............

Mr. Deputy-Speaker: I thought the hon. Member said that he would reserve
his remarks to the Defence Estimates when they come up.

Pandit Kunzru: Sir, this is the last point. T do wish that a careful selection
will be made befere all the officers of the State forces are absorbed in the Indian
Army and are placed on the same footing as the Indian Commissioned officers.

Mr. Deputy-Speaker: Hon. Memberg need not put me to the inconvenience
of ringing the bell to remind them to sit down. There are as many as 43 namde
of intending speakers. Even if each Member takes two minutes we will have
to carry on till 7 or 8 p.m. today. I would therefore request hon. Mecmbers
to look at the clock and try to finish their speeches in ten minutes, if not earlier.

Shri Kamath: Might I suggest that the hon. Finance Minister may reply to
the debate tomorrow and not today?

The Minister of State for Parliamentary Affairs (Shri Satya Nsrayan Sinha):
Not tomorrow, because we have other business.

Shri Kamath: We have taken two hours over the adjournment motion.

Shri Satya Narayan Sinha: In view of certain emergent legislations the 9th
and 10th have been reserved for that purpose.

Shri Kamath: One hour more tomorrow can be arranged.

Shri Salya Narayan Sinha: That can be arrmanged bué the hon. Minisfey

PR SOF SN NN P U A N D) ROV IR Py

Mr. Deputy-Speaker: The hon. Member himself raised the motion and
responsible fsr the delay.
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Shri S8idhva (Madhya Pradesh): All along during the Budget discussions I
bave taken the view that those who could afford to pay should be raxed more
and relief should be given to those who need the most. But we have been
seeing that while taxes were levied on those who ceuld afford to pay more relief
was given to the administration and not to those who needed it more. ¥rom
that point of view I have come to the conclusion that additional taxation should
Dot be supported until corresponding. relief is given to those who are really
in need and that we should not spend away that money towards administration.
In that view this year's Budget is free from any additional taxation. Even
if be had not given relief to the businessmen or industrialists I would not have
supported that policy. I would therefore submit that even now or at least
hereafter, if at all at any time, the hon. Minister should see that the taxes
are levied more on the industrialists or capitalists so that money may be avail-
able for the rat'on-building programmes. Unless that is done it is no use cvery
time supporting additicnal taxation and at the same time giving no relief to
ﬂiﬂ.t clasg ot people who need most.

I would like to draw attention to two or three important points. Firstly T
will take up the import of salt from foreigr countries. Last year I raised this
point in this House and the hon. Minister stated that he would appoint an
Advisory Committee and see that India is made self-sufficient as far as the pro-
duction of salt is concerned. 1 am very glad to state that he did appoint the
Advisory Committee. RBug from my experience I find that this part of the work
was in the past neglected. There is sufficient salt in Saurashtra and Cuteh and
I can say that from my own personal knowledge.

In 1949 the production of salt was 553 lakh maunds. In 1950 it is expected
(and the expectation is guaranteed) that the production will be 630 lakh maunds,
wherens our requircinents are 685 lakh maunds and in 1951 it is expected {o be
707 lakh anmaunds. Despite self-sufficieney it s still expected that some salt
should be imported fromn foreign countries. We have 23 per  cent. 1cserve
besides he quantiticss I have stated. Even if any request cormes from the
Industry and Sapp!y Ministry for importing any foreign =alt, [ would request
the hon. Minister to give the matter serious thought and see fhat Lo does not
fritter away our forcign exchange. Not only are we sclf-zufficient hat «wvo Lave
exported to Japan 17 Iakh maunds of salt Last year and 50 lakh tens are awaiting
shipment,  From thix it will be seen thag we have earned dollars by exprring
salt. There is such a large field. By the end of December if prover attention
is paid to this we can send enough salt to Japan where it is in great demand.

Now T come to the duty on tobacco. The duty recovered from tiis source
is Ra. 26,37.81,000 in 1947-48. Having lenrnt that there is some discrepancy
In the recovery of the tax [ wrote to the Secretary of the Agriculture Ministry
to let m» know the acreage under fobacco. He wrote to me to siv that the
acreage wnsz 0,67 216, On thas calculation T found that there was a shertage
of 7 crorea in the recovery of tax. T wrote to the Chairman of the Central
‘Board of Revenue. 1 had prolonged correspondence with him and he was able
to give e n very comprehensive reply. Ultimately the Chairman of the
Central Board of Revenue wrote to say that enquiries made from the Agricul-
ttre Ministry showed that no acreage figures of tobacco were furnished to Mr.
Bidhva by that Ministry. Thev surmised that T took the Agures from the
monthlvy journal. 1 sent him a copy of the letter from the Secretary of the
Agricnlture Ministry «tating that they were not figures picked from the wavside
or from any journal. On the 29th November T received a reply <aving thut
*the fignros ricorded in the Central Excise Statistics are the only owc: which
we acoept rs correet. 1 congider mv department statistics to he more relinble.”
‘Agnin, after correspondence the Chairman replies to me: ““From detailed
investignfizra carried out by the Central Excise Deparment province by
provinee s have tound out that the Agriculture Department figures on tolacco
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cultivation are not accurate’”’. I am perplexed as to which figure is correct.
Of course I accept the statement of the Chairman of the C.B.R. as:being more
responsible because he has to recover the duty—and quite a large duty. But
the Agriculture Minister, or his Ministry, does not yet admit that their figures
were incoriect. Then what am I to understand? If the figures of the Agricul-
ture Ministry are ccrrect it means a loss of revenue to the State to the extens
of Rs. 7 crores,

Shri Tyagi (Uttar Pradesh): If the Agriculture Minister has no axe of his
own to grind, his figures may be relied on.

Shri Sidhva: I would ask the hon. the Finance.-Minister to- go into this matter
and satisfy himself whether the Agriculture Ministry figures are correct or his
Department figurcs are correct, to get an explanation from the Agriculture
Ministry and to satisiy this House so that there may be no suspicion in the
minds of anybody. [ would at the same time request him to see, to avoid any
kind of suspicion, why he should not levy a tax on acreage as is done in the
case of opium. If that method is followed, probably this discrepancy may not
occur. I would like to draw his attention to it.

Coming to the machine tool factory, the Industry and Supply Minister
stated on the 8th November last at Nagpur that Government bave taken a
decision to open the machine ool factory. I personally stand for all industries
to be owned by the State. But what I find with respect to this industry is
that Rs. 8 ecrores were originally estimated and it is now expecied to go to
5. 18 croves, and Sir Shanmukhamn Chetty who is the President of the Machine
Tool Manufacturers” Association hag publicly made a statement that when the
factory is completed it will cost Rs. 24 crores. Subjeet to correction whether
Government liave taken a decision in this matter or not—as [ said, the hon.
Minister for Industry and Supply has made a statement in Nagpur publicly
that Government have taken a decision—I would like to state that this subject
requires re-examination.  But my point iy that there are machijne tool factories
existing today owned by private people in this country and they are manafac-
turing 125 erores worth of machine tools every vear. The mafter went up to
the Tarif Board and it asked for protection. This is a kind of industry which
reallv. needs otection. Bul Government turned it down. T wm not here
coneerned with anyhody. My peint is this. If that factory is going to ccst
Ex. 28 croves then we should certainly give priority to our river valley schemes
and Jhydro-clectrie projects which are going to give ug more cotion, more jute
aind more food. 1 would therefore ask the hon. Minister, if the Gevernment
have taken a decision alout the starting of this factory, to re-consider this
maiter from th: point of view of the cost involved, which has risen from
Rs. 8 to 23 crores, in this hour of economy. If the axe is not to fall on this
industry then T cuggest it should be postponed and other three productive
schem o< which T have just now mentioned, should progress rapidly and without
any hindrance of supply of money.

The other day T yut a question to the hon. Minister of Works, Mines and
Power as to whai were the arrears that were due to his Ministry and he promised
to give a reply to me shortly. Only last week I have received a statement—I
do not exactly know whether it was from him, but the statement has been
supplied to me. It gives the arrears as Rs. 63,16,472. There are seven reusons
given as to why they have not heen able to recover these arrears. One of these
refers to Its 7 lakhs due to unauthorised occupation by refugees. Tf it cannot
be recovered tihe account must be wiped out. Rs. 63 lakhs is o very Lig item
and I would request my hon. friend to ask the Ministry to sce that this big
amona! is recavered forthwith. Tf it is irrecoverable let it go to bad debts.
Why show Rs. 63 lakhs as ““to be recovered'’? If it cannot be recovered it
should be shown so and not kept as a burden on the books.
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I find that the Commerce Ministry issued a press communique on the 5th
January in connection with the export of textiles, but on the following da}:,.
that is on the 6tb January, it was cancelled stating that it was ‘‘inadvertently
jssued. Thig reflects considerably upon the Ministry.

The Minister of Commerce (Shri Neogy): This formed the subject matter
of an interpellation m this House and I am really surprised that my wide-
awake friend is not aware of the reply I gave to that,

Shri Kamath: That question was not orally answered.

Shri Sidhva: 1t was unstarred and I bad therefore no occasion to e mment
on his reply. Put why should a responsible Ministry issue a press communigus
on one day and cancel it on the following day?

I would also like to draw the attention of the hon. Minister {o the fact that
in the month of November they levied a duty on pepper. 30 per cent.
ad vd@orem was the duty.  Pepper is now being speculated to such an extent
that the price has risen by thirty-five times as compared with that in 1939.
"Today th- price is Rs. 2,500, Government rightly levied a duty of 330 per cent.
to earn mé®e. But after a week the speculators go to the Ministry and state
that they have made forward contracts and that the duty should thereiore be
reduced. So from the market rate they brought it to tariff value with the result
that instead of 30 per cent. they have recovered 13 per cent. duty, involving
a lorg of Rs. 2 crores to the State. Why should you support the industrialists
and capitalists, and speculators particularly? [ can understand it in the case
of bona fide businessmen who should be saved from the transactions, but here
are the speculaters who are earning thirty-five times more than the price prevail-
ing previously., and the hon. Minister listens to them and gives them relief

which involves a loss to the State. T would like to know why that has been
done. '

As far as economy is concerned, the other day T put a question as to why
800 clerks had been retrenched whereas the number of Joint Secretaries had
increased from 26 to 35, Deputy Secretaries from 51 to 84 and Under Secretaries
from 103 to 191. Surely, when the number of clerks is reduced the work of
_supervision is simultaneously also reduced and the number of higher officérs
also should proportionately decrease. But the hon. Minister gave the reply
that I put more questions and therefore more Joing Secretaries are nccessary.
Iy that the reply which should come from the hon. Minister that hecause I
put more questions therefore more Joint Secretaries are required? If that is
the way finance is handled, God help us! T can say nothing more. He may
have said it in humour. I could not follow the answer at ‘he time he gave
it becauce it was not audible and T knew it when I read it the following day in the
proceedings. Otherwise T would have retorted him at that time itself. That
apart, T hope he would pay , little serious attention to this matter. and tell
us what consideration has been given to this Committee’s Report and what
retrenchment has been effected.  Let me tell you that artificial reductions will
not help. There must be genuine reduction and you must reduce vour staff
to the Kmit which is necessary: You cannot shirk that responsibility.  You
want to save them, you do not want to take courage into yvour hands and say
that this much should be reduced. TUnless you effect that raduction your
economy will Le shattered bevond what it is at present. Your cuts here and
" your euts there will not salve the problem. You may satisfv anybody, You
may satisfy certain classes of people. But nothing has been done in the 2} vears,
This year nothing could be done, and every year we have the same music. But
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I hope she hon. Minister will bear in mind as to where we are leading to and

where sur economy and finance are going to. These are the main roints I
would ask him to pay attention #o.

§hn ‘Sivaprakasam (Madras): Fairly a good number of hon. Members have
spoxen ci the Budget. Many of them have voiced bitter criticism and called
it a capitalistic Budget, and some have expressed disappointment with it. But
they all have said that the cause of the common man has been coiapletely
neglected. MV hon. friend, Mr. Ramnath Goenka, was very vehement in his
attack and said that the Government was unduly favourable to the capitalists,
As for my part, Sir, T do not want $o mix up political ideologies with economig
truths. Therefore, I eannot bus heartily eongratulate the hon. the Finance
Minister for hiy realistic approach to the immediate problem of our country,
namely, the economic re-building of Tadia. T also congratulate him for his firm
stand on the econcmic Wuths, not wandering in vain imaginative thoughts. I
l)f:pe he will not aim at any popularity which one could obtain bv soaking the
rich, which will ultimately lead to she rich vanishing, productive enterprise
diminishing ard the poor being left where they were.

In bkis Budgcet proposals, ke earnestly endeavours to meet the situation,
The tmmediate problem of our country, as I said, is the economic re-building
to the best and largest interexts of our countrv. [t is a task which ean be dore
only with the utmost co-operation and goodwill of capital and industry aind
labour. Heow can we achieve this complete co-operation and goodwill of eapital,
industry and labour? Under what circumstances can we create an atmosphere
of confidence and goodwill? Well, the hon. Minister has done his best to
create this much needed atmosphere of eo-operation and understanding. His
tax reliefs and concessions are very well received by she business and mercantile
communidies as paving the way for a psychological change in the economio
outhk of cur country. He has no new proposals of texation. The abolition
of the business profite tax, the lapse of she Dividend Limitation Act and the
reducticn in the Companies’ income-tax are all steps in the right direction to
achieve this confidence: and co-operation amongst industry and capital. These
concessions will certainly help us in the capital formation necessary for the
country's increased irdustrial production. These concessions and rcliefs aim ag
infusing confidence in the minds of the mercantile and business communities.
By these relief measures, the hon. the Finance Minister aims at breaking wha
is called the ‘‘strike of capital’’ thereby earnestly attempting the promotion
of capital formation so necessary, as I have said, for increased industrial pro.
duction. These measures are necessary for the development of our economy
in ths best and largest intereste of our country. Onlv by that way can we
rais¢ the living standard of our poor and our working classes and better their
living conditions. Tt is only then that we can fight successfully the existin
economic inequslities in our society. When the country’s industry an
commerce are developed to a considerable extent thus making the country rich
and prosperous, the benefits will certainly be shared by all classes including
the middle and the lower middle classes.

Several hon. Members have expressed a doubt as to how far the expectations
of the hon. the Finance Minister will be achieved. T eonsider that under the
existing economic conditions and trends, in all probability his expectations will
certainly be achieved. By his relief proposals he has revived the corfidence
of investors and has given the maximum possible help te industry. His pro.
posals are conceived with 4 definite object in view, namely, the inducemeng
of a free flow of eapital into the investment market so as to be utilised for the
country's economic recovery. A great incentive is thereby created in the minds
of businessmen and monied people. ‘There is, therefore, no reason to believe
that his expectations will not be achieved. The great incentive created in
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the minds of these induetrial classes will certainly work and the country’
pational wealth will be increased considerably to the benefit of all classes,
e8pecially the working classcz. Sir, more than anybody clse, 1 believe, that
$his Government ig interested in the cause of the common man, and I think
“there is no cause for auy disappointment or doubt. T will only request these
bon. Members who have criticised the Budget to only bear in view the diffi-
oult situation which the Government has to face at present and the real handi-
eaps they are suffering from. The budget of any country must be good in the
larger interests of that country, and the Budget proposals presented by the
hon. th: Finance Minister give the maximum possible help to the develooment
of our economic conditions in the larger interests of the country as a whole.

So, this Budget is a reclistic one, much-needed at this ecénomic ecrisis.
Unlike many other countries, there is not much concentration of industrial
eapital in our country. Even today, a large number of middle-class investors
come forward for investing in the industrial activities in our country, but in
the past these middle-class investors were playing an important part in the
economic fabric of th: country and the society really depended cn them for
. ndustrial activity. One of the most serious economic problems of our country
now is the deterioration of the financial status of these middle.class investors.
Thzge proposals arc only the beginnings to better the condition of the middle
elags investors.

Regarding agricolture, I have to request that the same incentive chould be
provided for increased agricultural production.
8hri J. R. Kapoor (Uttar Pradesh). 1 am glad to be able to aceord my
whole-henrted support to the Budget, though I have some suggestions to make
for effective improvements, which I shall do in the course of my obscrvations.
A Budget which imposes no new taxes, which gives relief in various directions
and yet shows a swplus: a Budget which promises reduction. in cxpenditure,
both civil and military; a Budget which promises increased production. which,
obviously, in its turn will mean greater employment to the masses. and reduced
prices of necessarics of life; and wh'eh will mean more income-tax return by
reason of the fact that there will be more industrial concorns started i the
eountry ‘bringing more prefits to the investors and larger number of income-tax
ayers and more money te the coffers of the Siate by meang of taxes realised
om them—a Budget such as this must certainly be considerad satisfactory,
and 1 am happy over it.  The hon. the Finance Minister has rightly been
conimtulatwl by many hoen. Members of this House, but [ do no: foruet that
he has heen the recipient of many hostile criticisms also. T hope the hon.
the Finance Minister is not feeling unduly depressed because cf those criticisms!

Some Hon. Members: Not at all.
Bhrl Tyagi: And you apply the ointment!

_ 8hri J. R. Kapoor: 1 need uot apply any ointmeut, kecause the hon,
Minister is strong and bold enough to bear any criticism. Did he not tell us
in his speech that eriticism is stimulating to him? [ am glad that he is pre-
pared o take criticisms ir that spirit and T am sure he will frel stimulated
to pursue the line he has chosen for himself in the best interests cf the country.

S8hri Kamath: He must be tired by now.

8hri J. R. Kapoor: He should not forget that we of the C.ngress Porty
kave been brought up in an atmosphere of eriticism. Criticising the Govern-
ment hus been ourchwbit for the last twenty-five or thirty years, and he slould
a2t expect us to change cur habit all too suddenly. I therefore think thag
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this opposition may be gracefully looked upon by him iv the nature of a
homage which we pay annually to our old acquired habit of criticising the
Governruent.

Shri Goenka (Madras): Speak for yoursel.
Shri J. R. Kapoor: There is one very good thirig about ‘this opposition !
Mr. Deputy-Speaker: The hon. Member has already taken five minutes!

Shri J. R. Kapoor: No, Sir. I have seen the Clock. Only one minute has
passed. I will proceed on quickly. I would appeal to my hon. colleagues
here not to interrupt me as they have been doing, because that means that T
would be losing all that time.

There is one very good thing about this opposition. It is this. People both
inside the House and outside have been clamouring that thore is no opposition
party in the Parliament. I am glad, therefore, that there is a good deal cf
criticism of the Government. It would bring credit to the Congress Party.
It. will convince people outside that we represent here not merely the Congress
point of view, but the poinl of view of those who are not in the Parliament and
who are not well represented here—I mean those who are in the oppozition.

This is the very first Budget of the Indian Republic and it is well that the
hon, the TFinance Minister has, in framing it, adopted an entirely new and
fresh outlook. He lkas not allowed himself to be tied down by traditions of
the past, or influenced by wild slogans which howscever good they were in the
old context. they do not suit the present context of things. T would therefore
like to congratulate kim on the hold and determined attitude he has taken.
He has adoptad such measures as would lead to production and yet greater
production, for, cbvicusly, greater and yet greater production ig the need of the
hour. He has put his finger on the malady afflicting the country, namely, the
malady of short producticn. If we have more production, certainly many of
the ills we are suffering from will disappear, and I am sure if all his expectationg
arz realised, we shall have, in due course, an era of plenly and prosperity.
This Budget may well be called a productive Budget, a creative Budget if T
may say <9, because it is going to produce and create more and more eommodities,
for the consumption of every one of us.

Shri Tyagi: 1t is a femirine Budget!

Shri J. R. Kapoor: It is a creative Budget. It is likely to bring us great
benefits. Firstly, by more indusiries we shall have areater employment.
Secondly, there will be a large number of commodities produc=d resulting in
cheaper prices. Thirdly, we shall have greater availabilicy of consuinption
goods for the common man. A rich man can very well aflord to buy anything
that he wants, but it is the poorman who cannot afford to have his necessities
unless we have them in abundance and at cheap price.  This Budget will
lead to a rise in the general standard of living, and finally there will be a
substantial reduction in the disparity of waalth between the rich and the poor.
To the extent that more goods are produced, and more amerities are available
to the poor, the standard of living of the poor will increase, and to that extent
they will come uearer the rich people. These are the objectives for which we
of the Congress have always stood, and the budget proposals lead us to the
attainment of these objectives.

Mr. Deputy-Speaker: The Lon. Member has only one minate left. He has
already taken .nine minutes.

Shri J. R. Kapoor: So I have one minute only lefl. My submission, there-
fore, is that this Budget is entirely in consonance with the Congrzss cobjectives,
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{S8ome Hon. Members: No, no!) I am really surprised from this cry of “No,
no’’ coming from some of my friends. I do maintain, and maintain veher'ne{_lt]y,
that there ig nothing in this Pudget which is in contravention of the principles
or the ideologies of the Congress What is the principle or the ideology cf the
Congress? It is to raise the standard of living of the poor people. If, as is
sought to be done by thix Budget, production is increased, the poor people
Will certainly be more benefited thau the rich people.

I was surpriged to find my hon. friend Shri Shankarraoji criticising the Budget
vehemently on the ground that it has violated the principles and ideologies of
the Congress. 1 fail to see ‘'where they have been violated. Shri Shankarraoji
observed that as ths hon, Dr. John Matthai has not imbued the Congress
principles, he has produced this Budget. May T remind my hon. friend Shri
Shankarraoji that it is noi only the Finance Minister who ig responsible for
this Budget, but it is the whole Cabinet—the Cabinet which is presided over
by no less a Congressman than Pandit Jawaharlal Nehru, and a Cabinet in
which there is Sardar Vallabhbhai Patel. 1 make bold {o say that these two

of ours' would not bave been a party to it if it ware not for the fach
that the Budget is absohitely in consonance with the principlss of the Congress.
Shri Shankarraoji was remirding us of the Sarvodaya programme laying stress
only on cottage industrics. I understand, Sir, that Dr. Rajendra Prasad, our
worthy President, is the President of the Sarvodaya Samaj. May I draw the
attention ¢f Shri Shankinraoji and others of his way of thinking to what Dr.
Rajendry Prasad said in his address the day before yesterday while inaugurating
the Manufacturers’ Industrial Exhibition.” There he said  that  large scale
industries and small scale industries could very well work together. If the
President of Sarvodava Samaj could hold that view, surely th: budget pro-
posals which proceed on the same lines could not be said to be violating the
principles of Sarvodaya Samuaj.

Dr. Parmar (Himachal Pradesh): I cannot join the chorus of praise that
has been bestowed upon the Finance Ministe>. To me, Sir, this Budget has
to be considered irom the point of view of she 700 thousand villages of India.
Is the economy of the 700 thousand villages of this vast country going to be
affected by this Budget, and if so, in what manner? Does this Budget make
any proyision for better employment, or better social amenities for the villages
of India? Tooking from this angle I find that this consideration has not at
all entered into the preparation of this Budget.

We were al! along given to understand by the party which represents the
‘Government that in the new set-up of things, the whole economy of the country
would be based on village panchayats, co-operatives and cottage industries
which will mobilise the resources of the villages. I feel sincersly that there
is nothing in this Budget for that hope.

I do nob wish to take uy the time of the House for long, but I would like
to bring to the notice of this House a province which is under the direct
responsibility of this Housc—I mean the Himachal Pradesh and Rilaspur.
The Budget as a whole does not give any hope or cheer for the people of the hills.
It is & well known fact that the people of the hills were completely neglected by
the foreigner and the foreign government and we naturally had very high hopes
that with the inauguration of the Republic our lot would change and we wou'ld
get a fair denl. But as matters stand at present, there is not one word about us
either in the Railway Budget-or in the General Budget.

‘When my State (which is now the district of Sirmur) merged into the Cen-
trally Administered Area, and when the Ruler signed the Instrument of merger
the representative of the States Ministry assured us that it would not be long
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before our district headquarters would be conaected by road with Simla. It ma
interest this House to know that there were only nine miles of road which had to
be constructed. The rest of the district was already under a motorable road from
Loth ends. Dut two years have elapsed and not an inch of road has heen made
and the condition of the existing road is daily deteriorating. The Rulers at least
saw to it that roads were constructed by forced labour. Now; even that is gone.
The new administration does not seem to be worried about it.

Shri Tyagi: If the hon. Member had read the Report of the Standigg Com-
mittee of the States Ministry he would find that the construction of the toad has
been sanctioned.

Dr. Parmar: I am glad my friend Mr. Tyagi has drawn my attention to it.
I myself was coming to that point. It is only one part of the road that has
been sanctioned. The fact that the Doon road has been sanctioned does not
satisfy us, nor does it meet the demands. It is just one part of it,
. while the main work is still left undone. Then again, there is another
bit of road between Narkanda and Baghi on the Hindustan Tibet Road, it is ten
miles long and the work on nine miles had been completed by the late adminis-
tration, and the work on the remaining one mile, or about six furlongs could
not be finished because it involved the use of special technical methods and
such technical assistance was not available. But even now it has not yet been
made available and that short strip is still left incomplete and so all the money
spent on the nine miles of roads is now all wasted.

4 p. M.

My complaint is that proper attention has not Leen given to the develop-
ment of this area and to the execution of projects in those areas which would
yield income and much greater income to the Centre and also to the Province.

Similarly, to give another instance, we wanted a road connecting Simla with
Mandi because now we have to do all the 500 miles for reaching one place from
the other. We could have connected these two places by a 80 mile long
motorable road. But nothing has been done about this road.

I may refer to another small matter to which reference has already been
made perhaps. As the House is aware, this country has decided to stop the
cultivation of poppy and the Central Government has seen to it that active
steps are taken towards that end. Of course it is all done in the interest of
humanity and to stop people from taking opium. But unfortunately no atten-
tion has been paid to the effect that this will have on the people living in these
areas. They certainly realise that the cultivation of poppy should be stopped,
but that happens to be the only cash crop in that area 4#H3 they demand that
either they should be able to raise some substitute crqp, or at least a road
should be built in that area so that they could bring their produce with them
to the markets in these places. That is a matter which has to be seriously
considered.

Then I have to bring another point to the notice of hon. Members, for after
all this is the only place where we can bring up matters, especially matters for
which this House is responsible. A glance at the Budget for Himachal Pradesh
will show that our difficulty is that we have to spend a great deal, and accord-
ing to the standards laid down by the Ministry, Departments are expanding.
Huge establishments are created and no money is available to be spent on
actual development work. There is no money for schools, no money for hospi-
tals or for roads. But if you look at the Budget you will find that for the
Agricultural Department, Rs. 1,99,000 have been sanctioned while there is no
money for the actual work which that Department is meant to carry out, for
instance, there is no money for seeds, none for manures, or farms or for any-
thing else which will really benefit agriculture. All the same a huge establish-
ment has been erected in that area.
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Dr. Deshmukh (Ma.dhya Pradesh): In view of this good news, I hope you
will give me five minutes more.

[SurRiMATI DURGABAI in the Chair.]

In delivering his extempore speech the hon. the Finance Minister made an
unusual departure Although the good opinion on the budget proposals present-
ed by him to the House is unfortunately weskening from day to day, if not
from hour to hour, there is no doubt that his speech was a highly remarkable
and praiseworthy performance a periormance of which any Parliament could
be proud. But even so I am afraid I must live up to my reputation and eriticise
the hon. the Finance Minister. I welcome the method and manner of his
speech, but not the contents of these Budget proposals. At the same time,
I must say that no Finance Minister has the powers of either a magician or a
dictator. He has got to do his best under given circumstances. Here is our
Finance Minister struggling under a set-up left to us with our freedom by the
British people. He has also the same set, of capitalists daily growing stronger
to deal with. It is only in the third place that he has some time and some
leisure and some scope to try to look at the Congress ideologies and the extent
to which he can give effcet to them. I cannot agree with my hon. friend
Skri Jaspat Roy Kapoor and T am sure the hon. Finance Minister also did no#
feel very ﬂattered. In fact he should stand up and exclaim, ‘“Save me from
my friends.”” Because, to Mr. Kapoor, his Budget was a kalpataru which
vould give everything to everybody for the mere asking.

8hri J. R. Kspoor: Not anything to Dr. Deshmukh.

Dr. Deshmukh: According to this hon. friend of Mine the budget enbodies
all Congress principles and ideologies and according to him Mr. Shankarrao Deo
and, along with him Mr. Kripaleni were wrong in criticising the hon. Finance
Minister. So far as this latter criticism is concerned I must say, that I really
differ from both Mr. Shankarrao Deo and-Mr. Kripalani in this that it is
utterly wrong for any one of them, or for any cne of us to expect that the
present set-up of Government can give effect to any of the ideas of Mahatma
Gandhi. That is impossible. We are in absclutely different circuinstances
and in a different situntion. Unless you break the one, you cannot have the
other.

Shri J. R. Kapoor: And =o vou agree that this is the best in the civrum-
stancer

. Dr. Deshmukh: We have inherited the capitalist system and we are going
on with it. We started going on with it when two years ago we decided at
the instance of the capitalists to postpone nationalisation for ten years. From
that moment, we have been making concession after concession to the capitalists.
There is no other course open to the hon. Finance Minister, in the present ses-
up, except to give more and more concessions to the capitalists and woo the
oapitalists a8 much as he can. If, in the midst of this, any Congressman with
lua senses intact expects that Mahatma Gandhi's ldeologles are going to be
given effect to by this Government, he is, I think utterly mistaken. We,
fortunately or somewhat unfortunately, have got our freedom by the English-
men quitting this land: we did not kick him out. We would have been able
to give effect to our ideologies only if we had snatched our freedom from them.
Stalin did not succeed or Lenin did not succeed in Russm in the way we succeed-
ed. Tt was possible for them (o plan oul an idocicsy fowad’s whiich we and
many hon. Members of this Touse and the Congress rea]lv want to go. Tf tha#
ideology is to be given effect to, I am afraid, it will be a vain effort oto ask the
hon. Finance Minister to give effect to in its entirety or even in some parts here
and there. That is also my criticism of the so-called Planning Commission.
I, for one feel certain that you cannot expect this Planning Commission to pu
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revoilutionary ideas into practice in the present administration. A revolution
must precede; it cannot follow Planning Commissions. Therefore, I think the
criticism that has been levelled by Mr. Shankarrao Deo is really unrealistic.
To think that Sarvodaya will find a place in the budget proposals, and that
there will be a couple of crores given by the Finance Minister for the Sarvodaya
ideas and for working them out in the Sarvodaya fashion, is not correct. If
Sarvodaya merely wants some money from the hon. Finance Minister, he would
probably give that much money as a dole as he has given to the capitalists.
But, that is not sufficient. Sarvodaya stands for a certain _ideology. If
Mr. Shankarrao Deo wants that ideology to be brought into force, I am afraid
he is straining his nerves in vain in trying to persuade this Government to do it.

Apart from this general criticism so far as the outlook towards the finances
of this country are concerned, I must say, that the hon. Finance Minister could
have done a little more than he has done. Of course, [ repeat that, under
the circumstances, he has no other course open but to make an effort to woo the
capitalists and offer concessions te them in spite of the fact that many of us
feel that whatever concessions he may give, the capitalists are not going to.
be completely pleased. Because, when they helped the Congerss movemen§
with finances, they treated those moneys as investments and what they were
looking to were huge dividend for their investments at that time. Therefore,
whereas we are making concession after concession to the capitalists, they are
not going to be pleased in spite of the fact that we are acting on the advice of
these very persons from day to day, because, what they expect is far more.

The hon. Finance Minister’s speech does not make any reference to retrench-
ment, I regret to say. This complaint has been made by most people and
since the time at my disposal is already coming to an end, I must hurry up
with my suggestions. I think the hon. Finance Minister must examine the
number of hours our Secretariat is working and the amount of work that is put
in. He must also undertake an examination although it is a belated one, of the
efficiency of the working of the Centrai Government. There is a huge waste
and squandering of money which several hon. Members have also complained
against. Unless he stops these holes, he will never be able to put the finances
of this country on their proper iegs. There are many other points. Reference
has already been made to the foct that instead of trying to reduce the expendi-
ture on civil administration, he has added 10 crores. This is not a step in the
right direction. So far as the food subsidies are concerned, he has tried to
provide 21 crores. I cannot understand the logic of this. When we had to
import nearly four million tons, we provided for 29 crores. We are now think-
ing of importing only 17 million tons. If this were a correct figure, then, the
subsidy ought to have been reduced to 15 crores. There is another point so far
as production is concerned. The capitalists, the traders and merchants are
creating another difficulty for the administration. That difficulty is they are
trying to hoard up the foodgrains to a large extent in many places. The present
harvest has not been too bad. But, they are taking advantage of the fact that
the Government wants to stop import of foodgrains and therefore hoarding with
the object of profiteering. That is why prices of foodgrains -zre going up a¥
the present moment. I would also urge that he should have done something
for the middle classes and the lower middle-classes, by at least reducing the
postage and telegram charges. If he had done that, he would have certainly
benefited themm and 1 hope, before the Finance Bill is passed, he will try his
heck ta rednee the nostace rates not only for the town people, but for every-
bodv. Although, of course. he is not personally responsible, his (Government
must see that this sugar muddle is ended. It is growing worse and worse. I
have already expressed the opinion that with such a muddle no Government
can carry on except in India. But. that does not mean that the Governmend
should nob try and improve the situation. The only other suggestion tha$ I
would like to make i8 that the Government should give the highest priority to
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the establishment of:the Steel industry in the country, because, most of our
industries are likely to profit by that. I would like the hon. Minister for
Industry and Supply to give the highest possible priority for this so that the
assurance given by the hon. Prime Minister that we are not going to import
the same 1nachinery for a second time, may be fulfilled.
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F ae3 fam @ am @, E]) : g
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iz af, afews 3% (§) a (qw) M fad, wnow fod
AN @z arfedt faaifea &ag 7 &

“The State shall, in particular, direct its policy towards securing—
(e) that the health and strength of workers, men and women, and the tender age of

children are not abused and that citizens are not forced by economic necessity
to enter avocations unsuited to their age or strength;

(f) that childhood and youth are protected against exploitation and against moral
and material abindonment.”’

7 aq¥ 7z fAdzw w®ar 5 o wT 3@ oA N W@
A & AMF qg ATFW G & fF S IR = W AgAq AR
ogdt 73 ¥ foa wwgr @ 9w & & fafaed At oam oA
gl 9 g, 3fFa aga & A@v s@ grsw # q¥ g faad @%
# sfees 73727 (domestic servants) B B =9 § 1 AT AT
gy g f& @ @ a== A, IIS I onfgw FEsmar F
R, AT 3@ 781 UHRISEE (oxploit) T 7@ & ? AT 43
aray &, feaq a9 Y a| € Fvw A @a g, fF arfas fagma
F R0 FAA TG A Fgd A7 Afeqt a7 oFs@ F _ATA
gtS9d q3q F fom | FAT ag UAASEIAA (oxploitation) TEY § 7
W oaRg W A9 A oA, m oavw & oamad sredizgma F
e1efaza infanes sna®Y MET (guide F7A &, 9 #1% =qr7 A3 377

Tax arg a1y am Afed, sfess ¢ @w 43 F v 2@
®TH FTA R A AT WA mEm 3 OF W AT A Ay
& w9 qrfeezgma A qww 80 AfEA we sAd & fEogmd e
¥ amd ggdr A1 @Y Z, AWMA agdy ar @, ww 3z o=@
W & ) AR IR FFA FT A A A5 g BfFF AR 7 F2
q%ar § f& T35, q@ N A & a3 77 gfqat 7 wngwr N a9r
faeR1z (explosive) 731 faar | wzw an 3w g3t 77 ya A7 Awrd
F QAA WA G AR | AR F 9 FAw qIA AT A AT §
9T FF AU § I a@T AT (Lord Boyd Orr, U. N. 0. food
expert) F Hl HT 970 T A IAW ag FgA & ¢

*The people who are short of food and other primary necessaries of life and believe these

can be obtamned, will overthrow auy Government or economic system which does not make
them svailable.”

AN F ¥ Fgm & a1t wn ¥ for, @ faafew @ e
Ffoq aR®W & am AN AR F 739 F BT sy 9T
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TEIr AZSAT T AT AT ((q 3F T 9T JEAEAT g8 A ug
g R fF gw wgdAew fafrezt A1 94 ate F fod Aqewar X

R §, TCAT FIS GAWAT M |
(English translation of the above speech.)

Shri Gopinath Singh (Uttar Pradesh): When I rise to speak on the Budge€
I feel a sense of conflict of duty, or in other words, a struggle -between the
heart and the head. When I think of this that I am a Congressman and this
is the Congress Government and the top-ranking leaders of the Congress are ak
its helm, then I realize that it is our duty that we should criticize this Budget.
Does it not reflect that it will mean to reduce the respect, esteem and devotion
which I cherish for the Congress? DBut when I look towards this aspect that
after all what is the relation between this Budget and the Congress and does
it contains any reflection of the Congress resolutions, Congress manifestoes,
Congress policies and Congress programmes or even survey any of these things,
then I am disgusted. I arrive at this conclusion that the observations made
by our leaders that there is no mutual accord and relation between this Budget
and the Congress and they have got no connection with each other are quite

correct.

Further, when I see this that Gandhism had been a landmark in the annals
of our country and it occupies here a distinctive place but after the sneeches
delivered by Acharya Kripalani and Shri Shankarrao Deo, I feel that I would
be wasting the time of the House if I suy anything in this connection. But it
is a fact that this Budget does not even hear any impress of Gandhism.
Furthermore, when T see this that after all where do we stand, where are we
going, whether or not there is any way-out for us, I reach this conclusion that
neither vou are going towards the right nor to the left. You cannot also say
this. But what to sav? There can hardly be an undivided opinion that you
are not drifting towards socialism. Tf you so choose, you can say that you
are going towards idealism and individualism; or in other words, vou are going
towards capitalism. But so far as T read in the newspapers, T find that evenr
after the presentation of this Budget, the capitalists are not satisfied with you
and thev will not co-operate with vou to the extent vou expeet of them. Under
these circumstances, T fail to understand and feel somewhat embarrassed that
after all what is this Budeet. It is a hotch-potch mixture: What have you
presented? We do not find precisely anywhere anything that is quite relevant.

Leave aside this thing. the Congress has got no concern with you, have got
nothing to do with Gandhism or socialism. But vou should have some regard
of this thing at least that the Constitution which vou have adopted provides
for certain Directive Principles of State Policy. So, I would submit that there-
also T am somewhat disappointed. Tf you wculd look at the provisions of
articles 36 to 51 of Part IV of your Constitution, T would like to invite vour
attention to two or three Articles. You will see that article 38 layvs dowr
directive with regard to justice, social, economic and political. But apart fromr
all other things let us talk of economic justice alone. Tf you look at the persons.
who have the highest income and also those who have the lowest income ir
this ccuntry, you will find that economic justice does not at all exist in this
country and the people have got no hope to secure that cconomic justice
through this Budget.  Your own programme, mz., the development programme
also does not throw any light. You had promised in the vear 1948 that you
will construct ten thousand houses for the labourers. = We had hoped that
you should have at least accomplished one fifth of that programme. But you.
will see that you did not take any steps in this direction.

Further if you take an average of the houses constructed by vou for the
Government employees and strike the ratio, you will find that you have built
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more houses and bungalows for the officers drawing higher salaries and com-
paratively very few houses for the poor peons and the labourers. Even then
also we do not find any such thing which may give an indication to the effect
that better days now lie ahead for the poor.

You may go further and see article 39(e) and (f) which enucciates the
following state policy:

“The ‘State shall, in particular, direct its policy towards securing--

(e) that the health and strength of workers, men and women, and the tender age of.
childrer. are not abused and that citizens are not forced Ly economic mnecessity
to enter avocations unsuited to their age or strength;

(f) that childhood and youth are protected against exploitation and against moral
and material abandonment.” ’

1 would submit that when you see this, do you not know that even small
children are forced to work as labourers? I do not know of the Ministers.
But there will be many such Members in this House who might have employed
small children as their domestic servants. Do you not think that you are
expioiting these small children simply on account of their financial helpless-
ness? You know this. How shameful it is that many of our sisters and
daughters have to rcsort to prostitution on account of financial embarrassment?
Is it not exploitation? Why do rou not devote attention to such things to-
wards which the Directive principles laid down in your Constitution guide you?

Along with this. you will see that in articles 41 and 43, you have guaranteed
through your Constitution the right to work and also to secure a living wage.
But you know that unemployment is rapidly increasing in our country. Illness
and poverty are also on the increase. [ have not got plenty of time at my
disposal, but 1 venture to say this much that you will not find anything
more explosive in the world than unemployment, hunger and disease. The
Atom Bomb and the Hydrogen Bomb will even pale into insignificance before
hunger and disease. I do not only say this from my own personal feeling.
You mjght have read in the newspapers yesterday the views expressed by
Lord Boyd Orr, the U.N.O., Food Expert and he has stated there:

“'The people who are short of food and other primary nccessacies of life and believe
these can bLe ohtained. will overthrow any (Government or economic system which does not
maks them available.” .

So, I would urge that with a view to protect vourself. to protecs the
Republic of this country and to ¢nhance it name and prestige, you shall have
to change your line of action and when you tread the right path‘,_ it is then only
slmt I would be able to say that we can congratulate the Finance Minister
for his Budget. Otherwise it will be a mere flattery.

bramani Madras): I am thankful to you for giving me this
opp::ﬂnﬁ;' st: make 1‘:\1 (ﬁrst spgec_h on the General B‘“dg?t.b (\1‘51 :ne wh’:i:
Financ: Minister, Dr Johan Matthai, said the other day in his bu Ded' sph‘m,, ,
t}:i.; is tho first budget of the Sovereign' Democratic Repl.lb)l(} of ]-r:xli‘,Q‘If)?e);
rising i1 its fold, as usual, the old provinces and the newly mtegl{: -t,ll N }.: B
}:w the successful integration of which we one and all are much tha}g fu to) 1.9:.
Sardar Vallabhbhai Tatel, the very pillar and prop of the _n&fil'?n. . o;'p‘relhga fluﬁ
+ hudgat of this kind for tie whole country, the economic 1eho hvs' lc.}?'l: [
of complications and dislocations, we are much tha‘nkflfl to the hon. Finarce
Minister. e has carefu'ly prepurgd this budget taking into account ]];ast }gar.}?
acoount which brought us a deficit of 4} crores t}nd he has also t:l e¥ muc
care to see that the economic life of the nation is not dislocated hy decrease
of trade with foreign countries. I do not want to dilate much upon this sub]e?t
of economics, but as a layman I want to confine m_yself to an ordinary- man’s
g 3int of view and express how a man in the street views this Budget.



GENERAL BUDGET—GENERAL DISCUSSION 1269

Of the total income of 339-19 crores, half of it goes to the defence services
of the country. Everybody in this country from top to bottom wants some pro-
tection or other from foreign aggression, an aggression _w}:uch means loss of
life and property and hinderance to the pursuit of daily avocations by the
peaceful citizens of India. For a vast country like India, whose 1n§erngl
security is threatened by subversive elements and whos_e external security i
threatened by a neighbouring country, it is but appropriate that there should
be a strong army to mauintain the peace and orderly life of the country. and
the common man has nothing to say about this item of expenditure. 7The
hon. Dr.. John Matthai said the other day during his budget speech that in
case the peace and security of the country is endangered, Goverament will
have no hesitation in raising whatever finance may be required for meeting the
situation anu that they will not hesitate to call upon the people to make what-
ever sacrifice may be recessary for safeguarding the vita]l interests of the
country. I warmly welcome this part of his speech, and I assure the hon. the
Finance Minister that the ccmmon man will be second to none in his response

to this cail of his.

Then comi:.3 to the other aspects of the Budget, I want to say a few words
from the common man’'s point of view and express how far a man in the street
gets reliai by this Budget. After the attainment of freedom, every section of
the community wanis equality of status and freedom from want. The rich
want ty becowre richer and the poor, underfed and half-naked, want the dailv
ecessities of life to be salisfied. The richer section of the community forms
only 5 per cent. of the population; the middle classes with a handsome income
to eke out their livelihood, form 20 to 25 per cent.; and the rest of the popula-
tion consists of the poor classes mostly inhabiting the villages and hardly able
to eke out their livelihood. I, as a man born in a village and living amidst such
roor people. know muich about their condition. Thousands and thousands of
people do not have one square meal a day and are half-naked, with cnly a
loin cloth and a dhoti to cover their bodies. Ninety per cent. of them sare
illiterate due to lack of educational facilities, and many a people fall an easy
prey te contagious discases every vear due to lack of sanitary conditions. No
hospital is within the reach of the villages. Naturally such a poople look to
the leaders for relief, and it we fail to fulfil their aspirations, then there cun he
no distinction mada between the old bureaucratic Government and the new
Sovereign, Democratic Rcpublican Government of India. They have been
eagerly looking forward to this year's Budget to get some relief, but the Budget
holds no hope for them, except that it pleases the richer section of the com-
munity. The Dividend Act is abolished with effect from the 81st March, and
so many other taxss ¢re teing reduced. I do not grumble about such conces-
sions, but I want to know what is the real purpose served by such r-duction
of taxes. The hon. the Finance Minister, by extending such concessions to
them, hopes to instil confidence in them and get them to invest more and rore
money to start trade and industry thereby indirectly finding wavs and means
to employ more poor people. But taking our past experience into account, I
doubt whether his hopes wonld be fulfilled. Even if his hopes are fulfilled only
a few will be employed and the unemployment problem will not be solved, and
this will stand as it is today. Instead of losing revenue to the tune of 15
crores of rupees by reducing taxes, if the Government had set apart ten crores
of rupees for the development of small-scale and cottage industries, they
could have increased production, found employment for many and raised the
standard of life of the people more than they hope to achieve by all sorts of
roundabout methods.

Then coming to the food problem, I want to say that in spite of the effentive
’methodg adopted l')y the Government to bring down the leval of the prices. of
foodgrains, the prices continue to rise and the index stands at 435 points for
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wcereals and 382 points for pluses. It can be well imagined from this how far
4 cemmb>n man is affected by this. Hence it is necessary for the Government
to adopt more stringent methods to bring down the level of the prices so as
%o keep it within the scope of the common man. Because the country is de-
ficit in food, the price continues to be high and unless food production is speeded
up, the price level is Lound to rise. Food production, as we see it today, is
going down and down. Natural calamities such as cyclones and failures of
the monsoon add to the worse. ¢«On account of such calamities the Madras
State is now in the grip of s famine. Leaving alone the natural calamities, the
Government also fail to supply the necessary amenities for increasing produc-
tien. Words alone arc not sufficient, and something tangible should ke done.
"The agriculturists could get sufficient manure to enrich the soil, and even some
of the manures that are scantily available in the market are sold at very high
prices. thereby restricting the ordinary agriculturists from purchasing them.
Last year we in our place were able to get groundnut cake at the controlled
rate of Rs. 10/8/- per bag, but this year this is not available at this price,
since the control his been lifted. Every year we are spending crores and crores
of rupees in importing foodgrains from foreign countries. In 1948-49 130 crores
were spent.  In 1949-50 137 crores were <pent, and this year it may be scme-
thing more or something less.  But T assure vou, that if we spend a few crores
in improving our fertilizers and our natural manures such as cow-dung and
green leaves, we shall be able to produce much more food. In this connection,
I want to tell you that the oflicers concerned in the Agricultural Department are
not interested in their work. They never go out to the fields to advise the
agriculturists to adopt such of the methods as would enable them to produce
more. Ona other factor aise contributes to this problem and that is lack of co-
operation from amongst the agricultural labourers on account of their low wages.
They ar2 the people that enrich the soil by their hard work in the fields under
scorching sun and thundering storm.  They are not given adequate wages

In some places in my Provinee the wages go even below twelve annas per day.
With thess meagie wages you ean well imagine hew the labourers can work
well and how they can pnt their heart and soul in their work which is quite
essential if the drive for self-sufficiency by 1952 is to be successful.

Shri Joachim Alva (Bombav): As I stated  elsewhere the other dav the
first effect of the Finanee Minister’s speech on our minds and »ur hearts was
that it was excellent.  Nothing better than that impression could have been
created in our minds as was done on that dav. As some other hon. Member
mentioned here, 1 think ro Finance Minister in any part of the world could
have delivered a better speech under the circumstances. But later on, as we
went home, it Jooked like an excellent eake with rich cream and milk at ihe
top and hard grain crust below which you cannot eat! The point is that the
top has been well looked after, but the lower layer has been neglected. With
more attachment to the top the Finance Minister has perhaps found it difficult
to look downstairs.  After all is said and done we have to take care of the
lower strata and the lower layers of our economic and social life, and even
!innl politics will be decided there.  We cannot have a great and glorious future
I our country or waintain the ground of our political freedom without this
aspect: of sacinl democracy being well Jooked after.

After all is said and done, we have three basic needs of life, namely, foed
-clothn)g and housing. As regards housing we find that we have been' friveI;
the widest promises possible. Tn a word, as Acharva Kripalani said, a rainbow
around onr heads has been created by the promise of 50 million ho’usps to be
built in the next ten vears with an annual expenditure of Rs. 50 cro;és Al
that looks very pood and fine indeed! But we have known that there is'a ~l.ot
ol mess about the prefabricated houses. I we perhaps achieve one fifteenth
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of the target in the shape of having these houses, especially in the urban areas
like Bombay, Calcutta or any other city, where people are really in need of
tenements, that will be scimething. Unless we are able to tackle the problem
in some manner and give it the highest priority we shall be having more than
unrest and we shall be having more trouble in the cities because for the masses
of the peopls houses are more important than even food. Unless we are able
to look after the essential needs of the people we shall really be in for trouble.

Food, again, is like the roses grown in our gardens which, as Acharya
Kripalani described, vanish by an acute analysis. In regard to food, the Minis-
try of Agriculture takes care of a number of things like breeding of cows and
bulls and perhaps specimens of flowers or in regard to Jocusts. But beyond
importing large quantities ot food they have not been able to solve the basic
probleam of food. In this matter we have been given about half a dozen huge
projects—the Damodar project, the Kosi project, the Bhakra project, the
Nanagal power project, the Hirakud dam and the Ramapadasagar project in
Madras—in about half a dozen Provinces of the land. These half a dozen pro-
jects, drawn on paper—for which the preliminary work has been done—will
cost us about Rs. 491 crores, which means nearly twice or thrice the amount
we spend on our civil budget and double that of the defence budget, or the
expenditure that we propose to spend this year. As against this we have been
promised 2} million kilowatts of power and 21 millions of acres of water and
irrigation brought ‘under control, and all this to be achieved in the next ten or
twelve years. Thus we have been promised the glories of the Tennessee Valley
with a rainbow around us with feet of clay on ground to keep our feet firmly on.
in the sense that we can reap no quick or immediate advantage from these
great projects

Tn regard to clothing, we have seen the muddle about cloth. It is true that
in war time the mill owners were able to reap great profits in Bombay and
clsewhere. When cloth control was removed they went into black-marketing
and the masses of the people suffered a great deal. Some sort of method has
to be devised for ensuring the production of cloth of coarser or lower counts so
that cloth at a cheaper rate may be available to the vast masses in the land.
Mahatma Gandhi made his famous scheme of khaddar so highly successful by
seeing that every Congressman wore Khaddar and found for it an exclusive
and successful market. If the great intellects on the Treasury Benches could
devise some ways and means in this matter—neither going too forward nor
backward—if this can be achieved I think we shall have solved this great prob-
lem of clothing. For, after all, if we are able to give five to ten extra yards
of cloth to the common mun in the street, we shall have done a great deal.

I would then refer to the common needs of people and the axcise duties on
some of these basic needs like tea, sugar, matches, kerosene and vegetable pro-
ducts. The excise dutics on these articles were progressively increased in the
time of the war with some kind of promise that they would be reduccd. But
we have had no reduction and there seems to be no kind of hope coming in
the near future. Now they have promised us some concession about the postal
rate.  Without any fear of contradiction I may state that I posted an Express
Letter on the st of March at Delhi and it reached Karol Bagh, the other cor-
ner of Delhi, after three days. I can produce the proof. If these are the
average kinds of instancés of postal delays it is no use giving promises which
You cannot fulfil and by which the masses of the people are not going to be
benefited. These tender mercies like the trunk telephone do not benefit the
average man as they are not within his reach. Perhaps orly ten or fifteen per
cent of the telephone holders can afford to put trunk calis through. If these
are the te~nder mercies that have been granted to us, we certainly look forward
:;(})1 smlllethmg better and more substantial, so that the masses can be benefited

ereby.
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But there are some rays of hope in the Budget. There are three busie
things in modern industrial life—coal, jute and cotton. We hsve to keep our
industrial productior on a high basis. In regard to cotton in 1949 we had a
production of 28 lakh bales and we have been promised a target for the next
year in the shape of 36 lakh bales, which is a great increase. In rggard to jute
we have had about 30 lakh bales for 1949, and we have been promised a target
of 50 lakh bales next year. In regard to coal it is a ticklish point, and, as you
know, coal cost us the masssacre of innocents in Bengal. When we stoppad the
supply of coal, as the Commerce Minister boldly did it, the people in Pakistan
were up in arms and the slaughter started. In regard to coal we had 80 million
tons of production and we have been promised 41 million tons in 1955. So,
in regard to these three basic needs of industry we have kept our feet firmly on
the ground and therein are bright rays of hope. As Jong as industrial produc-
tlion is kept up on a high basis there will be greater benefits for the masses of
the people who will reap the benefits accruing therefrom.

But, as I said, this is a budget drawn perhaps under difficult citcumstances,
and our Finance Minister has had to deal with a lot of jugglery. The target
of production promised in regard to coal, jute and cotton are rost promising
items. One does not know how far our relations with Pakistan will iraprove.
We have this third and last instalment of trouble in the shape of population.
When we hava tackled thes problem perhaps trouble on thg economic side will
start. Coal, jute and cotton will surely help us—coal and jute and cotton will
surely help us. Perhaps it will help us in applying economic sanctions very
squarely against Pakistan which is always in an aggressive mood. If we in-
crease our productio.» in respect of these three articles we shall not only have
self-sufficiency of raw materials for our industrial production here but will also
be able to apply effective sanctions against Pakistan.

I may sny in passing and incidentally that the ¥inance Minister has had a
very difficult job. Turner and Liaquat Ali and Company in 1945 gave the
country a very hard legacy. It was said that the Finance Minister was a
theorist, that having been in the Tatas in the apex of Capitalism he gave moralk
sanction to that budget. le gave consent to that unconsciously snd unmalici-
ously. We do hops that now that he has juggled with the figures and given
satisfaction to tho investing-and the big business classes by the abolition of the
Dividend Limitation Act and the Business Profits Tuax, he would pus his keart
and mind in tha body politic of India and give a square deal to the nasses, so
that this budget which has been received with mixed feclings will be followed
up in future years with provision of real amenities to the masses of the peogle.

8hri Nadimuthu Pillal (Mudras): While congratulating the hon. Finance

Minister of the Government of Indin for balancing the Budget for

5 p. M. 1950-51, the first Budget of the Republic and that with a surplus, one

is dizappointed to note the comparatively poor provision made for

nation-building activities and beneficial capital expenditure. But I want to

confine my remarks to one or two matters only, which, in my opinion, deserve
better attention tha:n they have so received.

It is very disappointing to note that the Finance Minister has failed to tackle
the question of assete of Indian nationalg in foreign countries where they have
to face acute difficulties and handicaps. It is distressing to note that this
immense issue has not been dealt with by the Government of India with a full
appreciation of the magnitude of the issues involved and the seriousness of the
loss to the nation that is being threatened. I plead that this House should give
this problem the careful attention it deserves. The Government of India ought
to havg taken active and immediate steps at a high level instead of merely
:lep.cndmg upon representation through individual officials. The comparative
indifference to interests of India’s nationals owning properties and businesses
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abroad evinced by the Indian Government contrasts strangely with the great
solicitude and active assistance given for example by the Governments of the
U.S.A., and U.K., whose nationals also have extensive financial interests in
other countries whether in India, Burma, Indo-China or elsewhere through their
diplomatic and consular representatives at a high lével whenever the interests.
of their nationals are affected. Thus, they have been able to save a great deal.
In spite of my several representations to the Finance, Commerce and the Ex-
ternal Affairs Ministries, nothing has been done so far to protect the interests.
of this class of people. Even now, I wish to impress upon the Government of
India, and the Finance Ministry particularly and this House, that the wealth.
of the Indian nationals in foreign countries, if repatriated even under certain
conditions, will go a long way to improve the financial and economic condition of
India. I would make bold to say that the total value of the assets of Indian
nationals in foreign countries will be of the order of about Rs. 1,000 crores. I
have made this estimate on very conservative lines based on my personal
knowledge of the assets of Indian nationals in various countries in which our-
nationals have business interests, built up with great difficulty in the face of
severe trials and handicaps. If this is not a proper or correct estimate, I shall
be glad if the Government will furnish me with what, in their opinion, is a more
correct estimate of the total value of our assets abroad. The Government should’
surely have better information on which such an estimate can be based. The:
House can well imagine the great beneficial use to which capital of this magnitude
can be put to even if only a portion of these total assets are repatriated during
each year or even if only the revenues arising out of the assets or even a part
of such revenues are allowed to be transferred to the home country.

Therefore, I would like to urge upon the (Government of India and its Finance
and Foreign Ministries to take immediate steps by concentrating their attention
upon suitable negotiations with the respective Governmenls as several other:
countries have done. The wealth of these individual Indians is national wealth
and proper care should be taken in a business like manner for immediately
tackling the question.

The experience of Indian nationals with assets in foreign countries has not.
been very happy. I have brought to the notice of our foreign office repeatedly
the distress caused to enterprising Indian nationals who have built up businesses.
and assets in foreign countries over a long period of years.

As the leader of the non-official fact-finding and goodwill mission to Indo-
China in 1948, I and four non-official colleagues of iine visited the country
in 1948, in spite of the acute disturbances that were prevailing in that country.
I am thankful to the hon. the Prime Minister for having extended to me his.
support and that of his ministry. [ was afforded also necessary facilities by our
Government's representatives. We were thereby enabled to study the situation
theroughly. I have submitted a detailed report to the Government of India
suggesting ways and means of tackling the outstanding problems. I regret to
find that so far nothing has been done except, I must say, the provision of
facilities for fomily remittance upto Rs. 100 after taking equivalent dollars from.
Indian nationals there. Even this meagre allowance was stopped all of a sudden.
in spite of my: best and insistent representations. Thus, Indian nationals have,
numerous practical difficulties which have not been solved. The peculiar condi-
tion of the assets owned by businessmen who have suffered a great deal during
the Japanese occupation and the damages made by the I.N.A. and the conse-
quent sufferings cannot be adequately described but can only be imagined. I
have myself sent a number of represéntations. The various Indian Associations:
and other individuals have also represented. But all these representations have
proved a cry in the wilderness and nothing has been done so far to alleviate their-
sufferings and grievances. I have explained in detail to the then Finance
Minister and the authorities concerned, the changed conditions in Indo-Chine
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‘and have requested them ‘to take up the matter without any further delay.
I am only seeking to express my feelings on this occasion. I am inxious
to give elaborate facts and figures in my possession to the Government of India
if they are anxious to redress the above grievances. On account of the present
changed conditions, it is, 1 suggest, a most suitable moment for the Govern-
ment of India to move quickly and solve all the outstanding problems in Indo-
China, by contacting the Bao Dai Government. The area where Indian interests
are largely concentrated is within the jurisdiction of the Bao Dai Government
and negotiations could be started with reasonable chances of success with that
Government since 1 believe the Bao Dai regime to be more amenable to deal
with. It is my expectation that if a right approach is made now the problem
‘can be solved and suitable arrangements made to protect our interests. The
situation is most propitious and timelv diplomatic moves nay ensure success.

With these words I request once again the hon. the Finance Minister to pay
his personal attention to this most vital and important matter.

st Fo WMozt : § 39 WOT F WAy 5 g0 ;4 quUrd
Afl R |FAT) TAFT FOT TIST E FAIF a H qga & a@y A

g N fF ST i N sfEaRasy & N F o9 a5 w99 F
FE & AR F9F F AR A FL AT FZUWAT E 1 T@ oawE |
UF @™ [ g9 A9 F HIGA g3 AW IW@ I@ A zA4 A7 A
@ gAr AT I @ F 7 IT 8 qgexy AT qfedt @y R
At g fF S 39 g=A (House) F @@y zamd &1 fafi q%
AIT TAF § AT M AA 0T BT §, gAY AF¥a A § AR
gHITY A%% Wil FY AAT F W I AV § T ¥ fA¥z ww
aear g 5 g7 awe FEm A aga @ o@ AT aqT A 5
g A1 w1 wfgaw § A fe gad &€ adt ¥ gz @
AT 9gT QT TR A F5i & |

TH IFT H I3 IF U99T34T ® AR FF I9 sgrarfeal 4y
gfagd & 7€ & | ag afgaw zm fem Al o1 2 § s
gz sggarfy W ATt F 2Iq F1 INA FIA F FFEATY R A |
ag gfaqid @ fog o aff @ 0§ & f& smmwzml A awfE
& ofcag fgar § swai 39 W A @9 F for IFT TR
N ggrga @ & ) afes ag gfau wafed & & fF ogwem A
gaEr 5 37 oF wfemd s § fad 9 9T 8, awa §
qga g, w@ad §, 3F § W 9T I9FF F qMT € W a%g
¥ sgFEmedl 7 gHAT F FW A AWl F fewr 5 oag sA W
gfagd 21 39 ag ¥ gxam w1 ag gfaag s }[ g€l
7z ¥ gaaw faafq & o 1 aww siwdt o § s .
orefga &7 I g 1 WiE T g feafy aw@Ee el @
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TN AeF F IR UF T q@ &1 famEw q@m @ smawm fF o oag
[AET JqAT g8 AT A4 yqRfRAl A owE@Ed 71, qafmwet #;
e § gudrd § FAd arfad g WY § HIX sEarsal ¥ gwiE
¥ 7% gHAT TAAT IEAT wor a1 @ & fF ag suw @™l &
AT A 6 g1 wo o W § i ag faafs @awiw g1 adifs
9 W G T FFIT A A@EAT 97 g ey § d7 Fg  qunfAw
TET F1 BIT FT IA AT N Aqd aNF F, Aqqd qrygAr F gq
fagamt &1 wifgw @ § 0 & A ¥ FgAr TRAT E,
frdgr #Fxam wigar § AT wd @A A w1 fagw wR =g
FgSraT AgAT g 5 awe ¥ sga @ A9 gdr § fam &
st # faomr gf) F wram www § fF owweer 9@ A
FATAT JAEAT QY HT WAT ST 2@ FHEIT F) egaedy W@ fo@ #
FUT A ST Fo FZTE  IqFT ST H GRIAT &7 | FG IS1qST GEiga
(classless society ) Figd g1 # ¥ fAd & %rra'arfé fe
aF @ oase A g Wzaqig & ANy A fResd d faw ¥
T fadlT guwiw F €9 F AT GH |

St fagls @At FY LI@AT g A YFR A T A &, TF
a ghrair F afd § 9 g@a w7 F If@ § 1 S gfaar w1
Ffd g0 7 &5 32 (rule out) FT & § 1 q@ TR qF A%
FAT FT & Af@r G AT g0 IfFT gA@ & AT FE AT AW
g s wr g & wmT F afg § gw gSwr fadw gws Fv
EITTI FT AFKT | ZH F1 A 10T NTAIAGT & &I FT AT I8TA0 § AT
W AMT § IAF @Y AN FATE | SfFa. gw ag W ® E
f& g awe w7 St NMfagT (provision) £ IT F ATAX AT AT I
g F¥ 9w Ik qda SmAr I Ay Y I¥ a@d 1 ar =@
g & gw oo fa@a gws 1 TqIar 740 FT aFS )

X A N AF T q fAAgA Ft € g B9 F S A
F1AF 3T 919 F ggear & fF BT F wmAd § A awe ®
L FAT A8 FT ) A I@ T FT AN gATar § AR F ag A
SEAT 2 fF o 3T ® ®Y F a9 A gW AquAr &A1 7 qfuF
gfadmdt gmd F fou sarr @ww @ G 1 fET 9T AF g
gawaar g § agi qF@ g W FgAT qgAT § fF w9 & qoF F gL
Y AT A} gw fFat 9 3 AMAA (machinery) I, =y
fFaq @ U2 a9 (atom bomb) aNF ATE farat & aifsaaTe Ja1 T,
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[ o dlo ]
3T sEre AT ASIfeFS TN (political approach) AF AE § &
ag AT AT, QR GZA q9 F AFAIE & AET | @A F 3@ 0S-
fers YT M qw oo F1 oewA fewrm wgEr g s gAR
Tl qifFeqra a1 |@awr g | T IE FIA AT FY AfF@arSr FArd
aiff o a gg &1 @aw @ @ gl ¥ RS AT e

-

q % 33 afew ag ImET AT FUA F FIE gE AIT AG |

a5 ag & fF gwrw Ioifewe us aifsaam F afq
FTE| gq wAx § 5 affcqw & aas 3@ o & fogH
gafeal & §IX ¥ T T AT H UF 2w A 93T & fear)
AT oF W qa1 fear) A gmEEl 7 facws ot gEwr ad &,
IEA facgm WY @ Al fewr W T feE 9w w7 ogEA
fear | sag am®i 7 Sadfen (blackmailing) ¥ af@ &, fzar &
wfed &, wufeat & afor §oF Tog & FAATE, T ITHT A
T AT § F1IIA AT 9@d g1 K AW ¥ fAAgw svar =g
g fF 99 avg & 92 39 2 &1 AF § FIWAT g T, AF a8 IJqH
FIH &H & fod WA 2T gC 7I7 A1 7 & | I8 I F FAAA
T fad qufFqi § ao oy, Rars as o, 7 5§ afas gaEd 6w
yaal & a@ 9X)| gWl FFRA A ¥B WWSl A qT F7 foar g
afer wrsi gW @ @ £ w Ux & 7T @A gEednr qfFEE 3O
FIT BRAT G AST S W § | I 2qF] FRA. § AHS H IIHMAT,
AR & WIS H ISAM@N, SAIE F AWMS ¥ Io@@ET AT A
387 gary few @bt Fme &1 gmear q21 FT A g1 FA AWK
Y¢S HTET T 99AT 9 § fogia F% anedArsil $1 HAW | ZH W
S 6F F gz 34 & faegid gl agd & wrAdl F1 awEaw
dffTagas & AiwS 6§ & N o AT gFA AE AT ITH @
g

fees 9acda: A7 9T 92 (Budget) F 9% { (Proposals)

% 9T Afeq | qwz & qgealed *) agi 97 aE@ A 3 )

o Fo o 7wt - 7 ga% IfXd 78 a=wT g § 5w asie
Aot & fog ol Nfaq7  (Provision) @& mai § a8 *w £, vaw
wifawa AT ot sfus far wifzd foad gard &wr sl @ afsqact
T AN @ Fwm A faver N Aw T dw QAW & ag
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TqH P H =g g F w1 oA afewes @4 w9
FA W qifFeaTd gUFT quH 3 QAT W91 SAR {FES W WT |
STET gHEY F1, Ia%! o Afew F gham & af@ ¥, afwF
afca §, grEeT s | wfou d =rar § & 3@ awe § fogar a7
<T@ TTE q€ FAGANR § AgAig F 7@ T 7w s

faezT ST - AT I AR ST |

Y $o Tio TAT: 7 FTIT AfIFT (loud-speaker) FI AST @FT
NS FFaT g |

faeaT Faq7: o@ s ot faw N fmz adr g ™ &)

st Fo Wo Al : AT F&7 A H A f7azw s@r wgar g
g3 el sqqeAT FTE | M IS F 394 fog Y syaeqr iy 1€ & ag
gdlgeTs g A 9% 7% fFEd Al g frwma faw o 2 f5
Frafa saqeqr ®1 SgraT qfew & w9 @ faye T @Er w4
afer g% fou & AarEwtfae ofkadw & ot smaemsar § 1 ardfa
(partition) & & ag ATEATF qfeada sy off7 7 fags o
frAtd 2@ wgr § fF =w af@ad™ | @ FT F Fear ¥ & Wl § )
4 AIST AENAF G F | § Ag AAAT FLAT Agw g
AT UF gTEIET(aT qeqret 1 fqary & fou, aor 7 & fou, 399 9%
FEmH FId F foOU T gHAT B AT W S § sragywar gy,
qg AT4A ITFT AT FT 37 Aifgd | AT T g F7 4T FY HAV T Foig
F T GreAITaF Geq] i faq wAF A qwE g1 &id |

A AN F A A AT AWT FT GATT FIATE A 9 Ay
q Jg AT HAT § 5 A9 ag I aT FTawe AR K N T &«
FTAT FT &ATS T ATMF A AT ITHT g3T & @AT FT TH |
(English translation of the above speech)

Shri K. C. Sharma (Uttar Pradesh): I cannot congratulate the hon.
Minister of Finance for the Budget. The reason is quite clear, because the
Budget contains several such things that are directly in opposition to what the
Congress has stood for so far and which have often been repeated by the Cong-
res: leaders.  All of us came across one thing in particular in this Budget and
it pained us very much. DBy ‘us’ I include all those countiess men and women
who keep a watch over activities from outside the House who take inspiration
from us, who take lead from us and who are looking at us with hope and expecta-
tion. 8o I beg to submit that in this Budget I came across many such things
that are directly in opposition to those ideals that we have been preaching since
long and in the strongest possible words.
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In this Budget a good deal of relief has been given to big industrialists and
businessmen. These relief measures have not been granted ta them for the
reason that these tradesmen and industrialists had been giving all possible aid
and support to the development of the country during the past years. These
concessions have not been given to them also because of the fact that those
businessmen have given unmistakable proofs of their loyalty and patriotiem cr
have helped the Government in running smooth administration in the country.
These concessions have been given to them simply for the reason that the
Government looked upon them ag a very powerful group which possesses money,
wealth, newspapers, banks and a number of other means also at its beck and
call. In this way these businessmen forced the hands of the Government and
compelled it to grant them concessions, and the Government had to give them
the desired concessions. This is definitely a dangerous situation and T want
to draw your attention towards this fact. If this state of affairs continued
then the people of this country would come to believe that the present Govern-
ment is failing in its duty in giving relief or providing amenities or resolving the
difficulties of the poor people and is being so much hard-pressed by the capitalistic
influence that they are gaining an upper hand and are succeeding in getting
their interests acknowledged by the Government. This state of affairs is rather
dangerous. Because when onee such feelings spread in the country then the
people leaving aside the constitutional methods try to resolve such questions
by other ways and methods. 1 beg to submit and wish to bring to the notice
of the hon. Minister of Finance in particular that the Budget contains many
such things that have caused a lot of disappointment to the people. T hope that
when the next Budget would be drawn up then the hon. Minister of Finance
would try to make such provisions so as to inculeate the aims and ideals of the
Congress therein. The Congress wishes to establish a classlesg society. T beg
to submit that throughout this Budget T did. not eome across any =uch thing
whereby a classless society could be established here.

We can establish classless society here by two methods only, one through
force and at the point of the sword and secondly by adopting constitutional
menns. We have ruled out the possibility of an armed revolution and so the
only method left with us is the constitutional method.  But T do not sce anv-
where in the Budget the slightest possible indieation that we would be able to
establish a classless society through constitutional means. We have to raise
the standard of living of the labour and working classes and to bring down the
standard of living of the monied and wealthy  people.  But what we are seeing
in that a3z n result of the provisions of this Budget the wealthy will become still
more wealthier and the poor still more poorer.  Therefore, in this way we can-
not establish a !"II\S.SI(‘.\‘S society.

The sccond thing that 1 wish to submit is about the army. T am highly
pleased to note that we have not at all reduced the grant for army. T am
still more pleased to note and know it that in the coming year’s army budget
wo would set apart a still bigger sum of money to make our defence forces
mora and more powerful.  Whereas all this is very gratifying to note. T feel,
it vert important to submit that an army is never capable of a country’'s
defence by itself. Whatever our capability to manufacture machinery or
atom-bombs of the most effective tvpe and howsoever powerful the army that
we can marshal, but for a right tvpe of political approach to the various issues
confronting the nation, all these things will inevitably be rendered utterly
ineffective. Tt ia. therefore, my intention to draw attention of the House to
the importance of the political approach with which we face all of our problems.
To-day the Pakistani danger looms large over the horizon. You must certainly-



GENERAL BUDGET—GENERAL DISCUSSION 1279

proceed to make your army a most powerful one, so that when the call of the
hour ccmes, our army may not remain confined to a mere defensive warfare:
in Delhi or Ludhiana only, but fight in Karachi or Peshawar.

The point at issue is, however, that we have a probe into the political
approach we bring to our dealings with Pakistan. We all know it well that
the present rulers of Pakistan are those vory people who were successful to
carve cut a separate country by mere threats or repetition of a two-nation
theory in every issue and without making the least sacrifices. These people,
never at any time in our recent history, suffered any voluntary deprivations
not were they ever called upon to put in a struggle for the realization of their
aspirations. By means of sheer black-mailing. violence and threats, the
present rulers of Pakistan, have at last managed to have a separate country
whose sovereignty they are now anxious to preserve by those very nefarious

tactics. I may respectfully warn you that these people look

very nearly
success.

They may successfully re-employ those very tactics of threats and
violence rather than believe in any statesmanlike efforts or usages to realise:
their aspirations. Our Government has succeeded in solving a few of the
problems.  Pakistan, however, is intent upon taxing us hard with fresh pro-
blems one after the other. Because of the manoeuvres of that country, we
were involved in the Kashmir, Hyderabad and Junagadh tussles one after the
other. And now they have forced upon us the East Bengal issue. We feel
grateful to the hon. Sardar Patel and congratulate this ‘iron man’ of ours for
providing a befitting sclution to many a knotty issue. There are, however,.
mwanyv outstanding problems which continue to require a solution.

Mr. Chairman: You may please confine your speech to the Budget pro-
posals alone. The present is no occasion to speak on a topic other than the
Budget.

Shri K. C. Sharma: By this submission I mean merely
iradequacy of the budgetary provisions with regard to the
make more and enough provisions whereby our armed forces
ed further still. It will also put an end to the increasing sense of defeatism
overtaking the country these days. T want to see our army so strong as to
accept the challenge of Pakistan's threats at all times. Our armed forces
should ever be found prepared to make an effective use of their weapons to
deal adeguately with the Pakistani  black-mailing  and threats. 1 feel the

money -provided for this purpose to be insufficient and, therefore, [ plead for
an inerease therein.

to point out the
army. We should
may be strengthen-

Mr. bGaairman: Please speak in a bit lower tone.

£hri K. C. Sharma: [{ you like. [ may speak without the use of a loud
speaker

Mr. Chalrman: You have now only two minutes left.

Shri K. C. Sharma: The third thing that T want to submit relates to the
question of maintenance of the internal security.  The budgetary provisions to
this end are adequate and T have nothing to complain in that behalf except
that the preservance of the internal order should not be dependens on the police
officers alone.  There is also a need to bring a change in the general psycholozy
of our masses,  Some change of this sort was noticeable in the general outlook
of our people in the post-partition period, but to my regret, of late, I have
been watching a tendeney to undo that change. I am, thereby, referring to
some communal organisations working in our country. I respectfully warn
the Government to arm themselves with necessary and, if need be with further
powers and means to ¢rush such communal organisations and do everything to
holl these forces in check. We should take care that for mere want of neces-

sary funds. these organisations do not become successful in poisoning the hody-
politic of our country.
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With these words 1 conclude and request the hon. Minister of Finance to
keep all these things in view while preparing the Budget for next year so that
we may give him a really hearty welcome on that oceasion.

N FTTo THo Tl : a9e FT 3@ gC 4F I IT G W
WHAMAELHF & agarar fs a9z & IR o faaR =
F€ | 9FF JAAT A & g fam ww &1 A W@ @) s@w
AAP ARH affamr Z 1A A aA fFa @ & & & 79e
9T FT G | 97 faew 93 F7 o0 f AN § AT A §
W& A ABT ART g1 A AN P foF v agi ¥ wfafafy aA
FT AT E SSAGAT g1 AL NANW & a7 gral ¥ fawer g
g1 9w ag wwaxr § fF zfed fac e &1 fas ot @
T N TRfEd AR AT A4 F 1 gawr w91 AAC (merger)
T W N A FF A= ar fF oamag qar @ mar g $ e
QI T F WA § @FT A I3 AT Zem, Sfww qamd gar

@ AIAAIT HEET © FHET (7 W § |

qY ATTo UHo faurdl: alck st ag s ger & & a9 gaar
A AT ArwArg AT Az W @A s owAr 2 faexg w:
F& fomadl & #2120 91 TA F0 g & oW o o fasd gu §
FZT I ATAFS W1 IWT I F1 FF 9 FT 35 Fgd € | 9 BN I
adl aamy f& ag @ fadt wolq v & 9=t § 1 afes ag qwaq
& fr frefl 2qq A ag W@ 9=dl 21 99 9 39 99 W& a9 i
& o faaT s F@7 TzAT A1 9T g9 Ag A @wr fags
gC frg w2e A aga A7 F@ F gEAEFATE | TS TG
Iafams AT awdy § | agi Ffa, faar N g+ sfz arram & aga
7 qYA & | FafeT AN qrdAr o el WPk AW AATE qIgT § g
fe az faor RaO N T7%, N A F g7 yFal § fTosr gam g, sovat
Agl W@ A A A A F fo7 fama N amwa @ aF q@d @

¥y anfadr qrdgar 21

(English translation of the above zpeech)

Shri R. 8. Tewart (Vindhyn Pradesh): Looking at the Budget I feel hesrt-
felt sorrow. The reason is that 1 had liked to express my views on the Budget,
but when I looked up the name of my own province, Vindhya Pradesh, in the
Budget, 1 did not find it anywhere in the Budget. So I am feeling myself at
sea not knowing what to say on the Budget. \When even the name of the
Vindhya Pradesh is not there and the Budget estimates do not relate to that
part of the country then it is quite useless and shameful for us, the representa-
tives of that area. to speak anything on the Budget. Vindhya Pradesh is one
of the most backward State of our country, and so you might not have thought
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it at all proper even to make a mention of it and this is the reason that its
name even does not appear here. Talks and negotiations for its merger with
the adjoining States were going on and so I had thought that perhaps they
may have been completed and the Budget transferred to some adjoining State,
but I Lave come to know that no such thing has taken place.

Some Hon. Memberg: The name is there.

Shri R. S. Tewari: I have just now come to know that the name has been
included today and I think Budget estimates have also been made. The
Vindhya Pradesh was divided up into a number of smaller States with the
result that even today the people of that area are very backward. Even today
some people believe the railway train to be a vehicle of the Goddess Kali.
They do not believe that some sort of machine or engine drives the trains,
instead of this they think that the trains are being run through some invoca-
tien to some Goddess.  During the discussion on Railway Budget T had liked
to express my views but T could not get time then. Tt is highly needful to
develop the backward Vindhya Pradesh, and only the Central Government can

take up this stupendous task.  Education. agriculture and means of com-
murications are far and far between in that aren.  Therefore, T request the

Pon. Minister of Finance, Dr. Matthai, to keep an eve on Vindhva Pradesh,
the most backward area of the countrv, and to utilize every possible
method to develop it. This is the only request that T make.

Dr. V. Subramaniam (Madras): This is the time to take stock of the activi-
ties of the Government during the past year and also for the future. Our hon.
Finance Minister has done his best and as a doctor of Finance he has done a
good operation. Whether the patient survives or not, from the point of view
of the art of operation, it has been done very well. So, relief has been offered
to the industrialists and other persons who are well off and do not descrve amy
relief. T would have been very glad if the tax structure had been kept as it
ix and the surplus utilised for nation-building activities, like cottage industries.
establishment of an all-Indin medical institute which is very badly required
in our country. He could as well have set apart a crore or two for medical
relief in rural areas. There arve other directions like the propagation of Hindi
for which a portion of this surplus could as well have been utilised.  The Con-
stitution itself lavs down that additional funds will he allotted for the propagation
of Hindi in non-Hindi areas.  But, unfortunstely. T find no separate allotment
under this head.

Of the various problems to which Government should devote its iunnediate
attention the most important, if T may say 20, is that of medical velicf, and the
policy that Government should adops for the recognition and encouragement of
the Avurvedic system of medicine.  Tn 1946 the Government of India appointed
a comniittée to go fully into this question.  That Comunittee submitted its report
laxt vear and Government have come to some decisions on  the recommennda-
tions of that Commmittee.  In reply to @ question put in this House u few days
wgo in regard to the policy to be adopted on the recomnmendations of the Chopra
Committee, the hon. the Health Minister—T am a#fraid she is not in her seat
now—inade a statement that “modern scientific medicine should continue to be
the basis of the development of the National Mealth Services in the couptry.”
As per this decision, it is understood that a direction has been issued from the
Centre. I doubt whether the Provincial Governmeuts were taken into con-
fidence before this direction was issued. 1 an afraid if this is going to be the
attitude of Government. the Avurvedic system of medicine, will have no place
in the health services or medical velief of the country. 1t is a well known fact,
that this system of medicine has been practised in Tndia for the past so many
centuries and is affording medical relief to over 80 per cent. of the population.
Tt has stood the test of time and is equally scientific. Under these circum-
stances, 1 would beg of the Government to revise their policy over this matter.
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T am very glad that Government have appointed another committee, but the

terms of reference to that committee are so strangulated that the Committee
may find it very difficult to work under it.
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Government have accepted the proposal to create an Ayurvedic Research
Fund; but unfortunately I find no provision to that effect in the Budget. Some
provision has been made under the head of Works, Mines and Power for the
oonstruction of a building for an institute for research in indigenous systems of
medicine.” I think by a mistake the provision has gone under the W.M.P.
Ministry. The construction of a building to do research work will take a long
time. I would, therefore, make a suggestion to Government to start research
work in association with one of the existing institutions, in an Ayurvedic college,
in one of the provinces, so that this fund at least may be utilised. This fund
may be set apart as a Research Fund and the Government mav declare their
policy in regard to the Avurvedic svstem of medicine. The public are ready to
contribute in lakhs and lakhs. Alreadv in Delhi there are ten or fifteen lakhs of
donations waiting for research in Avurvedic medicine. Tf only the Government
could start a Research Fund, we can easilv collect not less than a crore of rupees

within one year, or six months. The public is very sympathetic to this system
of medicine, because it is very useful.

Government have decided to bring in All-Tndia legislation for the registration

of Vaidyas. I would request that effect may he given to this decision at a very
early date.

The third point to which T would like to draw the attention of Government
is about the fixation of a minimum ctandard of education in modern scientific
medicine and inclusion in the TRegister of the All-India Medical Council the
licentiates in modern medicine. Government must bring in an amending Bill,
as otherwise licentiates will have no place in the all-Tndia Register.

The other important point to which T would like to refer is in regard to Gov-
ernment’s policy with reference to housing—more particularly the prefabricated
housing Factory at Delhi. This branch has been tagged on to the Health
Ministry, T do not know how and why, and the Health Ministry has spent
Rs. 78 lakhs or something like that. for this item of work. It is better to
transfer this work to the Ministry of Works. Mines and Power because there is
only one architect who is in control of the whole work and there is no consulting
engineer or anvone of that sort and T feel that it would be better to transfer the
whole of this work to the Warks, Mines and Power Ministry. Tt may also be
not said that lakhs and lakhs of rupees have heen spent by the Health Ministry,
while in fact. all this moanev is spent for this construction work. The High
Commissioner in UK. is practicallv in confml of all the materials and capital
goods the machinerv and such thines, and onlv the labour employed here will
be lnoked after by the Ministry of Health. As a member of the committee T feel
responsibla to explain these things, and a< we know a number of questions are being
put in this House about this subject. As a matter of fact, the Health Ministry

has little to do with this work, and T feel that it would be better to transfer it to
the Ministry of Works, Mines and Power.

T would only once again request Government to give encouragement to
Ayurvedic svstem of medicine and fo have a separate policy in this matter,
considering the importance of the subject.

Shri Shiv Oharan Lal (Uttar Pradesh): Iam sorry T cannot congratulate the
hor. Minister of Finance on his Budget. Several political doctors have diagnosed
this Budget. Some have x-raved it: some have tested the blood: some have
found out one malady and some others, and they have suggested so many
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remedies, operations and injections. I am not a doctor. I belong to the old
class of Vaids and I diagnose the disease only by feeling the pulse. I wanf to
know what is the chief, or the basic disease behind it all. According to Ayurveda
there are only three things—Vat, Pith, Kaph and I find all these three are
present in the Budget. It is suffering from ‘““T'ri Dosh’’. And if left in the
hands of doctors, who are already treating it, I do not think that you can save
this body politic. It is necessary that some drastic action be taken to save this
body politic. Otherwise I warn the Government, if the present state of society
goes on, if this dissatisfaction and this unemployment go on in ‘the country,
then it will fall to the party against which we want to save this country. I
plainly say, if you want to save the country from Communism, we must change
the social order in the country, and then and then only can you save the millions
of people who are very much dissatistied on account of unemployment and poverty
from falling into the clutches of the Communists.

When I say that this Budget is suffering from all the three main diseases, tha$
is to say, from Vat, Pith and Kaph, I mean this. First of all there is no social
equality in it. Social inequality has gone to the maximum. You find in the
Government, government servants getting Rs. 50/- as pay and you find govern-
ment servants getting Rs. 3,000 and Rs. 4,000 and Rs. 5,000 and even Rs. 10,000.
You cannot find this inequality anywhere else in the world. Do you think that
in that way you can satisfy these ill-paid government employees? Certainly not.
What is the principle on which you have placed these salaries? What is the
principle behind it? If you say the principle is to give the minimum which is
sufficient for & man and his family to live upon, I say then that that principle
is not being followed. Do you think that a man getting a low salary, I mean
a man who has graduated or has passed the Tenth or Matric class or the Inter-
mediate class, and who gets only Rs. 80 or Rs. 100, do you think that he can
educate his children? Do you think that he can treat his children when they
are ill? Do you think that he can live in a house at all in which he can be in a
position to keep his family well? Certainly not. You should keep a minimum
on which a man will be able to do all these things, on which the man and his
family members may get sufficient to eat, good clothes to put on, a house to
live in and also a chance to give education to his children and to treat them if
they are ill. You should fix his salary accordingly. Otherwise there will be dis-
satisfaction. On the one hand you have graduates getting Rs. 125 and Rs. 120
and on the other there are graduates getting as much as Ris. 3,000 and Rs. 4,000.
If you say that this difference is due to the difference in the kind of educat:ion
that they have got, I do not agree. You may keep some difference in the salaries,
but not this much of difference. 'There is the Congress resolution of the Karachi
session which fixed the minimum as Rs. 50 and the maximum as Rs. 500; that
is to say, there is to be a difference of ten times, at the most. But now what is
the difference? You have kept the minimum but raised the maximum several
times. Are the people going to be satisfied in that way? Is that the way in
which Congress resolutions are being honoured and action taken according to

them?

Then the second point is about unemployment. I think.it is the right of
every man living in this country to get employmept. .What is the provision in
the Budget for that? Thousands and lakbs are going without employment, they
are starving, but there is nothing done for them in the Budget. Is it not the
duty of the Government to see that every man living in this country is provided
with work? Madam, the remedy to unemployment does not lie in opening big
mills or big factories. These mills can at bqst» serve only as a help to cottage
industries. Cottage industry is the main thing and that must be encouraged.

In & vast country like Indis it is only through cottage indusiries that you can
give employment to all its people.
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Now the question may be asked, **Whence to get all the money required for
all this? If we are to raise the sal:ries of people, if we are to have cottage
industries, we require a lot of money :nd where is that monev to come from?
‘My suggestion is that you have got ample money and I have a few suggestions
here. Cut down the high sularics. Cut down the maximumn salaries, and you
get some money there. Increase the taxes on incomes and restore the super-tax.
On the contrary, in the Budget, you have reduced the tax by 24 annas.

‘The principle of taxation is that it should not fall upon those who are in
need of necessities. In the case of super-tax it was not going to fall upon
people who would have sutfered on uccount of that tax. Therefore this taxation
should have been restored.

The last thing 1 suggest for getting this money is by nationalization of big
industries. You can get ample money out ol the profits of these big industries
if you once nationalize them. In that way -crtainly the question of unemploy-
ment and all the questions that I have mentioned can be solved hut vou have
to take courage in both hands. One of iy friends suggested that it was not
the time when Gandhian principles of econumy can be followed. My reply to
that is it is always the time; it is only a question of vour taking courage and
doing the things. \Vith these words L close.

ST FWEE ©  q=TF ANE, TAAFE 9T AN ANAT A A5 F
fragaam a@agy FMEPIE7 | T & Faw TF @ F N7 W
% AW fRom arar s ag gz € 5 g s gu A ad gn
YT qg %71 wran £ fF fvafess dfear #1 9zt aue g, 3fw7 g7 s
AT FAAT FY AE AT AT G wam g N AggE FW@ g froaw
JIAR AT E 1 ZIA q5 T TGS FI5q ATAE g F a1% g3 41
W 38 AT N AL F IH ATAET F GG BT HTH JAQT % GgAT
g aife ag w34 Az agga &1 R feegw ag auaas f5 a=-
T W FFd AT 91 § | gW 9T FAT FYQAT AT WA AV
dur@ & fod oy g al gy 7 FTAzgmR & 5 AT B
e aga AT wsSl FAr wife@ AR THY SAwET  gaer &va4r
FMA B A@E@HAr g, 3fea 4 g7 ¥ fAdza =0 5 @& o
W X oA | A fewiom AdF w7 Gwd ) gww ag Afawar
Iifga 6 s SN g7 ) qHIT AW, A W IART qGY AWRA
& N @ T@IE FE FT qRT Iq@ s@qfagl S FAagfan §
TN ¥ wW AR IS AwAT | F I AS FA@T Agav § 5 579 @ i
FTEWERA W AT E & XF e o A J A FR Y framar @
¢ gt femmt A fomr 797 S age & o, @ g F arod SEwY
oE gwed €, g OuT o awAd @ fr AR @ fege Wi qeR
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g H W@ AT @ &, SR @M & for s A 9v@ §, fege &w
I @A F F, a8 SOF BT ¥, AR FT S qgEIeRA A 94
Fofadt F If@ ¥ I JAEA SHFT IgS fFAT L WH @
a4z AT A1 FSiGE g arg qgdee S Fgd & 6 uwa g,
siFT g17 3 fF 376 qaf aqr a7 #X ag 9N qge F MW
HoatT ¥ Ag 99 W@ar § fF a3 w9 f g e W a8
A&t wgar™ FqST 5 za waA WAl & o7 @@ & gewr F arfw
IE @ ¥ AT A% | Al FETT S A I T F T€GT g

Atad wdifag s A QR AE F FAW I 9 SNy faar

ar o9 ?

g FAfag d yEFT FAOTS fF IS T TS T sgnar
FdY agi &1 78 & AFar g (5 I® 999 WweeT R T FA ),
SfFT @ gA®! 4g HH 2 AT ZAF AF WIGH F fRar 9
fr zaTT TN ferge waEl W @ § A ag faegw o wndw
WT IgFT HIT A F1 WA, q9 fE€ O"H grEd F FAT W AT
w7 8 wa@a & gw g9y WAoo 7 ¥ @ fgw@romar @01 oqE

Y

T FF FAT 2 [F gAATH FAQT AF IT IFI 4K 93 foal w0
F AT T AT waar 9% AT g, Ig AT A AW  F4A F
Fifeir #7 % ag A arng § A g9 9T UF ANR  FF g 9
Z 9 uF @I ¥ feFd FoAgE FI ) qg FASH W A FqS
T3 g aEfrl v i faar war § NI A A fear s,
g & aaE W guaAdl Z fF sEIR SAR AT IFT I ¥9AT oAar
q Ngacer & fed 1T B S FRET FTIEA qg G w7
ST AT, 98 ¥ WY AT AW, qA AZ IAIT FIAIAT g0 |
T ¥ sefagl A1 gregdE [0 A TIWIG FTOGET T
yATFIgAE ST AT HIT AT FRA FTEEEA FITT AG) AT
A Ay qrF ° B1E BT WA G I 7, @ aqioT ag smam
f& wdlas sutar akdr N [@% 89 ¥ FAGASH AG Qar907
aFA7T 1 9@ W FRfEE #1 I F@F ITHT JgfEa 1 Ag ager
ST aFAT | gaAr Wfgd fF I W ag a@ed & g few
Frzat &1 9O T, fFq qGST T AT F FEG 7 AT B

N



1286 PARLIAMENTARY DEBATES [8rr Mar, 1950
[ srgz wofae ]

e 7€ F A AR FA AT JT AR I W T gH IAH!
fPg a® s 7 TR E 3few awa a3 F ew a9 T°
A @ @ § AT wmag zafer frosgdl siv wafw arel @
TFT U CF g3 dF FH @ & g S fagww FA4T, JAA
F N A TgT 2T AT AFS F AR ¥T IR ¥wS § I
AN 9 IAF TFS F W F | T F a5 amafadl Y AR
I T NI FR smafagi N AR qq9 97

IR AR 7 A § fF @l #7 amz & @ qfkew @
Fomd oA & SAF qIA AT AT TAARTE  GEAATH AEY BT |
Foaw ¥ oF 7 g fF 3@ 3 o 0 A S feam
¥ @ AG FATX I FET A9AT &\ A% TE@ W@ AT A E
fs g7 Twemn 9@ 5 gro wwAr S qw AW, 9@ T OSAwT
araedt &1 w1 fegrar d¥ sfd dar fFg g, | |12 wial
§ fargfeat aa€ a@ T 399 N N @I g oAt W
TAHT IAY FRAM GINT J14, a1 & CF a6 qWmaEl #
FHEAT TS B TA, AT A w9qT A fRE oW W, w1
I AWM | S IA9 qSW q g9 FT asg ¥, fawmr 9 @W
N a9g A I 999 A FT ISq @« G & Sl I AT § | q4w
TOT 98 a9 A8 & F ZW o Ir@ETm 3@ a<g ¥ @9
AT I99 a8 FIHAT q3r X F og@w w7 ag @@ WU
FAT @G AT T & F@ g9 AT & FAT FAT THd & |

(English translation of the above speech.)

Thakur Lalsingh (Bhopal): So many speeches have already been made on
the Budget that very little remains to be said. I wish to draw the attention
of the House to just one thing. It is two years since we attained freedom and
this is said to be Republican India’s first Budget. But, let us today go to the
common people and see if they too feel that they have become free. 1t should
have been our very first duty on the achievement of independence to convey that
news, that message of freedom to the common people so that they might realize
their responeibility and we too might be able to feel that in reality we all have
achieved freedom. We are spending seventy crores of rupees over the Army.
Some of us think, however, that our military position should be much better
than that and that we should increase our expenditure in that behalf. But, 1
should respectfully submit that we cannot defend our country with the help of
the army alone. We should have enough moral stamina so that if ever some
calamity befalls us we should be able to bear it cheerfully. And, it will not do
for millionaires and multi-millionaries alone to possess that capacity for for-
bearauce. Only a few months back, this year, when the levy was
recovered from the kisans the people there called it ‘loot’. They would not
realite that their own Indian brethren in other Provinces were starving, that
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they were ir need of millet for food and that they should therefore offer food-
grains voluntarily. On the contrary they concealed it and in several places the
Tahsildars had to make forcible recovery through their Chaprasis. This is what
I heard although the Tahsildars say this is wrong. There is proof forthcoming,
however, that they were made to take the ‘cock’ postures in order to be forced
to yield the levy. T should like to ask, then. why this freedom should not have
such influence on us as to cause us to deliver foodgrains for our brethren volun-
tarily to save them from starvation? There is need for the inculeation of that

kind of mentality among the people.

Ch. Ranbir Singh (Punjab): Were they left with enough foodgrains to last
them for the whole year?

Thakur Lalsingh: TLet me tell you that there is not much scareity of food-
grains in Bhopal. It is just possible that we might be suffering from some
slight deficiency in the matter of foodgrains, but when we know and are made
to realize that our neighbour is dying of starvation and would perish if not
helped, should we not deem it our duty to give them a part of our stock of
foodgrains? What I wish to submit is that we should make an effort to make
the common people—those illiterate millions—realize that they too are free now
and that as a free people we should feel each other’s difficulties. As for the
crores of rupees that have been just left with big people and not realized from
them, I think it would have been more useful if this money had been taken from
them and utilized for propaganda among the people and for the starting of small-
scale cottage industries for them. This might be donz even now. By offering
employment to a few and by encouraging industries we would be inviting un-
employment. If we do not introduce cottage industries and fail to establish
small factories the present difficulties will multiply. Pious wishes will not check
Communism. You cannot change people’s mentality by putting them behind
the bars. We should tell people on what principles we of the Congress started
the struggle for independence, how we maintained our high principles and how
we are still acting on them. But the tragedv is that todayv we have forgotten
all that and the reason possibly is that, to a certain extent, we have started
imitating the British and other people of the West. In the framing of our Con-
stitution we imitated them to a great extent and are doing so even in the actual
working of it. We are out to make the bi: people here bigger and the poor ones

poorer still.

We are faced with the complaint that onr Government is not making arrange-
ments for the resettlement of the lakhs ' refugees who have come over from
the West. Now, this requires money. (lur peasants, today. have plenty .of
money. All that is needed is to explain to them that if thev hand over their
money to the Government it would bring them a better return. Steps should
be taken to form socicties in small villages where these refugees might
be seftled in small numbers and made to start factories. This would
nof only solve the refugees’ problem but would also help in a proper
utilization of the money offered by the 1 asants. At present, for want of proper
education, they make a wrong use of the money they have got. Is it not our
duty to spend a few lakhg of rupees for fhe sake of so changing their mentality
as to induce them to make a proper use of their money? Only by doing so can

we raise India higher.

Pandit M. B. Bhargava (Ajmer): The budget that has been presented by
the hon. the Finance Minister has been the subject matter of criticism and
discussion both outside the House and on the floor of the House for the last
several days. It has been characterised by a distinguished Member of this
House as a unique budget. I say it is unique but at the same time it is
elusive and colourless. Tt is unique because it is the first budget of Republican
India. It is unique because this is the first time in the history of this country.



1288 PARLIAMENTARY DEBATES [Brr Mar. 1950
4 [Pandit M. B. Bhargava]

from the dawn of civilization and from the time of the record available that
this country though infant it may be, has emerged as a compaet political unit.
It will have one Judiciary, one Fxecutive, one Legislature, one army, one
gystem of communication, one transport system and it will be one integrated
Btate. This is one of the grandest achievements of modern times the parallel
of which it will be difficult to find. Thercfore. T say it is the proud privilege
of the hon. Finance Minister to present this Budget on such unique occasion
tor which there is no parallel in the history of India.

T'he credit for this unification must go to the hon. Minister of Home Affairs
and the States. Within a very small period of 2% vears, he has achieved in
the domain of political unification what Bismarck in Germany and Cavour in
Italy could not do in their life time, in spite of the fact that their countries
were not even one-tenth of Tndia in xize. Therefore, T have not the least
hesitation in calling this budget as a unique budget.

At the same time. T have called it sm elusive and colourless Budget. The
merits of a Budget have to be judged from the point of view of the great
problems that confront this country at this critical juncture of its political
existence and the solution that the Budget has offered for these burning
problems. My subinission is that the Budget has offered no solution to all
these problems. What are the hurning problems? Thev are three in number:
firgt, defence, internal and external: second. inflation: and third, rehabilitation
of displuced persons. Tt is from this point of view that T would judge the
merits of this Budget.

8o far as defence is concerned. T need not emphasise the necessity and
desirability of strengthening our defences. becansze, at no time in the politieal
nistory of this country have its borders and frontiers been so leng and so much
exposed to foreign aggression as at present after the partition and vivisection
of the country. Consequently, yvon have to judee whethér this Budget makes
ample prevision for the defence of this country hoth from external and internal
dangers of communist activities and so on. Tn this respect the provision for
defence can safely be characterised as fairly up to the mark. Though the
defence expenditure has been curtailed in the vear 1950-51 from 170-06 crores
to 16801 crores, there is however not a reduction of about two crores but in
fact, a reduction of ten crores, because 8 croves have been provided for the
new Stafe army that is to be integrated with the Indian Army. The Defence
‘Budget has been rveduced in these days of emereeney by a very big amount of
ten vrores. All the same, we have got the assurance of the hon. Finance
Minister in this Budget speech thot if the necessity arises. he will not hesitate
to narness the finances for the defence of thix country and to call unon the
people of this country to undergo all sacrifices that may be necessary for that
purpose. For our part, T mav assure the hon. Finance Minister that in a case
of emergency, every man and woman in this country will not hesitate to rise
to the oceasion and make whatever sacrifice is possible for the existence and
for the preservation of thix hard-earned liberty and the new-born republie.

Bo far as the second point. inflation, is concerned T must admit and T
must assert that this budget does not offer auny solution.  The hon. Finance

Minister has stated that there is a fair hope of brinving under control this
monster of inflation, in the near future: but Tdc not =ee that. Tn March 1949,
the food index number stood at 376 while in Felbruary 1950 it stands at 390.
Similarlv. the general index number which stood at 370 in March 1949 stands
ab 8H92 now in February 1950, Thereforve, it must be frankly admitted that
the hon. Finance Minister, in spite of his campaign agninst inflation, has not
been able to ourb the rising sniral of inflation. 'That is very essential. Unless
and until the hon. Finanoe Minister is able to bring down the prices so as to
bring down the cost of Bving. all this talk of econotnic recovery is, in wmy opinion,
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futile. Let us see whether the budget for the coming year provides any
solution of this inflation problem and whether anv attempt has been made to-
bring down _the prices within the reach of the nverage consumer in this country.
The only suggestion that has been made by hon. Finance Minister is to give
relief to the industrialists and to the so-called investors in the hope that this
relief will return in the form of investment and in the form of loans to Govern-
ment and that there will be greater production and still greater production which
in the opinion of the hon. Finance Minister, is the only solution of this problem.
But, T am afraid that these expectations may not come to pass. If past ex-
perience is any indication my submission is that these expectations will, be
falsified like the previous ones in that respect, as anticipated in the Chetty
budget of 1948-49 and in the previous budget for 1949-50 by the hon. Finance
Minister. In the 1948-49 budget, the Finance Minister had fixed a target of
150 crores for the governments’ borrowing programme; but he got only 55 crores
In the 1949-50 budget, he fixed a target of 85 crores, but got only 40 crores.
He has again fixed a target of Rs. 75 crores. It is verv doubtful whether he
will be able to get it at all. Therefore, my respectfull submission is that
unless and until some drastic measures by way of compulsorv borrowing or a
programme of compulsory saving or measures of the tyvpe that were adopted
with success in countries faced with « similar problem like Norway and Belgium
in Europe are adopted by the hon. Finance Minister. taking convage in both
hands, to meet this drastic malady, I am ofraid mere hopes of production,
which will never fructify are not going to solve the problem and meet the
situation.

The third point is relief and rehabilitation. T need not bring to the notice
of this august House the importance of this problem. Tn fact. a few days
back, when, on the non-official resolution day. there was a debate in this House,
the greatest emphasis was laid by distingnished members of  this
House and it was said that this problem has not been solved at all,
that even the fringe of the problem has not been touched. " We have -to sce
what is the programme and what is the sanction in this budget for meeting the
rehabilitation question of sixty lakhs of our uprooted countrymen who have suffer-
ed untold misery as the price for freedom, and lakhs of people whese evaeuation
appears to be almost inevitable in view of the recent tragic events in East
Bengal. According to this budget vou will be pleased to find that in the revised
budget for 1949-50 a sum of Rs. 88,76,12,000 has heen provided under various
heads for relief and rehabilitation of displaced persons. This amount in the

Budget for 1950-51 has gone down to Rs. 20,14.88.000. This means
6 » um that there has been a 30 per cent. reduction. Under the item
‘evacuation’ instead of Rs. 50 lakhs only Rs. 5 lakhs have been provided. T
leave it to the House to judge whether in these circumstances when there is
an influx of refugees every day from East Bengal and West Punjab this paltry
sum of Rs. 5 lakhs is in any way sufficient to meet the situation.

Then under the head ‘relief’ what is provided in the Budget? The revised
budget for 1949-50 was no less than Rs. 9,98 lakhs and this means almost
Rs. 10 crores. This amount has gone down in 1930-51 under this very head.
to only Rs. 2 crores and a few thousands. Similarly, under the head “rehabili-
tation”’ the amount provided in the revised budget was Rs. 2,50 lakhs. This
amount has slightly been raised to Rs. 3,30 lakhs, but even this amount is
whollv insufficient looking to the great problein that we have to face. Similarly,
in the domain of loans and advances the nxc of economy has fallen \‘\'lEh great
force. The amount that was provided in the revised budget was Rs. 2;-3.:)0 lIakhs
and this amount has curiously been reduced only to Rs. 12 croves. I‘hen, the
Rehabilitation Finance Administration which received 13,000 applications for
grants and loans and advances from the refugees could dispose of' only 5.000
applications and out of these 5,000 applications, 3,000 applications were aranted

loans up to Re. 340 lakhs and out of this sura.......
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Mr. Obairman: The hon. Member has already taken fifteen minutes. It is
already past Six o’clock.

Pandit M. B. Bhargava: Out of this Rs. 3,40 lakhs that was granted by
the Rehabilitation Finance Administration, actually only a paltry amount of
Rs. 1,40 lakhs has been advanced. This is the slow pace at which the rehabili-
tation work is proceeding. My submission, therefore, is that on the Jast
occasion when the non-official resolution of Sardar Hukam Singh was discussed
and the amendment of Pandit Thakur Das Bhargava was accepted it was assur-
ed by the Government that an intensified and expanded rehabilitation measures
for the early rehabilitation of the displaced persons will be undertaken. The
hopes thus centred round this Budget, stand belied, I hope. the hon. Finance
Minister will take these matters into consideration and make sufficient allowances
for the displaced persons, because they are the most oppressed and the most
un-cared for in the present situation.

The House then adjourned till a Quarter to Eleven of the Cloek on Thursday,
the 9th March, 1950.





